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Y . LEGISLATIVE ASSEMBLY.
Tuesday, 27th May, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
+he Officiating President (The Honourable Sir Chimanlal Harilal

‘Setalvad, Kt.) was in the Chair.

l

Mr. President, standing, took the Oath.

MEMBERS SWORN.

The Honourable Sir Alexander Phillips Muddiman, Kt., C.8.1,
7.LE. (Howe Member) ; The Honourable Sir Bhupendra Nath Mitra,
K.C.LLE., C.B.E. (Industries Member) ; Mr. Henry Rec'nald Pate, M.LL. A.
"Army Secretary) ; Mr. Denys de Saumarez Bray, C.S.1, C.1LE, C.B.E,,
M L.A. (Foreign Secretary) ; Mr. Joseph William Bhore, C.I.E., C.B.E,
d.L.A. (Secretary, Department of Education, Health and Lands) ;
r. Hubert Arthur Sams, C.ILE., M.L.A. (Director General of Posts
and Telegraphs) ; Mr. Clement Daniel Maggs Hindley, M.L.A. (Chief
Commis®encr, Railways) ; Mr. Alexander Robert Loftus Tottenham,
M.L.A. (Meimnber, Central Board of Kevenue) ; Mr. Richard Littlehaules,
M.L.A. (Madras : Nominated Official) ; Rao Bahadur Calamur Viravalli
Visvanatha Sastri, M.L A. (Madras : Nominated Official) ; Mr. Walter
Frank Hudson, C.IE, MULA. (Bombay: Nominated Official) ;
Mr. George Harold William Davies; M.L.A. (Bengal : Nominated Official) ;
Mr. Crewe Armand Hamilton Townsend, C.ILE., M.L.A. (Punjab :
Nominated Official) ; Mr. James Hezlett, M.L.A. (Assam : Nominated
Nfficial) ; Mr. Wali Mahomed Hussanally, M.L.A. (Sind : Muhammadan
liural) ; Mr. Edward Francis Sykes, M.L.A. (Bombay : European) ;
Mr. A. Cechran, C.B.E., ML A. (Bengal : European) ; Mr, Thomas
Andrew Chalmers, C.8.I,, M.LLA. (Assam : European). ’

EXPRESSIONS OF CONDOLENCE. AND CONGRATULATIONS.

(1) Deatas oF Mg. SatisA CHANDRA GuosH, MAULVI MiYAN ASJADULLAH
AND SR ASHUTOSH MUKHARJI

(2) CoNgBATULATIONS TO MR. PRESIDENT, THE HONOURABLE SIR ALEXANDER
MuapimanN anp THE HoNOURABLE Sik BHUPENDRA NaTH MITRA.
. Dr. . 8. Gour (Central Provinces Hindi Divisions : Non-Muham-
madan) : Sir, as an old elected Member of this House I wish to interrupt
the procecdings at this stage for a moment. In the first place, I regret
to have to bring to your notice and through you. Sir, to the Members
of this Flouse the sad tidings which have reached this. morning of the
death of Mr. Satish Chandra Ghosh, son of the late Sir Chandra Madhab
(thosh, who was an esteemed Member of the last Assembly. He repre-
sented, Sir, in this House the Bengal Landholders’ constituency. His
simple and unostentatious life, devoted to the cawse of the country,
and his warm adherence to the Reforms and to the procedure and
‘service of this House will be remembered by those who were Members

L6224 ( 2231) A
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of the last Assembly. His brother, Mr. Surendra Chandra thh, who
succeeded him, is a Member of this House. He rcceived a lelegram
tifat his brother expired yesterday morning. Sir, I have no doubt that
Members of this House feel the loss which this Central Legislature and
the ecountry have suffered by his untimely death and, I ask you, Sir,
40 convey to his son, Mr. 8. C. Ghosh, Barrister-at-Law, the sympathy
and condolcnce of the Members of this Legislature.

Anothe: Member of the old House and also a Member of the present
Assembly, whose flowing cloquence in Urdu was well known to the
Members of this Assembly, has also expired since we last met. Maulvi
Asjadullah wwas one of the few Members who ecarefully watched the
proceedings of this ITouse and ocecasionally contributed to its diseus-
s‘ons. 8ir. 1 request you to convey to his family the feeling of loss
which this Mouse has sustained by his death.

Another death I have to bring to your notice. Sir Ashutnsh
Mukharji was a Member of the late Imperial Legislative Couneil. He
was one of the most distinguished Judges of the Caleutta High Court.
As Viee-('hancellor of the Caleutta University, he has rendered
memorable service in the cause of higher education. After serving his
full term, he reverted to his first love, the Bar ; and, while in harness
and in the actual discharge of his professional duty, he has suddenly
expired. I request you, Sir, to convey to his son the sad lossafhich the
country has suffered by his death.

And. row, Sir, I wish to take this opportunity to congratulate you as
our first non-official President. As a distinguished member of my pro-
fession and ome who has served the Government in many responsible
capacities, you fully deserve to hold the place to which you have been
appointed by His Execelleney the Viceroy. (Applause.) We wish to
eonvey to you our utmos: ecnfidence and we assure you that during your
tenure of office we shall all support you as the occupant of the Presiden-
tial Chair.

In Sir Alexander Muddiman we do not spy a stranger in this House.
Though a Member of another House, he has passed most of his spare
time in the galleries of this House and I am sure that his predilection and
bis love have accelerated thre pace which finds him as an oecupant of the
seat of the Leader of this Assembly. That is the fitting place for him and -
T think I am voicing the sentiments of all when I eongratulate the Honour-
able Sir Alexander Muddiman upon his appointment as Home Member
and upon the assumption of his office as Leader of this House. (Applause.)

. Pandit 8hamlal Nehru (Meerut Division : Non-Muhammadan Rural) :
T would also like, Sir, to join in weleoming the new Home Member tos
this House. I have not the honour of knowing him personally yet, but
his speech at the Vieeroy’s dinner has won over my heart. Like him,
Sir, I am also a lover of peace and like him I hate war and I hope, Sir,
he will be able tq give us the peace we are all yearning for. If, however,
it has to be war, I can assure the Honoursble gentleman that he will
find the Swarajists always in the thick of thgght.

Dr. H 8. Gour : gir, I apolegise to the House for having made an
amission. I wish toceonvey on behalf of the Members of this House their
warm congratulations upon the appointment of Sir Bhupendra Nath Mitra «
as a Member of, the Executive Couneil. (Applause.)
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Mr, Bipin Oh&ndr'a .Pa.l (Caleutta : Non-Muhammadan Ugban) : 1
desire, Sir, to associate ngyself with the statement of my Honourable friend”
Dr. quur in regard to the friends whom we have lost since we met last

time. .

The news of the death of Sir Ashuto:h Mukharji came to us vesterday
at about 3 or 4 o’clock through the Associated Press and it literally
stunned those of his countrymen who heard of it last evening. We have
not as*yet fully recovered from the shock which that news gave us when
we have got the news of the death of one of the Members of the last
Assembly, Babu Satish Chandra Ghosh. As regards Mian Asjadullan we
had heard of his death during the recess.

I will not detain this House by dilating upon the exeellent services
which all these gentlemen rendered {o their country in the various :;pheres
of their publie activity. 'The one thing that most impresses us all is the
irreparable loss which the cause of Indian education, the cause of Univer-
sity education, and 1 might add the cause of the Indian political progress
also, has suffered from the death of Sir Ashutosh Mukharji. Ile was the
maker of the present Indian Calcutta University and we were looking
forward eagerly and with great hopes to the day when he would come 10
this House, either on this side—who knows that he was not coming on ihe
other side alio—bur whichever side of the Ilouse he would have elected
to come to and occupy, we were all looking forward to having him as a great
pillar offsfrength to the cause which we all have at heart. But God has
willed otherwise. The Calecutta University, my A'ma Mater, stands widow-
cd, Sir, to-day, and the place which has been left vacant by the death of Sir
Ashutosh Mukharji will never be filled in our time. The cause of Indian
education, the cause of Indian progress, the cause of Indian eulture has
suffered a loss which it will be impessible to repair in the lifetime of ihis
generation. I will not dilate upon the great charaeter of Sir Ashutosh,
but this only I will venture to say, and I think we will all agree in saying
it, that he was one of the best, one of the strongest, and one of the mo-t
eapable administrators, educationists and public men that India has had
for many and many years past.

¢ ([eraygQ-uo)N pajewiwoN : sRApRIY) J2A;y Auwremsearg § 'd g
I demrt, to associate myself with the tribute which has been paid to the
memory of Sir Ashbuto ih Mukharji. The news of his death has come 0
us all as a great shock. It was only the other day that he retired from
the Beneh of the Caleutta High Court, and we had looked forward w a
long career of public usefulness before him. Unfortunately our hopes
have been disappointed. As one who knew him for over 20 years, and as
one who belonged 1o the profession which he adorned, I desire 10 pay my
humble tribute to his great work as a lawyer, as a Judge, and as an educa-
tionist. He was a man of brilliant intelleet, of varicd accomplishments,
of prodigious industry and great energy. He had no diffieulty whatever
in making his mark whether in the academic world or in the legal pro-
fession in which he oeceupied a conspicuous place to the admiration of ail.
As a lawyer and as a Judge he was a commanding fizure. His death
removes one of' the most outstanding personalities of this generation of
Indians. The history of University education in }ndia and especially in
Bengal during the last quarter of a centurv is practically identified with
the activities of Sir Ashutosh Mukharji. Ile was largely instrumental in
¢ shaping the Universities Act of 1904, and he took a predominant part in

w
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b )
the management and guidance of the Caleutta University. His was grdomi-
» nant personality and it is an irreparable loss that the countgy hasfsustain-
edeby his death. I cannot hope to emulate my friend, Dr. Gour, in the
speech that Lhe has made, which is a marvellous illustration of the sudden
changes in life; of the quick succession in which joy and woe chase each
other. But 'because 1 do not follow Dr. Gour in that varied collocation
of condolences anid congratulations, I should not be understood as*irr any

way not sharing in the sentiments which he has expressed with reference
to other persons,

The Honourable Sir Alexander Muddiman (I ome Member) : Sir,
1 desire to associate myself with ghe expressiems of regret that have fallen
fromi my Honourable friend, Dr. Gour, at the loss of several Members of
this House. I may claim perhaps to do so on rather special grounds Two
of the three Members who have been lost to this House are Bengalis, and
I claim also to be a Benzali, if not by birth, at any rate, by naturalization.
Sir Chandra Madhab Ghosh was Chief Justice of the Caleutta High Court
when I was Registrar. He was officiating at the time and I had great
respect for him. Although I had not the honour of knowing his son it was
with extreme regret I learnt of his death. As to S'r Ashutosh Mukhar,i
1 had the highest admiration for his wonderful powers of indusiry, for
his capacity and his devotion to all forms of learning. Ile was the most
industrious man that I ever knew. As Regzistrar 1 saw a gre#® deal of
his woric. He devoted hours {o elucidating points of law with'the u!most
ecare. It was with the greatest regret thai I heard of his death, which
came to me with a great shoek.

Sir, it is difficelt after dealing with matters of that kind to turn {o
other points, but 1 do not wish to detain the Ilouse from their business.
T would like to say how greatly T appreciate the kind remarks that have
heen made with regard to myself.

I particularly appreciate those of -the gentleman who has now left the
Chamber, who was geod enough to praise my peaceful habits. I can
assure the Houve that my habits are exceedingly peaceful, and I trust
that if by any misfortune we should be led to war, whieh I thinlk is almost
impossible, the war will be conducted on the best lines preseribed by the
League of Nations. I hope there will be no lethal bombs and no gas attacks.

Sir, I should like to refer to one other subject, and that is to add my
congratulations to you on your appointment to the post of President. I
can lay claim to be'a brother of the brush, for I was a President once, and
then I'used to sleep undisturbed and unworried, and sometimes I wish,
and I dare say I shall wish even more as time goes on, that I still occupied
the President’s Chair. But, apart from that, Sir, I have known you fof
wiany years, though it is more years ago than I care to count since we sai:
on Select Committees together and endeavoured to unravel legal pro-
blems. It is therefore with great pleasure that I offer-you my most hearty

congratulations and I am sure the congratulations of those who sit-beside
me. °

Mr. W.8.J. Willdon (Associated Chambers of Commerce : Nominat-
»d Non-{)ﬁ‘imal_) : 8ir, T desire on hehalf of the non-official European
Member of this Iouse to associafe ourselves with all that has been. said -
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in ¢he cxpression of sﬂnpathy with the relatives of the 'deceased dis-
tinguished Indian géntlemen whose names have been mentioned this morn-
img. Their publiec services have been testified tog amply by the previous
speakers,*and we desire to express our concurrence with them. We also
desire to congratulate Sir Bhupendra Nath Mitra, the IIome Member and
yvourself, Sir, on the high appointment to which you have be-n called, and
I need scarcely say that you may at all times count upon our continued

.support.

Mr. Devaki Prasad Sinha (Chota Nagpur Division : Non-Muham-
madan) : Sir, on behalf of Members cominz from the Provinee of Bihar
and Orissa, I desire to associate myself with what has been said with
regard to the late Maulvi Mivan Asjadulla, who was a Behari
Simple and unostentatiuws as he was, he was thoroughly independent and
fearless in his views. In the last Assembly of which he was a Member
for three years, his vote was always cast on the side of what is known as
the popular cause, and his services as such were very much appreciated
in the Province of Bihar and Orissa.

Sir, ecoming from Bihar, I think a word of tribute is due frem me to
the memory of the great Sir Ashutosh Mukharji, who died at Patna, the
eanital of Bihar and Orissa. Only four days before I started for this
rlice, T had the honour of attending a party which was given by the Presi-
cent of the Dar Association of Patna in his honour. Then he mixed with
‘18 and _ talked to us freely, and no one suspected that in a few davs the
»oun“ry wou'ld hear the news of the terrible loss caused by his death. In
his death, Sir. India has undoubtedly lost one of the greatest men of this
generation, and this loss is irreparable. :

Mr. President : I beg to associate myself with what has been sa‘d
with regard to the loss sustained by this Assembly and by the country in
the deaths of Mr. Ghosh, Maulvi Asjadullah and also of Sir Ashutosh
Mukharji. In Sir Ashutosh Mukharji the country loses a great lawyer, a
great educationist and a great patriot.

You will permit me, gentlemen, to tender my thanks to you for all
the kind references that have becen made to my appointment as temporary
President. T assure you, gentlemen, that T rcalise the responsibility that
I have undertaken in taking this office, though for a temporary period,
because the President, besides being the spokesman of this House, is also
the custodian of the privileges and dignity cf the Ilouse ; and I may assure
you, gentlemen, that during the short term that I will be occupying this
Chair, I will endeavour to do all that lies in my power to maintain tke
dignity, the privileges, and above all the independence of this House. I
am sure, gentlemen, that in the discharge of my duties, I will receive from
vou all the co-operation, the assistance and the irdulgence that are neces
sary to enable me to discharge my duties in a proper manner, and I am
sure I will receive such assistance and co-operaticn from all sections of
this House for the Chair is outside and above all parties. Gentlemen,
during the course of the debates in which we will be soon launching, there
may be oceasions on which I may have to decids matters, and my decisions
may not.meet with the commendation or approval of some of you, but of
this T may assure you, that whatever decisions I give, they will be the
result of anxious and impartial consideration decording to my own lights.
And if, as I have said, any of those decisions do.not commend themselves
to some of you, I will beg of you to put it down to the faet that no human
being is infallible not even the President of this Assembly.
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LerTeEr OF THE BoMBAY HUMANITARIAN LEAGUE, pATED 10TH MarcH, 1924,

1044, *Mr. Syamacharan : (¢) IHas the attention of the Government
been drawn to the letter of the Bombay Humanitariun League, dated the
10th March 1924, which has been issued to the Members of the Assembly.

(b) Has the attention of the Government been drawn to the statements
made in the aforesaid letter ?

8ir Henry Moncrieff Smith : The Government of India have not scen
the letter referred to.

LeTrrer oF THE DBoMBAY HUMANITARIAN LEAGUE, DATED 30TH JANUARY,
1924,
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RECRUITMENT OF THE INDIAN MEDICAL SERVICE.

10.7 *Mr. K. G. Lohokare : Will Government be pleased to say :

(1) What is the number of vacancies to be filled in this year in the
1. M. S, and how many were filled in last year ?

. 2) What is the method of filling these vacancies to be followed this
vear, whether by (a) the results of the usual examination,
(b) selection to the permanent posts—or (c¢) selection or

- otherwise, enlisting for a short term service 7

(3) What was the number of vacancies filled in last year, and the
number given to Indians according to the classification under
part (2) 1 ’

(4) What is the number to be filled in this year and the numhber ot
vacancies available for Indians according to this classifica-
tion ? ¢

(5) How many of these were given last year to Indians serving on
the temporary list, and how many are they likely to have this

. (2236)



QUESTIONS AND ANSWERS. -~ o £237
¢ . o .
(6) How leng”are the temporary posts in the I. M. S. likely to con-
tinue, and what number is expected to be reduced every year,
e and in the near future !

L]

(7) Have the Government of India, and the Secretary of State come
to any definite decision on the question of absorbing to Per-
manent Cadre, Indian graduates serving on the temporary
list—with active and foreign service to their account—and
capable of satisfying all the other conditions of enlistment
except a fcreign qualification 1 If not, will the Government
say what decision they are likely to arrive at in this matter ¢

Mr. H. R. Pate: (1) It is not possible to say how many permanent
sppointments will be made in the Indian Medical Service this year.
The vaecancies will be filled as suitable candidates are obtainable. The
answer to the second part of the question is 29.

(2) The method of granting permanent commissions at present is
by selection on the recommendation of the Selection Board.

(3) As already stated in reply to part 1 of the Honourable Mem-
ber’s question, 29 permanent appointments were made during the last
year. Not Indians were amongst those appointed.

(4) With regard to the first part of this question, I would invite
the attention of the Honourable Member to the reply given to part 1
of lwis question. With regard to the second part, the grant of perma-
nent commissions to Indians is at present in abeyance.

(5) Nil. It is not possible to say when the recruitment of Indians
to the Indian Medical Service will be re-opened.

(6) The temporary appointments must continue unti! a sufficient
number of suitable candidates can be obtained to take their place.
With regard to the second part of this question, the number of temporary
commissioned officers in the Indian Medical Service will be reduced
approximately by 45 this year, and by 30 next year.

(7) When recruitment of Indians to the Indian Medical Serviee is
re-opened, the claims of those temporary officers who apply for perma-
nent commissions will be considered by the Selection Board.

[ L]

RESIDENCE OF A GERMAN SCHOLAR AT BoLPUR.

1048. *Dr. 8. K. Datta : Did the Government of India receive an appli-
cation from Dr. Rabindra Nath Tagore asking for permission for a Germane
scholar to reside at Bolpur for purposes of teaching at the University of
Vishvabharati ! What reply was given ? If the application was refused,
will Govemment state the reasons ? -

The Honomrable Sir Aléxander Muddiman: The Government of
India received no such application from Dr. Rabindra Nath Tagore.
They were approached by Mr. Andrews and Mr. Nariman. Permission

was refused in pursuance of the general policy of excluding from India
ex-enemy aliens for a period of five years from the termination of the

war. v
Dr. 8 K. Datta: May L ask what er-enexdy alien means ¢
Mr. President : I cannot hear the Honourable Member.

Dr. 8. K. Datta : May I ask what ex-enemy alien refers to ! Does
it include Turkish subjects ? R

-
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The Honourable Sir Alexander Muddiman : I shink T must ask for
notice of that. My own belief is that Turkey was not included. .

Mr. Chaman Lal ;: May I ask the Honourable Member whether there
is a German Consul.....

Mr. President : I cannot hear a word the Honourable Member is
saying.

Mr. Chaman Lal: May I ask the Honourable the Home Membeg
whether there is a German Consul in residence in Calcutta at ihis
moment ?

The Honourable Sir Alexander Muddiman : To the best of my
belief there is not, but I shall verify it.

Mr. Chaman Lal : May I assure him that there is a German Consul
at present ?

Mr. President : That is not seeking information ; that is giving
information.

.y [27TH May 1924.0

TREATMENT OF PRoFEssor HERZFELD, A GERMAN SCHOLAR, AT BOMBAY.

1049. *Dr. 8. K. Datta : Isit a fact that a Professor Herzfeld, a German
scholar on a scientific mission on his way to Persia, was refused permis-
sion to go ashore at Bombay ?* Is it also a fact that his bagpage was
searched and a quantity of blank paper necessary for his work was seized ?
1f these facts are as stated, will Government give the reasons fonstliis
action ?

The Honourable 8ir Alexander Muddiman : Professor IHerzfeld was
given a visd to allow him to land for transhipment only. Ile left Bombay
for Basra on the day of his arrival. Iis baggage was not searched.

PoLicy AND STANDARD OF RECRUITMENT FOR THE NORTHERN INDIA SaLT
DEPARTMENT.

1050. *Mr. C. 8. Ranga Iyer : Will the Government be pleased to state
the policy and the standard of recruitment for the Northern India Salt
Department !

The Honourable Sir Basil Blackett : The Northern India Salt
Revenue Department is recruited in India from among statutory natives
¢f India. The poliey laid down by Government is that at least one
nomination in every three should be reserved for an Indian of unmixed
Asiatic descent ; one vacancy in every three is also given to a promoted
subordinate provided a suitable officer is available. Outsiders are
admitted by competitive examination from among nomination eandi-
dates, the educational qualifications required of candidates being either

. a university degree, the Cambridge senior examination, the European

high school examination or the civil engineer’s certificate of the Rurki
College.

SUPERSESS1I0N OF SAEDAR Babapur LagsaMm SiNgH, AssisTant Cou-
MISSIONER, NORTHERN INDIA SaALT DEPARTMENT.

1051. *Mr. €. 8. Ranga Iyer : (a) Will the Government be pleased to
state on what grounds Sardar Bahadur Lakshmir Singh, M. A., Assistant
Commissioner, Northern ‘India Salt Department, was superseded by
Mr. Lyon 1

(b) Isit a fact th.'lt Mr. Lyon’s promotion was stopped for some time

or for a long time owing to certain charges brought against him by
Mr. Buckley, the Deputy Commissioner §
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' . .
(t) Has any Indian been promoted to the grade of Deputy Commis-
sioner 1

(d) Is¢it a fact that Sardar Lakhshmir Singh was superseded evgn for
Assistant Commissionership ?

The Honourable Bir Basil Blackett : (¢) The Government of Indi’a
have been unable to trace any supersession of Sardar Bahadur Lakhshmir
Singh by Mr. Lyon. .

(b) It is a fact that Mr. Lyon’s promotion was stopped for a time,
but not that the stoppage was due to charges made by Mr. Buckley.

(c) No. .
. {d) Yes. The Assistant Commissioners are appointed by selection.
Mr. Reid, now General Manager of Salt Mines, was given special pro-
motion to an Assistant Commissionership before the Sardar Bahadur,
delaying his promotion by five months.

StrENGTH OF INspEcTORS AND CLERKS IN THE NORTHERN INDIA Savt
DEPARTMENT,

1052. *Mr. C. 8. Ranga Iyer : (1) Will the Government be pleased to
state the strength of the Northern India Salt Department under the fol-
lowing heads :

® (i) Inspector—Hindus, Mahomedans, Christians. Vacant.
(6) Permanent—Hindus, Mahomedans, Christians. Vacant.
{b) Temporary end Ofticiating.
{i3) Clerks—Hindus, Mahomedans, Christians. Vacant.
(a) Permanent.—Hindus, Mahomedans, Christians. Vacant.
(b) Temporary and Officiating.
(1) Inspectors confirmed as Superintendents—Hindus, Mahomed-
ans, Christians. Vacant.
(iv) Inspectors approved for Superintendentship—Hindus,
Mahomedans, Christians. Vacant.
(2) Have any fresh recommendations been made for promotions in the
superior executive grade of the Northern India Sal]t Department ¥ What
are these recommendations § When are they likely to come into effect ¢

The Honourable 8ir Basil Blacketi: This involves somewhat lengthy
answers in figures and with the permission of the House I will cause it *
to be circulated.

AsoLrTioN oF THE Post or DeruTy CoMMmissioNER, NoaTHERN INpia Sanr
DEPARTMENT.

1053, ¥Mr, C. B. Ranga ger: Have the Government any intention of
abolishing the post of the Deputy Commissioner in the Northern India
Salt Department 1 Is it not a fact that ascording to,the retrenchment
scheme there will be only one Assistant Commissioner for the whole of the
Internal Branch from the Punjab te Bihar ?

'The Honourable 8ir Basil Blackett : The Gévernment of India have
not considered the abolition of the post of Deputy, Commissioner.

The Indian Retrenchment Committee made no proposals in regard
to the Internal Branch, the future of which is still unden consideration.
L63LA . 8
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SHARE oF Y'HE PROVINCIAL (GGOVERNMENTS m A REVENUE FROM ‘‘‘TAXES
oN INcoME.”’

« 1054. *Mr. K. C. Neogy : (a) Will Government be pleased, to state the
extent of benefit derived annually by each Province, since 1921, from the
working of Devolution Rule No. 15 ?

(b) Is it a fact that the Joint Parliamentary Committee was led to
make a recommendation for the insertion of such a rule, with a view to
meeting the demand for a share of the income-tax revenue which had been
put forward on behalf of Bombay and Bengal particularly, and that this
objeet has not so far been realised, in regard to these two presidencies f

(¢) Are Government in a position to state, in the light of experience,
whether there is any possibility of Bombay and DBengal deriving a sub-
stantial benefit, in the near future, from the working of this rule ? -

(d) Do Government propose to take any steps to amend this rule so
as to enable Bombay and Bengal to derive some tangible benefit as original-
ly intended by the Joint Parliamentary Committee ¢

The Honourable Sir Basil Rlackett : (¢) A statement is laid on the
table giving the share of the revenue from ‘‘ Taxes ¢cn income ’’ for each
of the years 1921-22 and 1922-23 paid to the several Liocal Governments.

(b) The intention of the Committee was ‘‘ to grant to all provinces
some share in the growth of revenue from taxation on incomes so far
as that growth is attributable to an increase in the amount of jmecome
assessed.”” That object has been secured.

(¢) The effect of the rule in the past is shown by the statement
laid on the table.. The Government cannot forecast its effect in the
future. Bombay has reaped a very tangible benefit already (An

Honorable Member : ‘‘ Question ’’), and a revival of business would
bring about a similar result in Bengal.

(d) Does not arise.

Statement showing the amounts paid to Provincial Governments under Rule 15 of
the Devolution Rules for the years 1921-22 and 1922-23.

1921-22, 1922-23.
Madras .e .. 4,07,842 Nil.
~ Bombay .. .. 14,71,244 16,49,585
Bengal o .. 93,892 Nil.
- United Provinces .- 3,20,419 31,002
Punjab .. 29,722 5,74,979
Burma . .. 2,66,504 Nil.
Bihar and Orissa - 57,502 2,86,408
Central Provinces - 51,170 1,48,790
Assam . .. 1,776 1,15,130

27,00,071 28,05,984

Lerrer v toE “ DALy Gazerre,’’ SiNDH, re ¢ Dlsmr_-'mcmsm
" EUROPEANS OF Sinpw.”’

1055, *Mr. Bhn'be:\dra. Chandra ‘Roy : (a) Has the attention of Gov-
ernment been drawn to the letter pubhshed in the ‘ Daily Gazcite, Sindh ™

-
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in its jssue of the 14th FeWruary last under the head *‘ Diserfranchised,
Europeans of Sindh ’’ ¢

(b) If 80, do Government propose to take steps to amend the rules ¥

8ir Henry Moncrieff Smith : (a) Yes. .

(b) The Honourable Member’s attention is invited to Legislative
Department Notification No. 99, dated the 24th March 1924, from which
it will be seen that the Legislative Assembly (Bombay) Electoral Regula-
tiohs have been amended to admit of nomination papers for this constitu-
ency being received either at Bombay by the Returning Officer or at
Karachi by the Collector. The question of amending the Electoral Rules
in this connection will be considered in due course together with certain
other suggestions for the amendment thereof,

Wagon SuppLy For CoAL.

1056. *Mr. Bhabendra Chandra Roy : (a) Has the attention of Gov-
ernment been drawn to the letter published under the head ‘‘ Mr. Khitish
Chandra Neogy’s Resolution on wagou supply ’’, in the ‘‘ Forward ’’ in
its issue of the 11th March ¢

(b) If so, will the Government be pleased to state what action has
been taken to ease the situation created b; the system of rake supplies ¢

(¢) Are the Government aware that small collieries owned by Indians
have mgt the full or half rake sidings ?

(@) If so, will the Government be pleased to state the reasons of
enforeing this system of wagon supply ?

(¢) Will the Government be pleased to state whether they propose to
introduce the system of wagon distribution pro rate according to the
requirements ?

(f) If not will they be pleased to state the reasons {

Mr. C. D. M. Hindley : (a¢) Yes.

(d), (e), (d), (e), and (f). The attention of the Honourable Member
is invited to the reply given to Question No. 411 asked by Mr. C. Duraiswami
Aiyangar in this Assembly on the 25th February, 1924,

-DisMissar o EMPLOYEES oF THE AUDiT OFFICE OF THE BENGAL AND \IORTH-
WESTERN RarLway.

1057. *Mr. Bhabendra Chandra Roy : (a) Isit a fact that 69 employees
of the Audit Office of the B. & N. W. Railway, have been summarily
dismissed ? Is it a faet that they have been dismissed simpl:. because they
stayed out of office for a few minutes ?

. (b) If so, will the Government be pleased to state whethor they propose
* {0 inquire into the alleged highhandedness of the officer concerned $
(¢) Is it a fact that such dismissals have caused a great stir in the
B. & N. W. Railway Men’s Association ?
(d) -Do Government propose to make an impartial quiry and aveid
a deadlock or strike ¢
(e) If not, will the Government be pleased to %tate the reasons {

'Mr. C. D. M. Hindley : (a), (b), (¢), (d) and (e¢). Government have
no information. The matters referred to by the Holourable Member re-
late to the internal administration of the Railway and are purely domestic

L] -



2242 ° LEGISLATIVE ASSEMBLY, [27mn May 1924,

with whicl the Company are fully competent to deal and in which Ggvern-
ment do not interfere.

« Mr. K. Ahmed : Have the representatives of the eountry ne vmce in
this matter which is termed internal affairs ¢

Mr. President : The Honourable Member has put no supplementary
question,

Mr. K. Ahmed : Are the representatives of the country in this Assem-

bly not entitled to enter into those household affairs to which my Honourable
friend- referred ?

Mr. N. M. Joshi : May I ask whether the capital with which this Rail-
way has been constructed is the capital of this country ?

Mr. K. Ahmed : I rise to a point of order. In internal matters, in the

matter of dismissal of servants, may I ask whether the representatives of
the country have any voice %

Mr. President : That is not a point of order.

Mr. N. M. Joshi : I wanted to know whether the capital with which
this Railway has been constructed is State capital, and if so, whether it

would be affected or not by the dismissal of such a large number of people
a8 sixty nine

Mr. C. D. M. Hindley : T do ot think, Sir, that that question arises,
but I should like to have notice of it. -

Mr, N. M. Joshi : May I ask on what question my Honourable friend
asks notice, whether the capital with which the Railway has been con-
structed is State capital, or whether.....

Mr. President : You have put the question and Mr. Hindley has
stated that he wants notice. -

Mr. K. Ahmed : Is it not a rule that the Honourable Member when he

answers the main question should also answer supplementary questions
as well 7

Mr. President : That is not a supplementary question.

Mr. Chaman Lal : May I ask the Honourable Member whether
Honourable Members of this House arc not entitled to gain information on
subjects of this kind ?

Mr, President : That is not a supplementary question.

Dmect RECRUITMENT OF ACCOUNTANTS IN THE MILITARY ACCOUNTE
DEPARTMENT.

1058. *Mr. K. @. Lohokare : (a) Will the Government of India please
state whether certain temporary clerks who had not passed the subordinate'
account service examination, with or without any special educational
qualifications, have been permanently appointed from 1st April, 1922, as
‘Accountants in tke M111tary Acenunts Depa.rtment in preference to several
elerks with better cxperience and longer service, who were qualified for
promotion by passing the subordinate accounts service examination 1

(b) If so, will they state the special reason for this method of marring
the prospects of mem already in service ¢

(¢), Do they propose to discontinue the direct recruitment in future §

MY
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The Honourable Bir Badil Blackett : (a) and (b). About %0 sclected,
temporary clerks whosc work was of a special nature, e.g., Factory and
Marine Accounts, were absorbed permanently as accountants in the in-
creased cadwe of the subordinate Acccunts Service which was sanctioned
on the reorganisation of the Military Accounts Department from the 1st
April 1922, This was done in the general interests of the service and in
consideration of the meritorious services rendered and the special experi-
euce gained during the late war by the men concerned.

(¢) There is no intention of diseontinuing direct recruitment.

MebpicaL OFFICERS IN CIHARGE OF CANTONMENT HoOSPITALS.

1059. *Mr. Ismail Khan : (¢) How many Cantonment Hospitals are
there in India and how are they classified ¢

(b) What are the duties of Medical Officers in charge of these Hos-
pitals ¢ What allowances are they paid and who pays these allowances ?
What qualifications are required of these Medieal Officers ?

(¢) What is the respective number of I. M. S. and R. A, M. C. Officers
at present in charge of Ilospitals in each class § How many of these officers
are of Indian domicile.

(d) Are the Government aware that in a number of cases these charges
have been given to European Officers (even of the same service) who are
not. qeralified according to rules in preference to Indian I. M. S. Officers
duly gualified in the same station ?

Mr. H. R. Pate : (¢) There are 46 cantonment hospitals in India
classified as follows :

Class A.—12 ; Class B.—17 ; and Class C.—17.
In addition, there are 9 dispensaries.

(b) The duties of the Medical Officer in charge of a Cantonment
Hospital are laid down in paragraph 109, Army Regulations, India, Volume
VI, while the allowances admissible are shown in the Pay and Allowance
Regulations, Part I, paragraph 18 (¢v). Copies of the regulations referred
to can be obtained from the Library of the House. The allowances are
paid from Cantonment funds.

The qualifications required for appointment to the charge of a Can-
tonment hospital are shown in Appendix I, Army Regulations, India,
Volume VI, to which I would invite the attention of the Honourable,
Member.

(¢) The appointment of medical officers to the charge of a ecantonment
hospital is sanctioned by the Distrvict Commander and, as it is a collateral -
charge, complete information is not available. According to the latest
returns, however, the number of Indian Medical Service and Royal Army
Medical Corps officers shown as holding charge of cantonment hospital is
as follow :

Indian Medical Service 22 ; Royal Army Medic‘al Corps 9.
Total 31.

Of this number, 14 are officers of Indian domicile.

(d) No. ¢
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RESOLUTION re THE RELEASE OF MauLgNa ﬁASMT MoOHANI. .

1060. *Maulvi Sayad Murtuza Sahib Bahadur : Will Government be
Fleased to state as to what action has been taken to give effect to the Resolu-

ion relating to the release of Maulana Hasrat Mohani ¢ .
e

The Honourable Sir Alexander Muddiman : The Governor General
in Council was unable to accept the recommendation contained in the
Resolution. ’

Since the Resolution was passed, the High Court, Bombay, on appeal
reduced the sentences of two years and six months rigorous imprisonment,
respectively, awarded Hasrat Mohani for breach of jail discipline to six
months on each count to run concurrently. Subsequently the Governor
in Council in exercise of the power vested in him under section 401 (1) of
the Code of Criminal Procedure granted the further remissions indicated
in the Bombay Government’s Resolution, dated the 26th March 1924, a
copy of which is laid on the table.

Bombay Government Resolution, dated 26th March 1924.

In exercise of the power vested in him under section 401 (1) of the Code of Criminal
Procedure, 1898, the Governor-in-Council hereby remits, with effect from the 13th
February, 1924, the remainder of the sentence of 2 years’ rigorous imprisonment
passed upon Hasrat Mohani under section 124-A. on the 4th May, 1922, and commutes
under section 402 of the said Code, the sentence of 6 months’ rigorous imprisonment
passed upon him on the lst October, 1923, under section 161, read with sectign 109
of the Indian Penal Code, and section 42 of the Prison Act, IX of 1894, refd with
Article 485 of the Bombay Jail Manual, to one of simple imprisonment for the same
period, the latter sentence to commence from the 13th February 1924.

His Excellency is further pleased to select Hasrat Mohani for treatment in a
separate divisien sanctioned under the orders contained in Government Resolution
Na. 123, dated the 6th February 1923,

Mr. V. J. Patel : Why are Government unable to carry out the re-
commendation of this Assembly ¢

The Honourable 8ir Alexander Muddiman : I have explained the
reductions granted by the Government of Bombay and the Government
of India consider that the case has been adequately dealt with.

Mr. C. 8. Ranga Iyer : Is this the manner in which the Government

propose to work the reforms ? Is this the manner in which they propose
to introduce responsible government in this country ¢

Mr. President : I cannot hear your question.

Mr. C. 8. Ranga Iyer : Is this the manner in which the Government
propose to introduce responsible government in this country and to work
the reforms by rejecting a Resolution of this Assembly carried by an
overwhelming majority ?

Mr. President : This is not a supplementary question.

Mr. C. 8. Ranga Iyer : I am asking for information.

Maulvi Muhathmad Yakub : Are the Government aware that the
facilities to which Maulana Hasrat Mohani is entitled accerding to the
orders of the Governmept of Bombay were refused to him by the jail
authorities ?

The Honourable *8ir Alexander Muddiman : Government are not
aware of that. " '
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M;. C. 8. Ranga Iyer : &5 it a fact that Hasrat Mohani is ot treateds
like an ordinary prisoner but is treated like a felon ?

The Hoqonmble Sir Alexander Muddiman : That does not arise.

Mr. C. 8. Ranga Iyer : Are the Government aware that Ifsrat
Mohani is one of the most respected leaders of the country and is entitled
to a better kind of treatment ¥

Mr. M. A. Jinnah : Why was it that the Government were unable
to accept the recommendation of this House ¥ What was the reason ?

The Honourable 8ir Alexander Muddiman : I have already explained
the position. Government have considered the case and they think that
the reductions granted by the Bombay Government were sufficient.

Mr. Gaya Prasad Singh : Have the Government started the game
of non-co-operation with this Assembly ¢

Mr, Devaki Prasad Sinha : Were the action taken by the Govern-
men: of Bombay and the judgment of the Bombay High Court the oniy
reasons why the Government of India took no action ?

The Honourable 8ir Alexander Muddiman : I did not quite hear the
Honourable Member’s question, but as far as [ gather he wishes to know
what were the reasons which led the Government of India to take no
action. T have already stated the reasons.

My, Devaki Prasad Sinha : My question was this. Were the actions
taken by the Government of Bombay and the Bombay High Court the
only reasons why the Government of India took no action ¥

Mr. President : The Honourable the Home Member has already
answered that question in the best manner he could. .

Maulvi Muhammad Yakub : Are the Government of India aware
that the Muslim community is greatly agitated at the action of the
Jjail authorities in not obeying the orders of the Government of Bombay {

The Honourable 8ir Alexander Muddiman : On that I have no in-
formation.

DirrERENCE IN RATE oF PAY oF PoSTMEN EMPLOYED IN THE MorussiL, AND
N PresipENcy Towns.

1061. *Maulvi S8ayad Murtuza 8ahib Bahadur : (a): Will Government
be pleased to stafe if it is a fact that there is a difference between the scale
of pay of the postmen of the Mofussil towns and those ¢y the Presidency
towns 1t

(b) Are they aware that this has dissatisfied the postmen of the
Mofussil to a great extent ? -

(¢) Are Government prepared to remove their dissatisfaction 1

The Honourable Sir Bhupendra Nath Mitra : Before I answer
Question No. 1061, I should like, with your permisgion, to thank the
Membera of the Assembly for the congratulations which they have been
kind enough to offer me on my temporary appointment to the Executive
Council of the Governor General and for the kind welcome they accorded
to me on my entry into this Assembly. '

].0611 shall now proceed to answer the different Barts of Question No.
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. (@) The reply is in the affirmative. ¢
(b) Government are not aware of such dissatisfaction, though thay
eare aware that the All-India Postal and Railway Mail Serviece Union
have demanded that there should be a single scale of pay for all the
postmen in the Madras Cirele and that the men at Howrah and Alipore
should be on the same scale as those in Calcutta.

(¢) Government are c¢f opinion that the scales of pay provided for
postmen in various parts of the couniry are appropriate,

REPORTS OF THE I'RONTIER COMMITTEE AND THE BAR COMMITTEE.

1062. *Dr. H. 8. Gour : (a) Will*the Government be pleased to state
when the Frentier Committce and Bar Committee’s reports were released
by Government for issue to the public ¢

(b) When were they published in the publie press ?

(¢) Are the Government aware that the summary of these Reports was
published in the newspapers in their issue of the 26th March last 1

(d) If so, why were not Members of the Assembly supplied with copies
before they were made available to the public ?

The Honourable 8ir Alexander Muddiman : (a) and (b). The reports
of the North-West Frontier Inquiry Committee and the Indian Bar Com<+
mittee were published on the 25th and 26th March 1924, respectively.
Copies of these reports were however supplied to the Press a fe® days
in advance with instructions that they should not be published in any
edition of a nmewspaper on sale anywhere in India before the dates just
mentioned.

(¢) Yes.

(d) Copies of the Bar Committee’s report were supplied on the even-
ing ol the 25th March to those Members of the Legislative Assembly and
the Council of State who were present in Delhi on that date, and a few
copies were placed in the Legislative Assembly Library on the 26th idem.
Copies of the other report were also placed in the Legislative Assembly
Library on the morning of the 25th March, the date on which it was
published. It is not usual to supply advance copies of such reports to the
Members of the Indian Legislature.

PUBLICATION OF THE REPORT OF THE LEE CoMMISSION,

1063. *Dr. H. 8. Gour : {a) Have the Government received the report
 of the Lee Commission ? If so, when {

(b) Will the Government be pleased to state when they are going to .
publish that report #

(¢) Will it be published simultaneously in India and in England t

The Honourable 8ir Alexander Muddiman : The Report of the Lee
Commission was presented to Parliament last night and is being published

this morning both in India and England. I hope all Honourable Members
are already in pogsession of a copy.

DiscussioN oF THE REPORTS OF THE FRONTIER COMMITTEE, THE Bar
CoMmyrTEE AND THE LEE CoMMISSION.

1064, *Dr. H. 8, Gour : (a) Do the Government propose to give the
Members of the Houfe an opportunity to discuss the reports, namely, the
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Frontier Committee’s Report, the Bar Committee’s report and the report

of the Lee Co.mmission ? .

(b) Do the Government intend to set apart special days for this
purpose ? . :

The Honourable 8Sir Alexander Muddiman : So far as the discussion
of the report of the Lee Commission is concerned, 1 propose, Sir, with your
perthission, and with the permission of the House, to make a statement
after the conclusion of questions to-day.

So far as the other two rcports are concerned I can say little more
than what has been said by my predecessor on previous occasions.

So far as is possible and praeticable, action will not be taken on
the reports until the Indian Legislature has had an opportunity of ex-
pressing its views.- '‘Such an opportunity will not be available, I am
afraid, during the course of the present sittings.

I can say nothing more as regards the report of the Frontier
Committee.

As regards the report of the Indian Bar Committee many of the
recommendations can probably -be given effect to by the various High
Courts in India but probably other recommendations will necessitate
legislation which will give this IHouse a full opportunity of discussing
such recommendations apart from any other previous opportunity which
it may be found possible to give to this House. '

Mr. Jamnadas M. Mehta : May I know what is the meaning of the
qualification ‘‘ so far as is possible and practicable '’ ?

The Honourable Sir Alexander Muddiman : That is a question of the
interpretation of English.

Mr. Chaman Lal : Will the Honourable Member give an undertaking
that the recommendations of this I{ouse on the Lee Commission Report
will be carried out ?

The Honourable 8ir Alexander Muddiman : That is an undertaking
I cannot give.

PricE oF IroN, STEEL AND OTHER PRODUCTS PURCHASED _rif GOVERNMENT
FROM THE TATA IrON AND STEEL COMPANY AND FROM OTHER FIRMS.

1066. * Dr. H. 8. Gour : (a) Will the Government be pleased to state
the amount of iron, steel and other products manufactured by the Tata
Iron and Steel Co., supplied to Government and the price at which their

materials were suppiied to Government ? -
) (b) Will the Government be pleased to state the eurrent market prices

for similar materials ruling in the market at the time at which the Govern-
ment purchased them from other firms in and outside India t

(¢) Will the Government be pleased to give the names of firms other
thau the Tata Iron and Steel Co. from whom iron, steel and other products
manufactured by them were purchased and the rates at which such pur-
chases were made during the period of the War ¢

(d) Will the Government be pleased to state ‘the total amount of
sacrifice made by Messrs. Tata Iron and Steel Co. by selling their goods
to Government at below the then ruling rates ? -

L63LA . ' c
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< (e) Aré'the Government aware that the Tata Iron and Steel Co. have
paid no dividend to their shareholders ?

e (f) Are they aware that the precarious condition of the industry is
due tosthe dumping of goods by European and other manufacturers ?

The Honourable 8ir Charles Innes : (a), (0) and (¢). The questions
do not state for what period the information is required. In any ecase,
information of this kind is not available, and the Government of India
are not prepared to try to colleet it. 1 have just- discovered from the .
cvidence before the Tariff Board that the Company claim to have supplied
during the war 2,91,562 tons of different kinds of steel.

(d) The only information in the possession of Government on the
point referred to by the Honourable Member is contained in the footnote
at page 60 of the Tariff Board’s report. .

(e) On the contrary, the Company has paid away Rs. 348 lakhp
in dividends since its ineeption in 1907-08. It has, however, paid no
dividend on ordinary shares since the year 1921-22, and it passed its
dividend on the second preference shares in 1922-23.

(f) This question is fully discussed in the Tariff Board’s Report,
and the Honourable Member c¢an draw his own conclusions.

Price oF Jute, CorToN AND OTHER (R00DS PURCHASED BY (10OVERNMENT.

1066. *Dr. H. 8. Gour : (a) Will the Government be pleased to‘;tate
whether they acquired’ other materials such as jute, cotton and other goods
manufactured by Companies in India managed by European Agents at
the same rates at which Messrs. Tata Iron and Steel Co. sold their goods
to Government ?

(b) Are the Government aware that several of the .Jute Mills in
Calcutta have practically written off their block from the heavy profits
made by them during the period of the War ?

(¢) Is it a fact that Messrs. Tata Iron and Steel Co. were promised
protection by Government against dumping of goods by foreign competi-
tors ¢

The Honourable 8ir Charles Innes : (¢) The Government do not
understand the question. They do not understand how or why the prices
of articles so widely different as Jute, Steel and Cotton could or should
be the same.

(b) The Government are aware that Jute and Cotton Mills made
large profits during the war.

(¢) The Government are not aware that any such promise was
made.

CHARGEMEN AND JOURNEYMEN IN THE OUDH AND ROMILKAAND RAILWAY
‘WoRKsHOPS AT LUCKNow,

1067. *MIr. O. B. Ranga Iyer : (a) Will the Government be pleased
to state how many persons are employed as Chargemen and Journeymen
on the Qudh and Rohilkhahd Railway Workshops at Lucknow.

(b) Will the Government be pleased to give the information under
the following heads regarding tlie appointment of Chargemen and Journey-

L
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inanein the Oudh and Ro!ull.hand Rs,li“ ay Loco. Workshops, Mechanieal «
Section :

Present Qua.liﬁ'catinm.

Emolumenta.

|
Post ( hargéman Date  [Nameof persons.  Race
or of holding | or
Journeyman). |appointment., the post. | Extraction.

— U -
1
i
i

‘¢) Is it a fact that all the Chargemen and Journeymen are of
Luropean or Anglo-Indian extraction ! Have the Government any inten-
tion of assigning the posts to Indiuns also !

Mr. C. D. M, Hindley : (¢) The number of men employed as Charge-
men and Journeymen in the Locomotive and Carriage and Wagon
Workshops at Lucknow is :

(C‘hargemen .. .. . .. 45
Journeymen .. .79

(h) Government cannot lmdertake to furmsh detalled information
on the scale suggested but may mention for the Honourable Member’s
information that of 124 men of the classes referred to on the Oudh ard
RoMilkhand Railway, 67 are pure Indians.

(e) No, all the Chargemen and Journeymen are not of European

or Anglo-Indian extraction. As I have already stated Indians are freely
admitted to these posts.

EUROPEAN, ANGLO-INDIAN AND INDIAN APPRENTICES IN THE OQUDH AND
RorILKHAND RaiLway WorgsHoPs AT LUCEKNOW.

1068. *Mr. C. 8. Ranga Iyer : (a) Are the Government aware that
there are omly two institutions in the UInited Provinces which send
apprentices to the Loco. shops, namely, the United Provinces Government
Technical School and the Railway Technical Institute, for the posts of
~ourneymen and Chargemen ?

(b) Are the Government aware that apprentices in the Loco. sho;®
who notwithstanding the fact of their having obtained the Final Examina-
tion Certificate of the Government Technical School are not given any
posts in the shops and that on the contrary Anglo-Indian or European
apprentices hailing from the Railway Institute invariably secure them &

(¢) Are the Government aware that the Indian youths coming as
apprentices from the United Provinces Government Technical School are
given Rs. 17 per mensem as their pay while the Anglo-Indians and=
Europeans are given Rs. 50 per mensem ?

(d) Will the Government be pleased to state if they propose to issue
strict instructions that the distinctions referred to are contrary to the
professions and principles of the Government !

Mr. C. D. M. Hindley : The facts of the case are as follows :

Arrangements have been made whereby selected students in m:hanical

12 Roox engineering from (1) Goternment Technical School,

) Lucknou (2) Government  Technical School Gc

rakhpur, (3) the Arts and Crafts School, Lueknow, snd (4) the Engmeer
ing College, Benares, complete their training in the Ough and Rohilkhand

L] -
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Railway Workshops. These students are ‘%li(f By the Railway stipends

» of Rs. 17°a month in the first vear and Rs. 20 a month in the second yea»
in addition to any scholarships they may receive from the College:

. mentioned. They are not strictly railway apprentices, and though
occasionally the best of them are provided with employment on the Rail-
way, they are not guaranteed railway appointments. They are admitted
to the shops in order that they may undergo the practical portion of
their training in mechanical cngineering. ‘In addition, Europeans and
Anglo-Indians who have passed the junior Cambridge and have  also
passed the railway entrance examination are admitted to the Locomotive
and Carriage Workshops as railway apprentices. Their apprenticeship
is for 5 years and their stipends rise from Rs. 50 to Rs. 100 a month.
Apparently these are the apirentices which the Honourable Member
refers to as coming from the Railway Institute. The railway adminis-
tration prepared a scheme for admitting Indians as railway apprentices
sometime ago, but it was abandoned in view of the fact that the Loecal
Government intended to establish a Technical College at Lucknow.

ApmissioN oF EUROPEAN, ANGLO-INDIAN AND INDIAN STUDENTS TO THE
Rammway TeceNIcAL INsTiTUTE, UNITED PROVINCES.

1069. *Mr. C. 8. Ranga Iyer : Will the Government be pleased
" to state (¢) how many Indian students have been admitted to the Railway
. Technical Institute, (b) how many Europeans and Anglo-Indians ¢

Mr. C. D. M. Hindley : (¢) None, as the Indian apprentice® forth-
coming are generally sons of Mistris who are not sufficiently educated to
comply with the entrance test and eurriculum of the Railway Technical
Sehool. These youths attend the day classes held for them three days
a week at the Government Technical Sehool, Lueknow.

(b) The average number based on the figures for the last 3 years is
19,

ApMissioN OF INDIANS TO THE PosTs oF JOURNEYMEN AND CHARGEMEN ON
THE QUDpH A¥D ROHILEHAND RAILWAY.

1070. *Mr. C. 8. Ranga Iyer : (a) Did the Government ever send an
order or orders to the Agent, Oudh and Rohilkhand Railway at Lucknow
to open the posts of Journeymen and Chargemen to Indians ¢ If the
answer is in the affirmative, will the Government be pleased to state
when the order or orders were issued ? Will the Government be further
pleased to place before the House the result of the order or orders %

Mr. C. D. M. Hindley : The reply is in the negative.

UNSTARRED QIIES.'I‘I()NS AND ANSWERS.

CONSTRUCTION OF THE PROFOSED ISHURDI-PABNA-SADHUGANJS RAILWAY,

231. Mr. K. C. Neogy : {a) Are Government aware that on the 6th
February 1922, a Resolution was moved in the Bengal Legislative Counei}
recommending to the Government of Fndia fo take up the construetion of
the Ishurdi-Pabna-§adhuganj railway in the district of Pahna in BReneal.
at an early date and the Resolution was accepted hy the Liocal Governmeﬁt T



UNBTARRED QUEBTIONS AND ANSWERS. « 22b1

(b) Is it a fact Thit this Resolution was conveyed to the Hovernment

of Imlia by the Honourable the Minister in charge of the Department of
Public Works, Bengal, by his letter dated the 20th February 1922 ?

(¢) Wdll the Governmen® he pleased to state what steps have befn
taken, or progress been made, 1¢ give effect to the Resolution referred to ir:
(b)above ¥ When is the consiruction of this railway likely to be taken
up by the Railway Board ? ‘

Mr. C. D. M. Hindley : (a) and (b). Yes.
(¢) Orders were issued for the revision of the estimates-of the liue,
which were out of date.

The revised estimates have just been received, and until they have
been considered, it is not possible to say whether, and if g0, when the
construction of the line will be undertaken.

FINANCING OF -THE PROPOSED ISHURDI-I’ABNA-SADHUGANJ RAILWAY.

232. Mr. K. C. Neogy : (¢) Is it a fact that Messrs. Gillanders
Arbuthnot and Co., were invited by the Railway Board by its letter
No. 67-P.—17, dated the 17th November, 1921, to submit proposals for the
financing of the Ishurdi-Pabhmna-Sadhuganj railway ?

(b) Is it a fact that Messrs. Gillanders Arbuthnot and Co., in their
letter No. R.G.-1472, dated 1Le 22nd December, 1921, proposed to the
Railyyay Board to.negotiate 2 voncession in respect of the above-mentioned
project on the basis of a rebate up to 8 p. e. ?

(¢) Isit a fact that the Railway Board in its letter No. 67-P.—17, dated
the 24th January 1922, informaed Messrs. Gillanders Arbuthnot and Cn.
that ‘‘ the Railway Board find themselves unable at present to consider
proposals for the construction ofthe project in question by private enter-
prise 7 ?

(d) Is it a faet that the Railway Beard further added in its letter
referred to in (c¢) above, that *‘ in any case the Railway Board would not
have been prepared to consider the grant of a rebate up to 8 p. c. ”’ ?

(e) Will the Governmen! be pleased to state whether the State will be
able to provide funds for the construction of this branch line ¥ If so.
when is it proposed to take up its construction ?

Mr. C. D. M. Hindley : (a), (b), (¢) and (d). Yes.

(¢) 1 would refer the Honourable Member to my reply to (¢) of
his previous question. If the prospects of the line are found to be
satisfactory, Government anticipate no diffieulty in providiug funds for
its construction.

Ramway Smwine AT FENY RivER GHAT.

233. Mr. K. 0. Neogy : (¢) Isit a fact that owing to the opening out
of Ramgarh Sub-division in Chittagong Hill Tracts, and the opening out
of three Indian tea gardens near by, and the booking of bamboos for paper
pulp and cotton, ete., the outward and inward traffic of Dhoom station on
the A. B. Ry. has considerably increased ¢

(b) Is it a fact that in view of this increased traffic and in econsidera-
tion of the station being 24 miles distant from ¥he Feny River Ghat near
the bridge without any communications, and hand shunting of wagons being
extremely inconvenient and exorbitantly expensiv®, the Traffic Manager -
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arrang;d to open a siding at the Feny Hi\"er Ghat two years baek, but no
action has been taken in this direction as yet ?

(¢) Is it a fact that there is no special rate for tea, efc., in this part
of the Assam Bengal Railway, whereas this is allowed to other parts of
this Railway ? 1f so, why ? Is it true that no concession rates of coolies
under the credit note system is allowed by the A. B. Ry. to the Indians,
which is generally enjoyed by the Europeans ?

Mr. C. D. M. Hindley : (@) The reply ‘is in the negative.

(b) A proposal to provide a riverside siding has been under the
consideration of the Railway authorities for several years. The pro-
vision, however, has been held over as it cannot be financially justified.

(¢) There are no special rates for tea from stations on this section
of the Assam Bengal Railway as the lead is short. The reply to the
second part of the question is in the negative.

ConTRACT FOR PRINTING WORK FOR THE BOMBAY, BARODA AND CENTERAL
INDIA RAILWAY.

234. Bardar V. N. Mutalik : Will Government be pleased to state :

(a) Whether it is intended to give the contract Yor printing work for
the B., B. and C. 1. Railway to only twe presses, namely, the
“ Times of India’’ and the ‘‘ British India Fgess’ by
private arrangement ?

(b) Is it a fact that the ‘‘ Times of India ’’ had refused to tender
rates for printing when market conditions were unsettled ?

(¢) Is it a fact that presses which accepted and executed the con-
tracts before, when the market conditions were unsettled, and
suffered losses both owing to fluctuating prices and retrench-
ment during the last two years, are now refused the con-
tracts ?

(d) Is it a fact that no open tenders for the printing work were
invited as usual and the contracts are being given without
any consideration of competitive rates ?

(e) Is it a fact that suiac of the printing presses which have been
refused the contracts have offered reduced rates for future
work ?

(f) Do Government intend to ask the Railway authorities concerned
to stop entering into such contracts before the Railway Board
examines the question from the point of economy, equity and
justice ?

Mr. C. D. M. Hindley : («) to (e). Government have no informatiop.

(f) The Railway Authorities concerned have full powers in respect
of such contracts and Government see no reason to interfere.

PrOPGSAL TO RECONSTRUCT NELLORE RAILWAY STATION.

235. Haji 8. A. K. Jeelani : Are the Government aware of the incon.
veniences to the puble on account of the railway station at Nellore on
the Madras and Southern Mahra{ta Railway being too small to meet the
requirements of fhe public ? If so, are the Government prepared to
advise the Railway authorities to reconstruet it at an early date !
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Mr.£. D. M. Hindley : Gbvernment are not aware of the'alleged
inconvenience and do not propose to take the action suggested. But a
copy of the question and answer will be sent to the Agent.

. L

ConNsTRUCTION OF WaITING RooMs AT Kovur AND KavaLl RamLway *
STATIONS.

236. Haji 8. A. K. Jeelani : Are the Government aware that the two
stations on the Madras and Southerm Mahratta Railway, Kovur and
Kavali, the headquarters of the Tahsildar and Revenue Divisional Officer,
contain no waiting rooms at all ¥ If so, are the Government prepared
to advise the Railway authorities to put up waiting rooms at an early
date !

Mr. C. D. M. Hindley : Government understand that the average
daily number of upper class pussengers at these two stations is very small,
the 1st and 2nd class being less than 001 per train. In the circum-
stances Government are not prepared to suggest any action in the
matter to the Madras and Southern Mahratta Railway Company.

The question of providing additional third class waiting aceom-
modation will be considered in connection with the general programme
for improving passenger facilities. '

INDISTINCT POSTMARKING OF LETTERS.

237.«Mr. W. B. J. Willson : (a) Is it a fact that the postmarking of
letters at the office of posting is frequently so indistinet as to be useless
for the information of the recipients of letters 7 (0) If so, are the Gov-
ernment prepared to issue orders to remedy the defeet ?

Mr. H. A. 8ams : (¢) The Government of India are not aware that
the stamping of letters is frequently indistinet.

(b) The rules of the P. (. require postmasters to see daily, before the
stamps are used, that their imipressions are clear and distinet. Steps will
be taken to ensure that the stamping of articles is done properly.

EXERCISE OF THE SECRETARY OF STATE’S POWERS OF SUPERINTENDENCE,
DirecTiON AND CONTROL OF THE CIviL. AND MILITARY QOVERNMENT
oF INDIA, ETC.

238. Diwan Bahadur M. Ramachandra Rao : (a) Will the Govern-

ment be pleased to lay on the table the rules, if any, framed by the Secre-
tary of State for India in Council under section 33 of the Government
of India Act in the matter of the exereise of his powers of superin-
tendence, direction and control of the Civil and Military Government of
India vested in the Governor General in Council ?
« (b) Will the Government be pleased to place on the table a state-
ment of the cases from April 1921 to April 1924 in whizh the Secretary
of State cxercised his powers of superintendence, direction and control
in relation to transferred subjects under the rules framed under see-
tions 33 and 19-A of the Government of India Aet (Seerfary of State’s
powers transferred subjests) ?

The Honourable 8ir Alexander Muddiman : (&) Under seetion 33
of the Government of India Aet, the Governor General is required to
pay due obedience to all such orders as he may recei®® from the Secre-
dury of State. This provision of the Aect apparently relates to general

L ]
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or special orders issued by the Secretary of State to govern particular
aases or classes of cases. Special orders could not be reduced to rules
and, go far as we are aware, no general orders issued under This section
have been reduced to the form of rules cither.

(b) It would not be in accord with established usage 1o make any
statement as to the cases in which differences of opinion have been
manifested between the Governments in India and the Secretary of
State in the disecharge by the laiter of his responsibilities. Govern-
ment are, therefore, not prepared to place on the table a statement of
the cases in which the Seeretary of State has exercised his limited
powers of superintendence, direction and control in relation to trans-
ferred subjects.

RECOMMENDATIONS OF THE INpIAN BArR COMMITTEE.

239. Mr. Bhabendra Chandra Roy : (a¢) Will the Government be
pleased to state what action they propose to take on the report of the
Indian Bar Committee %

(b) s it a fact that the recommendations of the said Committee were
communicated to the Caleutta High Court and the other High Courts
before the formal publication of the report ? If so, when were the reecom-
mendations so communicated ?

(¢) Have the Government addressed any communication suBgest-
ing that the High Courts should frame rules under their Letters Patent, or
amend existing rules so as to give effect to tiose recommendations of the
Committee that can be carried out by such rules ? If so, has any action
been taken in the matter by any High Court ? .

(d) Will the Government be pleased to place on the table any
communication which they may have addressed to the Caleutta High Court
regarding the report of the Indian Bar Committee, and any reply that may
have been received ?

The Honourable 8ir Alexander Muddiman : («) and (¢). The Local
Governments have been asked to furnish the Government of India with
their views as well as the views of the High Courts, Judicial Commnis-
gioners’ courts, and of legal associations on the recommendations of
the Indian Bar Committee. The Government of India propose to await
their replies before taking any further action in the matter. They lhave
also asked for information as to the extent to which the High Courts
are prepared to give effeet at once to the proposals of the Commitice
which are within their ¢ompetence, but this information h

. as not yet
been received.

(b) Yes, on the 19th Febrnary 1924 throush Loesl Gov
except in the ease of the Caleutta Ilich Court to whom
report was sent direet.

ernments
a eopy of the

(d) The substance of the letter is @iven in the reply to parts (u)
and (c) of the guestion. and no ruefi! purnose will be served by lay-
ing a copy of the letter on the table. So far no reply has heen received

<
PAY oF VETERINARY ASSISTANTS OF THE ARMY REMOUNT DEPARTMENT AND
OF THE ARMY VETERINARY CoRps,

240, -Bardar Kartar 8ingh : (¢) Is it a fact th

. at th i '
Asgistants of the Army Veterinary Corps start with e Veterinary

Rs. 60 per mensem
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while those of the Arta¢ Rgmount Department with the samg qualifica-
tions start with Rs. 30 per mensem only ¥ And is it also a fact that
house rent, ration and clothing is allowed to the former only ?

(») Wijl the Government be pleased to state the reasons for this
differential treatment between the Veterinary Assistants of the, two
departments which are subordinate to the same Quarter Master General !

(¢) Is it a fact that the starting pay of the Veterinary Assistants of
Loth the departments used to be the‘same before 1918 1

. (d) Will the Government be pleased to state why the claims of the
Vetei nary Assistants of the Army Remount Department were ignored
when the starting pay of the Veterinary Assistants of the Army Veteri-
nary Corps was 1ncreased in 1918 ¢

(e) Is it a fact that the Punjab Civil Veterinary Department, also
following the lead of the Army Veterinary Cerps Department, has
doubled the starting pay of its Veterinary Assistants since 1920 ?

(1) 1s it a faet that the Veterinary Assistants of the Army Remount
Department had submitted in 1921 a memorial to the Director of the
Army Remount Department to grant them an inecrease in pay similar
to the Veterinary Assistants of the other Departments ?

(¢) Is it a fact that the temporary allowance which was given to the
Veter:nary Assistants of the Army Remount Department has been stop-
ped since 1922 ¢

Q)ﬂWhat action if any has been taken on the above mentioned
memorial ?

(i) What steps do the Government propose to take to remove the
grievances of the Veterinary Assistants of the Army Remount Depart-
ment ?

Mr. H R. Pate : (a¢) The answer to both parts of the gquestion is
in the affirmative.

(b) The pay of the veterinary assistants in the Army Remount Depart-
ment was revised in 1917. A further revision has been under considera-
tion since 1922, but a final decision on the subject has been suspended
on account of the lack of funds and also the imperative necessity of
first giving effect to the various measures of retrenchment recommended
by the Indian Retrenchment Committee and accepted by the Govern-
ment of India in respect of the Remount Department.

The veterinary assistants in the Army Veterinary Corps are en-
rolled and attested and serve as combatants under military regulations.
They are accordingly entitled to free accommodation, rations and eloth- '
ing. The veterinary assistants of the Army Remount Department, on
the other hand, are civilians serving under the Civil Service Regulations
and are, therefore, not entitled to the concessions admissible under
military regulations.

(¢) The Army Veterinary Corps was not in existence before 1918.
(d) This question does not now arise.
(e) The Government of India have no informatiod on the point, but

are making inquiries of the Local Government. I will let the Honourable
Member know the result. )

(f) Yes.
(g9) Yes. * .
L63LA D
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“(h) and (#). The attention of the Honquabl& Member is invited
to the reply given to part (b) of his question. As most of the orders in
regard to retrenchment have now Leen issucd, the question of revising
the pay of the veterinary assistants in guestion is again being proceeded
with.,
ProceEEpINGs oF THE IMPERIAL EconoMic CONFERENCE AND REPORT OF THE

HoNOURABLE SR CHDARLES INNES IN REGARD TO HIS DELEGATION TO THE
SAME.

241, Diwan Bahadur M. Ramachandra Rao : (a¢) Will the Govefn-
ment be pleased to place a copy of the proceedings of the Imperial Eco-
nomic Conference on the table and also a copy of the report, if any, of
the Honourable Sir Charles Innes to the Government of India in regard
to his delegation to the conference ?

(b) Do the Government intend placing the resolutions of the above
mentioned conference so far as they relate to India before the Central
Legislature for its consideration ?

~ The Honourable 8ir Charles Innes : (a) A copy of proceedings has
been placed in the Library. No report was submitted by me to the Govern-
ment of India.

(b) The Assembly will no doulbt bave an opportunity of discussing
any of the proposals made by the Conference and accepted by the Govern-
ment of India which involve expenditure or legislation. But the Govern-
ment -of India do not propose to place the other Resolutions beforg the
Legislature,.

PARTICIPATION BY RETIRED GOVERNMENT SERVANTS AND RETIRED ARMY
: OFFICcERS IN POLITICAL PROPAGANDA OR AGITATION.

242, Diwan Bahadur M. Ramachandra Rao : (¢) Will the Govern-
ment be pleased to state whether there are any regulations prohibiting
retired Government servants and retired officers of the army from taking
part in political propaganda or agitation ! Will the Government lay
the regulations on the table ?

() Will the Government be pleased to state whether the pension
of any retired Sikh officers has been withheld in 1923, or in this year on
the ground of their participation in political propaganda %

(¢) If so, will the Government be pleased to lay on the table a state-
ment containing the names of these officers and the amouni of pension
they were drawing ?

The Homnourable 8ir Alexander Muddiman : («) There are no such
regulations, but under article 351, Civil Service Regulations and para-
graph 569 of the Pay and Allowance Regulations of the Army in India,
Part II, an implied condition on the grant of a pension is future good
conduet. Certain forms of political agitation cannot be regarded as
compatible with such good conduect.

{b) There have been four such cares.

(¢) The names of the officers coneerned will be supplied privately
to. the Honourablec Member on application to the Secretary in the Army
Department. _

ASSESSMENE TO INCOME-TAX OF LaLa Sita Ram.

243. Lala Duni Chand : (¢) Will the Government be pleased to
state if the Income-tix Officer of Sargodha has in his assessment order

63

o
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of 25th January 1924, made certain rémarks about the conduet and
character of L. Sita Ram, formerly Executive Engineer in the Puunjab,
and then aeState Engineer in Alwar State, and said that ‘‘ with thif
past history he would be well expected to have amassed suffitient
wealth *’ 1 -

(b) Is it a fact that with regard’ to the incident relied on by the
Income-tax Officer, L. Sita Ram was exonerated by the Secretary of
State in Council on appeal and was compensated ?

(¢) Is it 'a fact that the said Income-tax Officer asserted that L.
Sita Ram got a job on Rs. 2500 a month while as a faet it was only
Iis. 1,200 a month, that he Jmned Alwar, and is it also g faet that besides
the deposits admitted by L. Sita Ram, he assumed an income of Rs. 3,400
from a sum of Rs. 70,000 (seventy thousand only), as having been lent
by him on interest at 12 per cent., and on the basis of these and other
similar assumptions aksessed him ?

(d) Are the Government prepared to make an 1nqmry mto the
matter ?

The Honourable 8ir Basil Blackett : (a), (b), (¢) and (d). The
Government have no information on the subjeet. If the geﬂtlem.an referred
to thinks that he has been over assessed his remedy lies in an appeal to the
Assistant Commissioner as provided by law.

14 he has any cause for complaint regarding the conduet of ‘the: Income-
tax Officer when acting in his official capacity he should bring the matter
to the notice of the Commissioner of Income-tax. I would suggest tu the
Honourable Member that the floor of this House is not a suitable place for
diseussing details of individual assessments.

APPOINTMENTS OF INDIANS AND EUROPEANS TO THE CANTONMENTS
DEPARTMENT.

244, Lala Duni Chand : (¢) Will the Government be’ pleased to
state if cut of forty-one Executive Officers recently appointed to’ the
Cantonments Department under the New Cantonment Scheme,”thlrty-
seven are Buropeans-and only four are Indians $

(b) Will the Government be pleased to state the total number of
European and Indian officers respectively in:the Indiany Army :and on
this basis how does the proportion of the appomtment qf I:ndum oﬁoers
to the European officers work ow %

(e¢) Is it a fact that the above mentioned fortyaone appoznlments
were open both to officers holding the King’s Commission and the Viceroy’s
Commission whether on effective or non-effective lists and if o) ‘how
many appointments have gone to the former and lrow ‘many ‘to: the
- latter ?

(d) Does any of the four Indians belong to the non-efffective I,mt
and if not, will the Government be pleased to state’the reasons for ignor-
ing the clalmq of non-effective Services 3. PR

(e) Is it a fact that one of the conditions: ﬂbappomtmem $o0 the
above posts was that the knowledge of Enghsli :language . possessed by
the candidates must be of & high order and their intellectual .and. edupa-
tional attainments should be such that they can wnderstand and wer’
the new Cantonment Act and if so, has the aelectlon been. made mt.h due
observance of this rule ? ST s e Dt et
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(f) Is it not a fact that one of the Indian officers appoinfed has
Dot passed even the Matriculation Examination ?

‘Mr. H. B. Pate: (¢) Yes. The 37 British Officers were serving in
the late Cantonment Magistrates’ Department and have been transferred
to the new Cantonments Department.

() The number of British Officers in the Indian Army is 3,349 ; the
number of Indian Officers (including those holding Viceroy’s (‘cmmissiens)
is 3,360. The proportion of the appointments in the new Cantonments

Department held by Indian Officers to those held by British Officers is’

approximately 1,to 9.

(¢) To the first part of the question the answer is in the negative. As-

stated above, of the 41 appointments 37 were filled by Officers of the late
ggltonment Magistrates’ Department and 4 were allotted to Indian
cers.

(d) One of the Indian officers in question is on the non-effective list.
(e) To both parts of the question the answer is in the affirmative.
(f) Yes. -There is more than one such officer.

RECOVERY oF MONEY DUE TO GOVERNMENT BY THE EsociET COMPAXNY.

245. Mr. A. Rangaswami Iyengar :(a) Is there a sum of about
Rs. 75,000 due to the Government by the Esociet Company. alias ¥astern
States of Central India Export, Trust, Limited, Maihar, Central ladia,
the registered office of the Company being in Cawnpore, care of Allen
Brothers (India), Limited ?

(b) What steps have been taken by the Government to recover this
sum ?

(¢) With what results ?

(d) What hopes are entertained for recovery of the Government
dues !

Mr. Denys Bray : (¢) According to the calculations of the Govern-

ment of India the sum due to them by the Esociet Company is
Rs. 66,427-13-5.

(b), (¢) and (d). The Government of India addressed the Company
regarding the repayment of the amount (Rs. 66,427-13-5) due by it to the
Government, and also extended the time for repayment with a view to en-
abling the Company to wind up its accounts in as satisfactory a manner as
possible. They called for a statement of the position of the Company
certified by a firm of chartered accountants, and, after careful consideration
of all the facts bearing on the case, have waived the recovery of the debt
due to them, less such balance as may remain after all liabilities of the
Company, other than those pertaining to the Government of India, have
been met. It s understood that there is not likely to be any such balance.

«'AFFAIRS OF THE Esocier COMPANY, ETC.

246. Mr. A. Rangaswami Iyengar: (a) Will the Government be
pleased to place on thg table for the information of the Assembly the cor-
respondence that passed in July, 1922, between Mr. E. H. Kealy, M.A.,
I.C.8., Political Agent in Baghalkand (Chairman of the Esociet Com.
pany) and the Secretary to the Hon'ble the Agent to the Governor
General in Cextral India ¢ '

.
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(8) Will the Government state who was the Agent to the Governon
General in Central Indla, at the time, and whether he acted in this matter
under 1nstrpct10ns given to him by the Government of India or on hig
own initiative ¢

(¢) Whether any and if so, what special inducements were otfered in
the year 1916, durmg the war, .lnd if ¥n, on whose recommendation mey
were made to an Austyian or Gczm 1 g L.n]e'nan cailed Fr e)mouth wio
was cmploved in Umaria in the Rn.a State and then at Maihar in the
Esociet Company ¢

(d) Whether the Government of India are aware of the great loss
going into many lakhs to the shareholders of the Esociet Company
exeluding the Government debt ?

Mr. Denys Bray : (a«) The Government of India do not propose to
place a copy of the correspondence on the table.

(b) The Agent'to the Governor General in Central India at the time
was Mr. (now Sir Oswald) Bosanquet. The Government of India approved
the proposals made by him in the matter of the formation of the Esociet.

(¢) The Government of India have no information.

(d) Tre Government of India are aware of the losses which have

been sustained. The total amount appears to be about four lakhs exelu-
sive of the debt referred-to.

ARRESTS IN CONNECTION WITH THE KHILAFAT PROCESSION AT PESHAWAR
o~ THE 16TH NovEMBER, 1923.

247. Mr. 8. S8adiq Hasan : (1) Are the Government aware that Haji
Abdul Rahim, Viee President and Maulvi Ali Gul Khan, Secretary of the
Khilafat Committee, Peshawar, were arrested on the Jaziratul Arab Day
(16th November 1923) and on the same day econvicted by the City
Magistrate for having organised the Khilafat procession without previous
permission having been obtained ?

(2) Is it a fact that no written order prohibiting the processlon was
served on anyone concerned and no restrictions were laid on any Khilafat
procession bhefore ?

The Honourable Sir Alexander Muddiman : (1) These persons were
arrested and convicted as deseribed on 24th November 1923.

(2) No written order ‘was issued. but direct verbal orders were given
by the Assistant Superintendent of the Police to these two persons under
section 30 (2) of the Police Act requiring them not to take out the proces-
sion without first obtaining a licence. The Government of India are not

in a position to say whether such restrictions were placed on similar proces-
sions before.

MiNMUM AND MAXIMUM SALARIES oF CERTAIN CiAssEs oF PosTAL
EMPLOYEES.

248, Mr. 8. Sadiq Hasan : (1) Will the Government be pleased to
state the minimum and maximum r2laries drawn by the following postal
employecs in the year 1913 and now ?

(@) Tnspectors of Post Offices.

() Sub-Postmasters. ]
(¢) Branch Postmasters.

(d) Overseers. .
(¢) Postmen.
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(2) Is it a faect that while the pay of all these officials has been

doubled the Branch Postmasters have not obtained corresponding in-
.crement ? .

«(3) Is it a fact that the maximum salaries of Overseers are higher
than that of Branch Postmasters {

(4) If the answers to (2) and (3) are in the affirmative, do the Gov-
ernment propose to consider this grievance of the Branch POSt.masters'?

Mr. H. A. 8ams : (1) A statement containing the information asked
for by the Honourable Member is placed on the table.

(2) No.

(3) No, except in Burma and with respect to the scale of Ils. 32—40
which 1n course of time will cease to exist.

(4) Does not arise. Tbke question, however, whether the scale of pay
for Branch Postmasters in Burma should be raised or, in the alternative,

whether the seale for Overseers in that Province should be lowered will
receive consideration.

Statement.

1913. PresENT Tmr.
Minimum. Maximum. Minimum. |Maﬁmum
: !
E —
Rs. ' Ra. Ra. Ra.
Inspectors of Post Offices .. 60 *150 100 175
Sub-postmasters .. . 20 300 40 350
Branch postmasters .. t10 130 India excluding g
Baluchistan 24% 32
! ; Baluchistan 25 40
Burma 25 35
Overseers . . 15 | 50 India 22 30
i . 327 40
| Burma 35 45
Postmen . .. 8! 30 16 45

* It was only in Burma that Inspectors drew a higher pay than Rs. 100.

5 per cent. of the total staff drew less than Rs. 15, while 68 per cent. were on a
pay exceeding Rs. 20 and the large majority of these were employed in Burma.

1 There was only 1 appointment on this rate of pay and 7 on Rs. 40, and out of a total
staff of 1,028 men only 117 per cent. drew more than Rs. 20.

§ This scale will gradually disappear.

ACTION TAKEN ON NON-OFFICIAL RESOLUTIONS PASSED BY THE ASSEMBLY
DURING LAST SESSION.

249. Mr. 8. Sadiq Easan : Will the Government be pleased to lay on

the tablc of the Assembly a statement showing (a) non-official Resolu-

tions passed by the Assembly in the last session (») and the action that,
the Governor Ger’leral_ in Council has taken thereon ?
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8ir Henry Moncrieft Smith : The statement asked for by the Honour- |
able Mémber is laid on the table.

non-official Resolutions adopted by the Legislative Assembly dm-mg the®

Statement shows
Delli Session, 1924, and action tahm by Government thereon.
Serial|Date on which By whom. Subject Department Action taken by
No. moved. of Resolution. concerned. Government.
|
1 ! 5th February | Mr. B. Venkatapatiraju | Amalgamation of [Army Depart- | A Committee has
1924. the Indian Terri- | ment. been appointed,
torial Force with and will assemble
the  Auwriliary shortly.
» Force. o De.

2 | 7th February r. K C. Neogy «+ | Countervailing mmerce The Government have

1024, duty on South | partment. as yet taken no
African Coal. action on  this
Resolution.

3 | 5th, 8th, 13th | Diwan Bahadur T. | Fdll Self-Govern- | Home Depart- | A copy of the Reso-
and 18th | Rangachariar. ing Dominion | ment. lution adopted by
February, Status for India. the Assembly to-
1924. gether  with  the

debates thereon was
communicated  to
the Secretary of
State on the  6th
. March 1924.
The subsequent
action taken in con-
formity with the
undertaking of the
- Hon’ble Bir
Malcolm  Hailey
given in the discus-
sion of the Resolu-
tion has been
announced in
communiquis which
. have been issued.
4 | 12th Fahmary Mr. K. Ahmed Answering of all | Home De- | The question is
1924, g:::tionsin the | partment. under consideration.

mbly  re-

garding subjects

over which

ernment of India

have power of

superintendence

and control.

5 | 12th February | Haji Wajihuddin Measures for the| Railway De- | A copy of the discus-

1924, conveni of | partment sion on the subject
Indian  passen- in the Assembly
gers. was forwarded to

ali Railway Admi-
cistrations for con-
sideration.

6 | 14th Febrnary | Diwan Bahadur M. Aasamblys appm- Department The Government of
1924, Ramachandra Rao. val in of Industries | India have decided

certain oontmcts, and Labour. | that the cannot
- be bound by the
Resolution but
L] that should they
consider it in  the
publicinterest to do
80, they may at
. their discretion con-
sult an appro-
priate committee of
! the Legialature
| ) before entering into
| a contract of the
nature oontem-
| . plated.
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Delhi Session, 1924, and action taken by Government thereon—contd®

Date on which

.movnd.

Seriall
No.

!

By whom.

Bubject

|

i Department
of Resolution. | concerned.

Amon taken by
Government.

7 . 14th February)
1924, )

14th February
1924.

19th February
1024,

26th February
1924,

10

11

26th February
1924:

Mr. M. A, Jinnsh

Msalvi
Yakub.

Mohammad |

Mr. V. J. Patel

Ssrdar Gulsb Siogh ..

Sardar Kartar Singh ..

1924,

26th February
1924,

20th  March

Mr. 8. Sadiq Hasan

Mr. Amar Nath Dutt

. | anhaseofatom‘i

| [
Greetings to the
Labour Party.

Removal of res-
trictions in the
way of Mr. B. G.
Horniman to re-
turn to India.

Release of Maulana
Hasrat Mohani.

Repeal of
of 1818.

Department of
Industries
and Labour.

Home  De-
partment.

Home De-
partment.

Ditto

Ditto

Ditto

“Ditte

The matter is under
consideration.

A copy of the Reso-
lution ado
the Assem
gether with  the
dehates thereon
was duly com-
municated to the
Secretary of State,

The Government of
India have not been
able to accept the
recommenda tione
contained in the

y  to-

In accordance with
the undert.nhng
given by
ﬁmgl‘; the Home
em d
the debate, m‘t‘l.;
Punjab Govern -
ment were con -
sulted and it has
been decided that
there are no
grounds for  inter-
ference at present.

The Governor Gene-
ral in Council has
not accepted  the
recommendations
made in the Reso-
lution and no
action has accord -
ingly been  taken
thereon.
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Cass or AxBarR ALl TIME-EEEPER, KOUR STATION ON THE *KALABAGE
Ramuway.

250, Mn 8. Badiq Hasan : (1) Are the Government aware that one
Akbar Ali, a time-keeper, who had worked for 6} years in Rawalpindi
Division to the entire satisfaction of his superiors and who had supplied
110 recruits during the Great War was posted at Kour Station on the
Kalabagh Railway without any quarters being provided for him ?

(2) Do the Government know that under such circumstances the
said Akbar Ali asked for 3 months’ privilege leave (which was due to
him) or leave without pay or if that could not be done he offered to resign
his place, but afterwards when a Jodging was provided for him he with-
drew his resignation 1

(3) Is it a faet that in spite of his withdraweal of his resignation
tendered in such circumstances his resignation was accepted and no heed
was paid to his withdrawal of his resignation %

(4) Are the Government prepared to inquire into the matter 1

Mr. C. D. M. Hindley : This is a matter with which the local rail-
way authorities are competent to deal. In the cireumstzaces tle Govern-
ment are nmot prepared to interfere.

® TrAFFIC INSPECTORS ON THE NORTH-WESTERN RAILWAY.

251. Mr. 8. 8adiq Hasan : (1) How many posts of Traffic Inspectors
are there on the North-Western Railway ! Out of these how many are
there of Senior Grade and how many of Junior Grade ?

(2) How meny Indians are there in the Junior Grade and Senior Grade
of Traffic Inspectors {

(3) How is seniority dctermined among the Traffic Inspectors !
Jf it is based on length of service and efficiency, is it not a fact that this
principle was overlooked in the case of the only Indian Traific Inspecter
on the Railway !

(4) How many Traffic Inspectors were promoted to the post of
Assistant Traffic Superintendents during the last 5 years ¥ How many
of them were Europeans and what was the number of Indians so promoted ?
Is there any Indian Traffic Inspector at present officiating as Assistant
Traffic Superintendent ¥ If not, why ¥ How many European Traffis
Inspectors are still officiating as Assistant Traffic Superintendents ?

(5) Is it a fact that there is no Indian working as a Controller ¢

_(6) Isit a fact that no Indian is appointed direct as C Class Guard
while Europeans and Anglo-Indians are ¢ What are the special quali-
fications of Europeans and Anglo-Indians so appointed {

Mr. 0. D. M. Hindley : (1) Thirty-nine posts of Traflic Inspectors are
provided for in the North-Western Railway Budget. The nuwmunbers of
appommtments are 2 special grade, 17 Senior and 20 Junior.

(2) There are three Indians in the Junior giade.
. (3) The best gualified and most promising men %re selected and
moted by the Railway authorities. P 8 pre-
LésLA * E

- -



.
2264 ° LEGISLATIVE ASSEMBLY. [27TH May 1924,

- .0 -
« (4) From 1st January 1919, the following Traffic Inspectorg have
been promoted to the grade of Assistant Traffic Superintendents :

- (a) North-Western Railway .. 5 Statutory Indian:i

%b) Eastern Bengal Railway .. 2 Statutory Indians snd ome
" Indian.

{¢) Oudh and Rohilkhand Llailway 2 Statutory Indians.

At present there are seven Traffic Inspectors officiating as Assistant
Traffic Superintendents on each of the North-Western and Eastern Bengal
Railways and two on the Oudh and Rohilkhand Railway. All of them
are statutory Indians.

(6) Yes.

(6) Practically all the posts in C Class guards are filled by selection
from B Class and in any case selection depends on qualifications amd not
on race.

SALE oF NaTioNALIST NEWSPAPERS AT RAILWAY STATIONS ON THE NORTH-
WESTERN RAILWAY.

252. Lala Puni Chand : (¢) Will the Government be plexsad to state
if it is a fact that on the North-Western Railway stations only pro-Govern-
ment newspapers are allowed to be sold, and that the sale of Nationalist
papers is prohibited ? o

(b) If the reply to the above questirn be in the affirmative either
wholly or partly, do the Government propose to take steps to remove this
state of affairs §

(¢) Is it a fact that the sale of Bandematarm, a vernacular National-
ist daily of Lahore, on North-Western Railway stations is partieularly
prohibited ?

(d) If the reply to the above question be in the affirmarive will the
Government be pleased to state reasons for this prohibition and if the
reply be iu the negative, are the Government prepared to issue instructiomd
to the authcrities of the North-Western Railway to the effect that the
sale of the said paper is allowed on all North-Western Railway stations 1

Mr. C. D. M. Hindley : (a) and (¢). No such orders have been issued.
(b) Does not arise.

(d) The first part of this question does not arise. With regard to
the second part, Government undersiand that the sale of all newspapers
and periodicals is in the hands of contractors, who are not in any way
restricted as to the literature they may offer for sale, and it is iz the inter-
ests of the contractors themselves to stock papers that find a ready sale.
In the circumstances no action on the part of Government is considered «
necessary.

DIFFERENCE IN TEERMS OF SERVICE OF EMPLOYEES OF THE MADRAS SURVEY
DEePArTMENT AND I1 CLaAss OFFICERS OF THE SURVEY oF INDIA.

253, Maulvi Muhammad Yakub: (a) Is it a fact that there iz a
difference between thelterms of service and advantages received by the
employees of the Madras Survey Department and the II Class Officers
of the Burvey of Iadia { -

0
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(&) 15 it a fact that the work done by both the Department; is practi--
oally the same 1
Mr. J. W. Bhore : (a) Yes.
(b) No. The system of survey in the Madras Presidency is fhore
elaborate and detailed.

REsponsmn.rw oF GOVERNMENT SERVANTS FOE -THE PouITicAL OPINIONS
- OR ACTIONS OF THEIR RELATIVES OR MEMBERS OF THEIR FaAMILIES.

254. Mr, A. Rangaswami Iyengar : (a) Has the attention of the Gov-
ernment of India been drawn to the case of dismissal of Mr. N. Subba Rao
by the Postmaster Gencral, Madras and the circumstances connected there-
with, as set out in the Swarajya of 17th April last 1

() Have the Government of India laid down any instructions in the
Public Servants’ Cenduct Rules or other orders defining the extent of
responsibility of Government servants in regard to the political opinions
or actions of the relations or members of families of Government servants 1

(¢) Are the Government prepared to state to this House after a re-
examination of the papers connected with this case their declared policy
in this matter ? '

Tke Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) and (c). The policy of Government is expressed in the Government
Servants Conduct Rules, from which the Honourable Member cau make
his own deduction.

RuLEs re THE POWER OF MARING APPOINTMENTS TO, AND PROMOTIONS IN,
OFFICEs UNDER THE CROWN IN INDIA.

256. Mr, A. Rangaswami Iyengar : Will the Government be pleased
to state :

(a) Whether the Secretary of State in Council or his predecessors
the Board of (ontrol and the Clourt of Directors had made
any Rules under section 95 of the Government of India
Act, 1915, or under section ‘78 of the Government of India
Act of 1833 and sections 30 and 37 of the Government of
India Aect of 1858, for distributin- beiween the several
authorities in India the power of moking appointments to,
and promotions in, offices under the Crown in India 1

(b) Whether apart from such Rules there existed any regulations,
directions, usage or custom under which appointments to
and prcmotions in offices were made by the Government
of india and by Local Governmenis under the superin-
tendence, direction and control of the former ?

(¢) Whether any such regulations or directions are treated by the
Government of India as being in force with ihe Govern-
ment of India and the Provinecial Governments in respecs
of appointments and promotions made subsequent to 1919 ?

(d) Whether there are any provisions in the Despatches of the
Court of Directors in 1847 laying down that it rests with
the Gewvernor General or the Gove as the case may be
to seleet and nominate the individual yhom he may con-
sider best qualified and to have the best claims to supply
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vacancies in office and that the concurrence of the Members
of the Executive Council ought not to be withheld unless

< specific objections to the persons sclected are :)f material
© importance on the ground of unfitness for the particular
office ¢

{e) Whether the provisions in those Despatches are treated by
the Government of India as being in force {

The Honourable 8ir Alexander Muddiman : (a) Government are riot
aware of the existence of any recnlations expressly made either under .
section 78 of the Government of India Act of 1833 by the Court of Diree-
tors, or under sections 30 or 37 of the Government of India Act of 1858
by the Secretary of State in Counecil or of anv rules relating to officers in
the Civil Serviec of the Crown in India similarly made by the Secretary

of State in Council under section 95 of the Government of India Act,
1915.

(b) There were numerous regulations, directioms, ete., relating to
powers to make appointments and promotions in offices under the Crown in
India in forece in relation. to the various Services.

(¢) Pending the making of any rules regarding methods of recruit-
ment under scction Y6-B.. sub-section (2), of the Government of India Aect,
such rules would remain in force under the provisions of sub-section (4)

of the same section. .

(d) and (e). The point raised in these parts of the question s under
the consideration of the Governmen: of India. They have only recently
geen extraets from despatches of the Court of Directors issued in 1846
and 1847 which appecar to have some connection with this question. They
have called fer the complete pzpers from the Record Room in Caleutta, but
at present they are unable to say whether the orders in those despatches
should be regarded as being still in force.

CompENSATION TO M:iLiTaArRY MEDICAL PUPILS REFUSED ENLISTMENT IN THE
Inpiax MepicAL DEPARTMENT, ETC.

256. Lieut.-Colonel H. A. J. Gidney : (¢) Has the Government’s
attention been drawn to a notification which appeared in the ** Statesman '’
of 7th May invitine applicatiens for the Assistant Surgeon Branch of the
I. M. Department ¢ If so, will the Government be pleased to state
(i) what have been tke final orders of the Army Department regarding com-
pensating the passed Mibtary Medical pupils, who, having passed the
necessary examinations, were, early this year, refused enlistment into
the I. M. D. and are now still uncmployed ? (ié2) What do Government
jutead doing to alleviate the condition of these unfortunate medical men 1 .

(b) Before enlisting any more students into the Medical Colleges for
employment in the I. M. D., do Government propose to assure all intendirg
candidates of the stability of their future and enlistment into the I. M. D.,

and that at the end of their course they will noi be discarded on the ples
of economy or retrenchment § )

(¢) Will Government be pleased to state how many I. M. D. men
have been retired om the A. G.’s Circular letter No. Z.-18-1-D.M.S, LA,
dated 17th January 1924 ¢ N : T
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Ms. H. R. Pate : (a) Government are aware that such a fotification.
has appeared in the press.

(+) and. (#). Government have now decided that those military"
medical pupils who passed out of Colieges and were refused admittance
to the assistant surgeon branch of the Indian Medical Department, shall
be admitted to this service forthwith.

(b) No such assurance or guarantee has been given in the past and
Government see no special reason for doing so now.

(¢) So far, no members of the Indian Medical Department have been
retired under the terms of the circular referred to by the Honourable
Member.

CaseE oF Mr. GirpHaRl LiaL, Sus-ReEcorp CLERE, Rarmmway Mam Service.

257. Mr. 8, Badiq Hasan : (a) Will the Government be pleased to
state whether (i) Mr. Girdhari Lal, Sub-Record Clerk, Railway Mail
Service, Jullundur City, who made over charge of Sub-Record Office,
Jullundur City, on 15th September 1920, under a clear charge report was
subsequently placed under suspension on 27th December 1921, and
challenged by the Police, on 11th April 1922 under section 409 of the
1. P. C,, i.e., after more than 18 months, (ii) he was kept in Havalat for 13
days, (#i) he was found innocent by the Court and discharged under
section 253 of the Cr. P. Code, on 18th November 1922 by the trving
Magidrate without even framing any charge against him and was subse-
quently reinstated on 13th January 1923 ¢

(b) If the reply to the above questions is in the affirmative was any
suspension allowance paid to him, as required by Rule 53 of the Funda-
mental Rules, if not, for what reasons ¥

(¢) Is it a fact that the said Mr. Girdhari Lal after being discharged
by the Court, the department in contravention of the judicial findings still
held him guilty of misappropriation and ordered him to make good the
sum of Rupees 30-9-2, if so, why ? and under what law § Why was not
the same ground proved in the Court to sceure his conviection ¥ What are
the circumstances under which his pay from 27th December 1921 to 12th
January 1923, is being forfeited ?

(d) If he was reinstated, will the Government be pleased to state
the reasons why the officer ordering his reinstatement did not scttle the
question of his pay, for the suspension period, as laid down in Rule 54
of the Fundamental Rules, although he had recommended full pay to the
Direetor General, Posts and Telegraphs, who finally decided on 24th
g.a};'gh 1:924, t.e., after more than 1} year, that no allowance can be given

im

. The Honourable Sir Bhupendra Nath Mitra : The case has not come
up on appeal before the Government of India, who are unaware of the
facts. They understand, however, that the question of granting sub-

sistex_me allowance to Mr. Girdhari Lal is under the Director-General’s
consideration. g

INDIANISATION OF THE MILITARY ENGINEERING SERVICES.

. 258. Mr. 8. Badiq Hasan : Will Government Le pleased to state what
steps they have taken to Indianisc the Military Bngineering Services,
., pince the inauguration of Reforms 1
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* Mr. H R. Pate : With the exception of commissioned officer®, cer-

tain sub-divisional officers, and the personnel of the Barrack Departisent,
the Military Engineer Services are manned by Indians.

-
STRENGTH OF GARRISON ENGINEERS AND SUB-DIVISIONAL OFFICERS,
(Mwirary anxp Civin),

259. Mr. 8. S8adiq Hasan : Will Government be pleased to lay on the
table a statement showing the strength of sanctioned cadres for—
(1) Garrison Engineers,
(1) Sub-divisional officers (Military and Civil),
~ Giving the number of posts held by Europeans and Indians in each
eadre, respectively, together with rates of pays drawn !

Mr. H. R. Pate : (i) The question of fixing the post-war eadre of
Garrison Engineers is still under consideration. The number at present
is 129, a!l of whom are British. The rates of pay range from 700 to
Rs. 1,100 per mensem.

(i1) The sanctioned eadre of sub-divisional officers is 239, but this
has since been reduced to 192, of which 69 may be civilians. The distri-
bution of posts is as follows :

British—
Military .. 158, .
Civilian .. 40,
Indian—
Military .. Nil
Civilian .. 35.

The pay drawn by sub-divisional officers averages Rs. 440 per men-
sem for a military man and Rs. 300 per mensem for a civilian, whether
European or Indian.

APPOINTMENT OF INDIANS AS SUB-DIVISIONAL OFFICERS IN CANTONMENTS
occuprlED BY INDIAN Troors.

260. Nr. 8. Sadiq Hasan : (a) Will Government be pleased to state
the reasons for not giving effect to Circular No. 2-F. of 1923, in so far as
it is applicable to Civil S. D. Os., 1.c., to increase their number up to 74 1

(b) Is it correct that Government have since changed their atti-
tude and wish to man the eadre almost entirely with British
N. C. Os. who are being trained in Thomason College,
Roorkee 1

(¢) If so, will Government be pleased to explain the reasons for
this change of views !

(d) Dees the Circular referred to above accept the view that it
is eeonomical to have Indian S. D. Os. in Cantonments whers
Indigh troops are stationed as they get about half whas
Military (British) S. D. Os. are paid ? _

(¢) Do Governmgnt propose to consider the advisability of filling
the vacancies in the eadre by qualified and deserving Indians,
already werving in the Department, with due regard to com-
munal rights i
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. H. R. Pate : (a) THe circular in question was not issted under,
the orders of Government. It was issued by the Quartermaster General
in India with a view to enabling him to submit certain proposals on the
subject to Gevernment. .

(b) No.

(¢) This question does not arise.

(d) The cireular contains the following statement :—‘‘ Wherever
British troops arc concerned, military sub-divisional officers have been
given ; but in other cases, civilians. as teine cheaper, should be employed.”’
The sub-divisicnal officers in charge of lines occupied by Indian troops
are usually Indians.

(e) There has teen no change of poliev and conseguently tiiere is ne
ground for an alteration in the existing method of recruitment.

RETRENCHMENTS IN THE MILITARY ENCGINEERING SERVICE.

261. Mr. 8. 8adiq Hasan : (¢) Will Government be pleased to lay on
the table a statement showing the retrenchment effected in the establishment
of the Military Engineering Servie¢ under the following heads :

(1) Officers,
(i1) Subordinates (British and Indian),
(411) Clerks ?
(b) Is it correct that the brunt of retrenchment in the M. E 8.
establ¥shment has fallen upon Indians 1
(¢) Do the Government contemplate further retrenchment in the
establishment, if so, under which head {
Mr. H. R. Pate : (a) A statement is laid on the table.

(b) No. The reduction amounts approximately to 14 per cent. of the
British, and 17 per cent. of the Indian, establishment.

(¢) Further retrenchment is now being considered under all heads.

Btatement showing retrenchment effected in the M. E. 8.

1922, 1924,

(i) Officers .. - 238 208
(i) BSubordinates (British) . .. 252 216
(i) Subordinates (Ind.an) - .. 383 349
(#ii) Clerks .. .. .. 1518 1208

Lorp OLIVIER’S SPEECH IN THE House oF LoRbs.

~ 262. Mr. A. Rangaswami Iyengar : (a) Will the Government of India

be pleased to state whether any consultations have taken place in pursuance

o of the statement made by Lord Olivier in the House of Lords on 26th
February last in the following passage :

‘“ His Majesty’s Government, while they are open to consider any
practical proposals, are not yet satisfied as to what may be
the best means for establishing that closer dontact and better
understanding that is so manifestly desirable. Some means of
arriving at that closer contact must, they are sonvimced, be
sought, and they hope after due consultation with the Govern-
ment of India to be able with the least avoigable delay to decide
upon the means they will desire to adopt.”
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. (d) Tt so, have any and if so what steps been taken 4o give
gffect to the intentions of the Secretary of State 1

«  (c) If no steps have been taken, when are such steps, proposed te
be teken %

The Honourable 8ir Alexander Muddiman : (a), (b) and (¢). The
Honourable Member is referred to the Communiqués issued on the 16th
and 23rd May copies of which are annexed. -

PRESS COMMUNIQUE.

The Governor General in Council, with the approval of the Secretary of Btate
in Council, has decided to appoint a Committee consisting of official and representative -
non-official members—

(1) to inquire into the difficultics arising from, or defects inherent in, the
working of the Government of India Act and the Rules thereunder ; and
(2) to investigate the feasibility and desirability of securing remedies for such
difficulties or defects, consistent with the structure, policy and purpose
of the Act,
(a) by action taken under the Act and the Rules, or

(b) by such amendments of the Act as appear necessary to rectify any
administrative imperfections.

2. The personnel of the Committec and the date and place of sitting will be

announced later. Invitations are about to be issued to certain promincnt non-officials.

3. A memorandum summarising the legal and constitutional possibilities of securin,
remedies for difficulties arising from or defeets inherent in the working of the*®Govern-
ment of India Act and the Rules thereunder by action taken under the Aet and Rules
is being prepared and will be communicated to the Committee for its guidance. This
memorandum will be based on the report submitted by the Committee appeinted by
His Excellency the Viceroy, the personnel of which has alrendy bLoen aznounced and
which has been occupied for some time in examining the constitutional position.

4. As already announced Local Governments have been zddressed on the subject
and any proposals received from Local Governments will be referred to the Committeo
for examination.

5. The Committee will be empowered to receive written representations and if
necessary to hear oral explanations upon them. It will report to the Governor General
in Counecil

Home Department,

Bimla, the 23rd May, 1924.

INVESTIGATION INTO THE WORKING OF THE REFORMS,.

'263. Mr. A. Rangaswami Iyengar : Will the Government be pleased to

state :

(2) Whether it is the intention of the Government of India that
the official investigation into the working of the Reforms
should precede not only ‘‘ any general inquiry into the
policy and scheme of the Act or general advance within the
Act itself,’” as stated by the Home Member in the Assembly
on the 8th February last, but also the taking of the steps
annpunced by Lord Olivier for establishing ‘‘ that closer
contact and better understanding,”’ ete.?

(b) If so, when,they expect this investigation to be completed and
when they expect the latter process to begin 1 P

(e¢) Whethereit is a fact that the Government of India intend not
only the Special Committee appcinted in this behalf but alse
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the investigation to be made by it and by the Local Govern-
ments, to be purely official ¥ If act, de they propose to,

econstitute a- mixed Committee ! .
The Honourable 8ir Alexander Muddiman : The Honourable Mem-
ber is referred to the reply given to his Question No. 262.

QUALIFICATIONS OF INsSPECcTORS OF THE RAmway MaiL SEervice.

264. Mr. A. Rangaswami Iyengar : Will the Government be pleased

to state :
(a) Whether the following are the qualifications required for

Inspectors of Railway Mail Service :

‘“ The chief qualification required of an Imspector, Railway
Mail Service. is that he should be & man of active habits
and physically able to stand the strain of constanl rail-
way travelling by night as well as by day ; that he must
be a good sorter himself. must be acquainted with the
positions of the Mail offices, the beats of the scetions and
the nature and extent of the work done by each officc and
sections in the Division ; also with different train services
and the mail routes off the line of railway in the division.
Above all he must possess a thorough knowledge of the
sorting arrangements and of the rules in the Post Office

- Manual relating to the work of sorters. He mnst also

be able to conduet efficiently investigations that are
entrusted to him.”’

(b) Whether it is a fact that a qualifying examination has been
instituted in some R. M. S. Circles under the orders of the
Director-General, for which selections have been made
both inside and outside the body of those who are Sorters
possessing the primary qualifications ?

(¢) Whether having regard to the special training and experience
of the R. M. S. Sorters, the Government propose to fake
steps to see that their claims in the Inspectorate under the
Rules are not superseded by the requirements of the new
examination test ?

Mr. H A Bams: (a) Yes.

(b) A qualifying examination has been instituted, but the examina-
tion is confined to sorters and ordinarily to those who have passed the
efficiency bar,

(¢) The new arrangement in no way affects the rules regarding the
qualifications required for Inspectors.

ExPENDITURE ON THE LEE CoMMISsION,

265. Seth Govind Das : Will Government be pleased to state the total
expenditure hitherto incurred over thé Lee Commission !

The Honourable S8ir Alexander Muddiman : The gstimated cost of
the total expenditure on the Royal Commission including the cost of
printing is, as stated by the Commission in their Report, Rs. 4,70,000.
Powers oF LocaL GOVERNMENTS TO PURCHASE LOCALLY MANUFACTURED

STATIONERY AND STORES. o

266. Seth Goviﬁd Das : (a) Will Government be pleased to state if
the lincal Governments have got no option to give prefesence tov local
LG3LA _ e Feo
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mannufaeturers in the matter of purchasing stationery and stores required
for their departments ?

L) If the answer to the ahove be in the sffirmative will Government
be ])‘emed to state, after inquiry if necessary :

(1) If the Ink-Factory at Khandwa approached the Local Govern-
ment for patronage, and

(2) If the Factory was asked to submit samples to the Government
Chemical analyser for opinion.

(3) If the samples submitted were approved of and certified to be
good by the Chemical analvser.

(4) If despite this faet the Local Government referred the Factory
to the Central Stationery Department.

(5) And if ultimately the offer of the Factory to supply ink to
the Government Departments was not accepted because the
Central Stationerv Department did uot choose to patronise
the local factory on the ground that the supply was being
received from England ?

The Honourable 8ir Bhupendra Nath Mitra : (¢) Local Govern-
ments have full powers to purchase locally manufactured stationery and
siores in any manner they please. -

(b) The matter is one entirely within the diseretion of the Loeal
Government, and the Government of India have no information on the
subjeet, nor do they prepose to inquire,

EARNINGS FROM ADVERTISEMENT ON TrLrerarii ForMs AND ENVELOPEs.

267. Seth Govind Das : Will Government be pleased to state the total
earning up to the close of the last financial year from the advertisements
¢n telegraph forms and envelopes since the first appearance of these
advertisements 1

Mr. H A 8:ms: Rs. 13,395.

ResTavraNT Cars For Iixpus oN Main axp Express Travs,

268. 8eth Govind Das : Will Government be p_nleased to state if the
Railway authorities have ever considered the necessity and desirability of
attaching a restaurant car for Iindus to the Mail and Express trains ?

Mr. C. D. M. Hindley : The Honourable Member is referred to the
answer given in this Assembly to Question No. 161 asked by Mr.
Bhubanananda Das on 21st February 1924. The information which was
furnished to Mr. Bhubanananda Das, as promised in the reply given to
his question, is being sent to the Honourable Member separately.

INDMN DisTRICT ENGINEERS, ASSISTANT ENGINEERS AND DiIsTrICT TRAFFIC
SUPERINTENDENTS ON INDIAN RAILWAYS.

269, Seth Govind Das : Will Government be pleased to state the
number of Indian gentlemen holding posts of :

(u) Distriet Engincers.
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[ ]
(b) Assistant Engineebs. .
(¢) District and Traffie Superintendents on the Indian Railv:ays 1

Mr. C. D M. Hindley : The Honourable Member is referred to the
Railway Board Classified List of State Railway Establishment ‘and
Distribution Return of Establishment of all railways a copy of which is
available in the Members’ Library.

EXPENDITURE ON THE BriTisH EMPIRE EXHIBITION.

270. Beth Govind Das : Will Government be pleased to state the
total expenditure hitherto incurred by the Government of India on account
of the British Empire Exhibition {

The Honourable 8ir Charles Innes : The attention of the Honourable
Member is invited to my answer to Question No. 85 on 4th February 1924 —
Legislative Assembly Debates—Volume IV, No. 4, to which I have nothing
to add.

INDEBTEDNESS OF INDIAN AGRICULTURISTE,

27]1. 8eth Govind Das : Will Government be pleased to state if and
when was any. mqulry made as to the indebtedness of agrienlturists in
India ?

‘a) When was the last inquiry made and with what result ?

(b) Was there any committee appointed under the presidentship
of Mr. Maclagan ? Was the report of this committee pub-
lished ? If not, will Government be pleased to place the same
on the table ?

-Mr. J. W. Bhore : (a) No formal inquirv by a Committee or other-
wise has ever been made into the question of agricultural indebtedness
in India. Sir Edward Maclagan wrote an exhaustive note on tue subject
in 1911 which, T am sorry to say. is'out of print. but T will be ¢lad to send
the Honourable Member a copy of it for his perusal, if desired.

(b) Sir Edward Maclagan was the President of the Committee on
Co-operation in India, wiose report was published in 1915.

ProvisioNn oF FaciLiTiEs FOR TECHNOLOGICAL STUDIES IN INDIA.

272. Seth Govind Das : Will Government be pleased to slate what
{acilities have been prowded in this country for technological studiex from
an industrial point of view beyond granting stipends to students going out
to foreign countries for such studies ?

« The Honourable 8Sir Bhupendra Nath Mitra : The Honourable
Member is reminded that technical education is now mainly a provin-
eial transferred subject and the development of technical education and
provision of facilities for such education are primarily the functions
of the Local Governments. The Government of India are unable to wive
details of the faecilities for technological training in the Provinces. The
Central Government provides facilities for tachnical training in the
State Railway and Telegraph Workshops, the Orflnance Factories, the
Forest Research Institute at Dehra Dun, the Agricultural Research
Ingtitute and College at Pusu, the Imperial Institute of ®Animal Husbandry
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,sud Dairying at Bangalore and the Imperia? Bacteriological Laboratory
at Muktesar. A seheme for the establishment of a high grade School
of Mining and Geology at Dhanbad has been started.

. INpiAN TECHNOLOGICAL STUDENTS ABROAD.

273. Seth Govind Das : Will Government be pleased to state the
number of students sent out during the last three years for technolcgical
studies to foreign eountries and the subjects they have taken um, and the
rlaces where they studied and are studying ¢ What facilities they have
for praetical traiming ! How many of them have by this time returned
and how are they now employed ?

The Honourable Sir Bhupendra Nath Mifra : A statement giving
particulers regarding students sent by the Central Government during
the last three years is laid on the table. Details regarding scholars sent
by thie Provincial Governments in recent years are not available, as the
State Technical Scholarships were provincialized with effect from 1918.
Certain information regarding these scholarships awarded during the
vear 1923-24 was, however, recently eollected by the Government of India
and is eontained I the statement laid on the table.

State Technical Scholarships awarded by the Central Government during the years 1921-22

and 1923-24.
= K _‘
How many
' have
No. of Sabject Places where |Facilitiuavaihble returned
Year. |students of studied or are for practical to India
sent. study. studying, ‘ training, and how
] ! they are
employed.
|
1921.22 .. | 5 | Veterinary {Ruyal Veterinary | Notknown .. | Not yet
! ; College, London. ! returned.
| :
. . f i, .
192328 .. | I | Mining .. Royal School of | Facilities for prae- Do.
: Mines, London. i tical training
- i arranged for by
! the High Com-
{ missioner for
‘l India.
Do ".. 1 | Geologieal | Royal College of . Do. . Do.
. Surveying. | Science, London. I
Do. .. 1 | MetaJlorgy | Royal School of | Do, . Do.
Mines, London. |
. { .
!
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Statemeyt showing the number of Rtate Technical Scholarships tenable abroad which were,
awarded during the year 1923-24.

|
Awarded*by Subjects of study. Number. | Total.
Govt. of India .. | Mining . . .. .. 1 "
Geological survey'mg - .. .. 1 3
Metallurgy .. .. . 1 |
Govt. of Madras .. | Ceramics . .. 1
Manufacture of paints a.nd va.rmshes .. 1 ) )
Textile chemistry with particular reference 1 |y
to bleaching, dyeing and finishing of silk
and cotton fabrics.
’ |
Govt. nf Bombay .. |-Chemical manufacture (pharmaceutical} .. 1 | 2
Textile i.ndnstry (epinning) . -. 1! }
Govt. of Bengal .. | Silk weaving, reeling and dyeing 1 !)
Manufacture and refining of vegetnbls 1 g 2
and fish oils. i
i
Govt. of the U. P. .. | 1extue dyeing, printing and bleaching .. 1 1
Govt. gf the Punjab e Ni.| Nl
Govt. of B. & 0. .. | Chemistry of oils and fats - - L h o
’ Steel casting .. .. .. .. 1 i3
Govt. of Burma .. | Agricultural ehelms't.ry .. .. 1 2
Oil mining .. . . . 1 | }
Govt. of the C. P. .. | Coal mining .. .o .e .. 1 1
Govt. of Assam .. . Nil. Nil.
ToraL . 16

GRIEVANCES OF SEcCOND CLASS RAILWAY PASSENGERS.
274. Beth Govind Das : Will Government be pleased to state :

(a) If it-has been brought to the notice of the Railway authorities
that second class passengers are generally put to incon-
venience for want of accommodation in second eclass com-
partments by reason of railway employees travelurg with
free -passes occupying a good deal of space in thc compart-
ments 1

(b) If the answer to (a) be in the affirmative will Government be
pleased to state if the Railway authorities have done anything
to remedy this grievance of second class passengers travelling
on payment { .

Mr. 0. D. M. Hindley : (¢) and (»). Goverument are not aware
that second class passengers are generally put to mconvemenee because
of Railway employees travelling on passes and qrders are in force that
pass holders should give way to paying traffic. Complaints of shortage
of accommodation ‘on any particular section receive attention from the
railway administration concerned.
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. ¢ STATEMENTS LAID ON THE TABLE. .

Mr. H. B. Pate (Army Secretary) : Sir, I beg to lay on:the table the
information promised on the 24th March, 1924, in reply to (olonel
Gidnqy’s Question No. 957 regarding the position of members of the
domiciled community in the British and Indian Army. .

(a), (i), (i) and (i1). The Government of India understand that legally
members of the domiciled community are eligible to enlist in the ranks of the British
Army. They are not, however, actually enlisted in the British Army as a matter of
regular practice, the reason being that recruitment for the British Army, which is
controlled by the War Office, is ordinarily earried out in the United Kingdom. In
individual cases, permission has in the past beenm given to emlist men in India, and
members of the domiciled community were enlisted in some numbers during the Great
War : but recruitment in India has recently been stopped altogether under the orders
of His Majesty’s Government on the ground that the whole policy of earrying out
enlistment for the British Services in India is being examined by the War Office. The
Government of India have no further information in regard to this part of the
Honourable Member’s question.

Members of the domiciled community being European British subjects as defined
in the Code of Crimimal Proeedure, are not, and, it is understood, cannot under the
existing law be regarded as eligible to enrol themselves in the ranks of an Indian
TUnit of the Indian Army. To use the Honourable Member’s phrase, they are not
ranked as Indians for this purpose, and consequently the remainder of the Honourable
Member’s question on this point does not arise.

(b) No changes are in coutemplation in the composition or the organization of
the Army in India which would affect the present position of the domiciled ecommgumity
in regard to enlistment in that Army.

The Honourable 8ir Aléxander Muddiman (Home Member) : Sir, I
beg to lay on the table a statement showing the number of licences granted
for fire-arms during 1923, including renewals, in supersession of the
statement laid on the table by my predecessor on the 25th Mareh, 1924,

Statement showing the number of licences granted for fire-arms during 1923, including

renewals.
(In supersession of that laid on the tuble on the 25th March, 1924.)
Provinces Number.
Madras .. .. . . . 58,075
Bombay . . . . . - 36,239
Bengal ‘s . . .- .. 44,563
United Provinces .. .n .. ‘e 58,393
Punjab .. .. . . . 32,503
Burma .. .e . . .e 15,851
Bihar and Orissa .. . . . 17,573
Central Provinces .e .o . .e 19,148
Assam o . .. .e . 18,865
North-West Frontier Provimee ., . . 13,982
Coorg .. ‘o . . .o 1,933
Delhi '. . .. . ve - 481 .-
Baluchistan .. . . .. . 500
Andaman and Nico!’:ar Islands .. . . 48
. Total ve .. 3,18,206
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STATEMENT REGARDING THE REPORT OF THE ROYAL COM-
MISSION ON THE SUPERIOR SERVICES IN INDIA. .

L]

The Honourable 8ir Alexander Muddiman (Home Member) : Sir, T
would ask your permission and the indulgence of the House to make a
statement in regard to the Report of the Royal Commission on the
Superior Services in India which is now in the hands of Honourable
Members. Several questions have been asked in connection with this
Report and it will probably be easier for me to make a general statement.
When Honourahle Members have had an opportunity of reading the
Report they will no doubt observe that the recommendations of the
Commission are unanimous on all main points. They cover a wide field,
including the Indianization of the Services, the estzvlishment of a ublie
Services Commission and the control by Ministers of the Services which
the Report recommends should be recrunited proviuciallv in the future
and the remedy of grievances of the Servieces. I should point out to
the Ilouse that the Report is of an urgent character, that its main re-
commendations are interdependent and that this interdzpendence was the
basis of its mnanimity. The Assembly has already been assured by the
Government that they propose to give an opportunity to Honourable
Members to express their views on the 1"&!;-.]:'01'{,'0 but the House will no
donkt understand that neither the Government nor the Secretary of
State can suspend consideration of the Report in the meanwhile. How-
ever®if nfter Honourable Members have had an opportunity of examin-
ing the Report there is any strong feeling in the iiouse in favour of
discussion during the current Session, Government will be glad to give
an opportunity for this and will consider what arrangements could be
made, although of course, it will not be possible for them to express their
detirite views at such ghort notice.

Nonourable Members will understand that the Provincial Govern-
ments are vitally interested in many of the recommendations and that
their views will have to be obtained by us. While the Government are
anxious o obtain the views of the Assembly at the earliest possible date,
it mav be necessary for the Secretary of State to take decisions on
matters of urgency, and in this conncction I must refer the House to
what my predecessor said in July 1923 and again in March 1924. I
will yuote what he said last July :

‘* We cannot here either as an Assembly or as a Government of India limit the
constitutional and statutory powers of the Secretary of State in this respect, and if
there are matters ]fresuad upon him by the Royal Commission which require immediate
orders, then it will be necessary to recognize his power to take a decision in advance
of any discussion by the Assembly. For the rest we shall be quite prepared to allow
the Assembly an opportunity of diseussing the main recommendations of the Royal
‘Commission ; we shall meet any views i may advance in diseussion in the usual way,
and shall forward its recommendations to the Secretary of State.’’

T 1ake this opportunity of announcing in connection with one of
the recommendations of the Committee that the Secretary of Stat: and
the Government of India are of opinion that whatever measures of relief
recommended by the Commissfiop may be finally sanctioned, that effect,
a’\s rf_:;tolnégaended by the Commission, should be given to them from the 1st
Aunril 1924, :

Diwan Bahadur M. Ramachandra Rao (Goduvari cum Kistna : Non-
_M_uhammada_n Rural) : Sir, may I ask the Leader of the House whether
jie has seen in the newspapers the statement made b Mr. Richards in the

(' 2217 )
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[Diwan Bahadur Ramachandra Rao.]

«House of Commons in which he seems to have given an undertaking that
no aqrders on this Report will be passed until it was disclissed in this
House ? It seems to me, Sir, that that statement is somewhat in conflict
with the statement which has been made by the Honourable the Leader of
the House. I should like to know definitely whether it is not possible to
postpone the consideration of this Report definitely to September, and, if
not, in what respects the Government of India and the Secretary of
State propose to take action and what parts of that Report they propose
to deal with immediately ? It seems to me, Sir, that this report imposes
considerable financial burdens on this country, and I should think that it
is very desirable that suitable opportunities should be furnished to this
House before either the Government of India or the Secretary of State come
to eomclusions in regard to this matter. In these circumstances I should
like to know definitely if the Secretary of State proposes, notwithstanding
the statement made by Mr. Richards, to deal immediately with any por-
tion of this Report. The Honourable the Leader of the House has stated
that a suitable opportunity would be provided in the current Session if
necessary for the discussion of some of the topics in the Report. May I
point out, Sir, that, if that was the intention of the Government, it would
have Leen far better if this Report had been published a month before it
actually was published and placed in our hands. It was certainly possible
{for the Government to have taken that course. I submit, therefore that
these considerations should be borne in mind, and if there are matters
which must inevitably be disposed of in this Session, I trust the Honouiable
the Leader of the House will make a further statement on the subjeet after
due consideration of the whole position.

The Honourable 8ir Alexander Muddiman : My attention has been
drawn to a telegraphie report of a statement made in the House of Com-
mons by Mr. Richards, but I have seen nothing more on the subject than
that. We have had no official communication on that subject, only the
telegraphic statement in Reuters. I am not, therefore, sure whether it is
a correct report or not. _

On the second point—it is far from my desire to foree a diseussion
of this Report on an unwilling House. That is not my point at all. What
1 said was that if Honourable Members desire to discuss this Report, then
we will do our best-to give them an opportunity.

The third point made by the Honourable Member was as to what
points of the Report would be dealt with. I think I have made that
clear. In my statement I said it may be necessary for the Secretary of
State to take decisions on matters of urgency. That is the case, but I will
consider what the Honourable Member has said.

Diwan Bahadur M. Ramachandra Rao : May I know whether the
Leader of the House is in a position now to say what those matters of
urgency are on which the Government of India and the Secretary of
State wish to take action.

The Honourable 8ir Alexander Munddiman : I am not in a position
to say at the present moment. I would add with reference to the Honour-
able Member’s remark that it would have been a good thing if the Report
bad been published earlier, that I myself saw a copy of the Report for
the first time on the 21st of May, and it would have been quite impossible
for it to have been published earlier. It was not receeived in India till
the 21st of May.*



* REPORT OF THE RQYAL gommamu ON THE SUPERIOB BERVICES. 2279
]

Di.wa.n Bahadur M. Ramachandra Rao : The Honourable Member
may kindly indicate to us—I do not say immediately—if there are any
matters of usgency on which they should take action at once. We should
like to know this as early as possible, so that we may consider the quedtion
whether any points in the Report should be discussed in advance of the
debate which must inevitably come in September. That is all that we are
anxious about.

The Honourable 8ir Alexander Muddiman : I should like to take
time.

Dr. H. 8. Gour (Central Provinces Hindi Divisions : Non-Muham-
madan) : May 1 ask the Honourable the Home Member to be good enough
to convey to the Secretary of State that it is the wish of the non-official
Members of this House that no action should be taken upon this Report
before that Report is ‘considered by this House.

Mr. M. A. Jinnah (Bombay City : Muhammadan Urban) : Sir, the
view that I wish to place before this House is this. Either the Govern-
ment desire to give this House a real opportunity of expressing their
opinion on the matters raised in this Report, urgent or otherwise, or not.
That is the first question. If the Government desire to take immediate
action in accordance with the recommendations of that Report on the
ground that there are certain matters which cannot brook delay, then
I womdd nrge upon the Government to formulate those particular items
of the Report which they consider are urgent and cannot wait until the
September Session. When you have formulated those items and if we
have no choice, we must make the best of the position and we must be
given an opportunity during the eurrent Session to raise a discussion on
those particular urgent items. 1f the Government really desire not to
exercise their power, ¥f they think that the opinion of this House is going
to receive real consideration, then no item should be determined by the
Government without obtaining the opinion of this House.

_ The Honourable Sir Alexander Muddiman : The reply to the point
Just mentioned is practically what I said to my Honourable friend opposite.
Government will consider the point. I am not in a position to say more
than that.

_Mr. M. A Jinnah : Will the Honourable Member be good enough,
seeing that we have got only 10 days, to communicate to this House as soon
as possible his decision ?

The Honourable 8ir Alexander Muddiman : Certainly.

Hr V. J Patel (Bombay City : Non-Muhammadan Urban) : And
meantime will the Government be pleased to convey to the Secretary of
State, as suggested by my Honourable friend Dr. Gour, the desire of this

¢ Assembly that no action should be taken on this Report by the Secretary
of State without giving an opportunity to this House to express its opinion
on the various recommendations. (After a pause.) Will the Govern-

ment of India be pleased to convey the wish of this House ! That is the
question.

The Honourable 8ir Alexander Muddiman ; We have not had an
opportunity of ascertaining the wishes of this Houﬁe in the matter.

Mr. A. Rangaswami Iyengar (Tanjore cum ®richinopoly : Non-
Muhammadan Rural) : You would not give us an opportu.n.itl;r 13; express

our opinion. _
W I A FE UL
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*  Mr..V. J. Patel : Are the Government of India in any doubt ‘as to
the desire of this House that no action should be taken by the Secretary
«® State on these recommendations unless this House has got an gpportunity
to expeess its opinion %

The Honourable 8ir Alexander Muddiman : The Government of
India are well aware of that.

Mr. V. J. Patel : That being so, will they convey that wish of this
House to the Secretary of State > (There was no answer.) May I take
it, then, that the Government of India have no reply ?

Dr. H. 8. Gour : It is certainly not unconstitutional for the Honour-
able the llome Member, as the Leader of this House to convey to the
Secretary of State the strongly expressed desire that no action should be
taken under the statutory powers conferred on the Secretary of State
unless and until the opinions of this Ilouse are collected, heard and trans-
mitted to the Secretary of State for his consideration. I think the Honour-
able the Home Member should have no hesitation whatever in acceding to
the very reasonable desire expressed by this House.

The Honourable Sir Alexander Muddiman : The Honourable Mem-

ber is treating this matter as if a Resolution had been moved and carried ;
and without notice at all. -

Dr. H. 8. Gour : Sir, it is not a question of Resolution. It js a
question of the unanimously expressed desire on the part of the non-official
Members of this House. It is not a question of Resolution. And if it
is a question of Resolution, is the Honourable the Home Member prepared
to give us an opportunity to move a Resolution to that effect ? I under-
stand that no mon-official business is to be transacted during the next few
days. If it is a question of Resolution and if the Honourable the Home
Member thinks that a Resolution to this effect is called for, we are pre-
pared to table a Resolution if the Honourable the Home Member will give
us facilities for it.

_ Mr. V. J. Patel : Is it then that the Government of India want to
drive this House to move an adjournment to express an opinion on this
point ? ’

The Honourable 8ir Alexander Muddiman : It is not the desire of
the Government of India.

Mr. President : Are the Government of India prepared to convey
to the Secretary of State the desire of this House as expressed by various
Members that no action should be taken on any part of the Report till
this House has been able to express its opinion 1

The Honourable 8ir Alexander Muddiman : Certainly.

Mr. Pr.:esident. : T take it that the Government of India are prepared
to communicate the desire of this House to the Secretary of State.

The Honourable 8ir Alexander Muddiman : As expressed by certain
Members. <

Mr. President : As the general opinion of the House.

The Honourable 8ir Alexander Muddiman : That is rather a different
proposition.

Mr. V. J. Patel : That means we should move an adjournment of the
House to-morrow.
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.M. A Jinnah: Sif, T do ask the Honourable the Lehder of the
House to do this mueh, that he should communicate to the Secretary of
State for India that it is the desire of a very large body of the non-offieial
Members omthis side (Voices : ‘* All ’’ and ** All non-officials.’’) the WthL-
hnd3 of non-officials (Mr. V. J. Paiel : ‘‘ And also the officials. ”) The
point, Sir, that 1 want to make clear is this. Although we have not formaliy
obtained the vote of this House, it is obvious that there is a very strong
feeling in this House that no action should be taken unless an opportu.mty is
given to this House.

The Honourable 8ir Alexander Muddiman : I am prepared to give
an undertaking in the form put by Mr. Jinnah, namely, that we should
inform the Secretary of State that a large number of non-officials desire
that an opportunity should be given to this House for discussion before
any action is taken on the Report even on points of urgency.

GOVERNOR GENERAL’S ASSENT TO BILLS.

Mr, President : I have to announce to the House that the following
Bills which were passed by both Chambers of the Indian Legislature have
been assented to by His Excellency the Governér General under the pro-
visions of sub-section (1) of section 68 of the Government of India Aect :

1) The Indian Coinage (Amendment) Act, 1924 ; (2) The Indian
Income-tax {Amendment) Act, 1924,

THE STEEL INDUSTRY (PROTECTION) BILL,

The Honourable 8ir Charles Innes (Commerce Member) : Sir, I beg
to introduce the Bill to provide for the fostering and development of the
steel industry in British India.

Before I proceed to the next motion which stands in my name on
the paper, I would ask your permission to make some preliminary obser-
vations. In the first place, 1 wish to say just a word or two about the
Tariff Board. Honourable Members are no doubt aware that quite recently
publicity has been given to certain eriticisms of the Tariff Board. It has
been. suggested that their procedure was needlessly elaborate and there-
fore unduly dilatory, that they travelled too much, that they might well
have sat down in one place and left the people to come before them and
make their represertations. We have already published our views on criti-
cisms of that kind, and I do not want to traverse again the whole ground.
But I do wish to emphasise certain points. The Tariff Board is ch
with the most responsible functions. It is the duty of the Board to
advise the Government of India not merely whether a particular industry
requires protection but whether on the whole the balance of advantages
lies in giving it protection. It is their business to weigh all the interests
not merely of the particular industry claiming protectfon but also of all
other industries which may be affected. And above all it is their duty
fo consider the effect of any proposals which they may make upon the
general consumer and the general tax-payer. Publicity is their main
safeguard and it is also our main safeguard, and I say,that it is the duty of
the Tariff Board so to order their procedure as to facilitate in every possible-
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way representations to it. It is for them to decide how best t dis
charge these responsible functions. 1 say again that the Govern-
ment of India are not prepared to fetter their discretion by any
instructions on this matter. In particular, we are not prepared
to issue to them instructions which might be interpreted as requiring them
to sacrifice care and thoroughness to expedition. As regards the particular
Report which is the subject of our consideration to-day, it is a report of
probably the most difficult and most complicated investigation the Tariff
Board will ever have to make. Personally, I do not think that eight
months were at all too long for an investigation which deals with so many
industries, some of which industries affect practically the whole of the
population of India and for the preparation of a report which covers so
wide a range. Indeed, I may say that I am personally aware that the
members of the Tariff Board could not have submitted their report with-
in that period of time if they had not worked extremely hard. I will say
more. Opinions may legitimately differ as to the soundness or otherwise
of the Tariff Board’s conclusions. But I make bold to say that no one
who has read that report can fail to acknowledge the great ability, the
care, the impartiality which the Tariff Board brought to bear upon a very
intricate task. I want to make another preliminary observation of a
rather more delicate kind. One of the difficulties which confronted the
Tariff Board and which confronts us is the fact that the steel industry in
India is represented at present by a single firm, the Tata Iron and Steel
Company. It was that Company which applied for protection and quite
rightly it placed its books unreservedly at the disposal of the Tariff Board.
The result is that the Tariff Board’s Report is very largely taken up with
the affairs of that one Company. All the mistakes, misfortunes and the
difficulties of this Company have been brought into the pitiless glare of
publicity. It was right, of course, that it should be so. As I have just
said, publicity is our main safeguard. The Company applied for protection,
and it was for the Company to prove its case. But the Bill that I am sub-
mitting for the consideration of the House is bound to arouse controversy.
And what I fear is that that controversy may tend to centre round the
affairs of this one Company. Partisan feelings may be aroused and the
issue may be complicated or even obscured. I think, therefore, that at
the very outset I ought to try to express very briefly the views of the
Government on this question in its broadest aspeet. On the one hand,
Jamshedpur must capture the imagination of every one. I can vouch for it
that it eatches the imagination of anyone who goes there and sees the plave.
Where 17 years ago there was desolate, silent, jungle, there are to-day the
noise and life of a pusy manufacturing town. That town has grown up
round the works of the greatest single manufacturing concern in India.
Those works owe their existence to the genius and the foresight and ima-
gination of a great Indian. They are big with promise for the industrial
development of India, and they are just reaching a stage which is always
difficult and always ecritical for a manufacturing concern—I mean the
stage when the labour is still being trained and when the maximum output
has not yet been 'attained. Moreover, unfortunately for the Company,
that stage has been reached just at a time when world conditions are most
difficult and when competition is fierce in the steel markets of the world.
Every one will sympathise with diffieulties of that kind, and it is only
natural that there should be a general desire in India that the Company
should win through its difficulties to an assured prosperity. On the other
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hand, we must get the ma.tt&r into its proper perspective. Prdtection im,
poses a burden on the country. It may be to the ultimate advantage of
the country that that burden should be borne. And if we go in for
protection at all, naturally the protection must be adequate to the end in"~
view. But equally it must not be higher than is necessary for thaf end.
Now, the end in view here is the establishment of a steel industry in India
and, moreover, of a healthy steel industry. We want, of course, to preserve
the existing Company, but the Company itself must co-operate. That was
the reason why the Tariff Board were not able in all matters entirely to
accept the figures of the Tata Iron and Steel company. For instance, for
their purposes they had to make calculations of fixed capitai expenditure,
and in making these calculations they did not accept the fixed ecapital
expenditure of the Tata Irom and Steel Company. They found that it
had been inflated by various causes and, among other things, they cut
it down by 4 crores of rupees for the purpose of their own estimates and
ealculations. Their object was to ensure that the tax-payer in India should
mot be required to pay for the misfortunes or the mistakes of a single
Company, and the result is that, though their proposals are drastic as J
shall presently show, they do not, if I may use the expression, place the
Company on velvet. On the contrary, they impose upon the Company the
obligation of exercising rigid economy in order that as soon as may be
they may reduce their works cost as low as possible. Now, the Government
entirely agree in the view which the Tariff Board have taken in this matter.
If thg Legislature is prepared to assist the steel industry at an expense
to the tax-payer which is estimated at a crore and a half of rupees per
annum, then it is up to the industry to play its part and to co-operate in
order to make it worth while for the tax-payer to undertake that burden.
It is up to the industry to do all it ean to make the policy successful.
That is to say, it is up to it to exercise economy in every possible way,
to work for efficiency and to do all it can to place itself upon a proper basis.
I come now, Sir, to my task this morning. The difficulty, of course,
is to know how to tackle it. But knowing this House as I do and juda-
ing also, I'may add, by the number of amendments I have received, 1
think I may assume that every Member of the House has studied the
Tariff Board Report and is familiar with the provisions of the Bill that
1 am placing before the House. On this assumption 1 propose to con-
fine myself mainly to what I consider to be the erucial points of the
ease. I do not propose to argue, for instance, the question whether the
steel industry in India has a comparative or natural advantage. 1
think we need have no diffieulty in accepting the findings of the
Tariff Board in that matter., The natural advantages lie, for exampie,
in inexhaustible deposits of rich iron ore situated close to the coa!
fields. Now do I propose to address myself to the question whsther
the steel industry can be expected Pventualh to face world eompetltmn
ewithout assistance. Here again 1 have no diffieulty myself in aceept-
ing the opinion of the Tariff Board ; but I should like to say a word
of warning to the House. Experienee in other protectionist eountrics
shows that it is easier to put on these protective duties than to take
them off. One of the djsadvantages of protective duties is that they
tend to create vested interests, and those vested interests very naturally
oppose tooth and nail any reduction of the pgotective duties, even
though the apparent need for them may have dishppeared. I do not
propose to spend time on questions like these. I will come first to
what I regard as the first crucial point of the case, namely, the question
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whether the steel industry of India needs protection. As regards the
past, I think that question is a comparatively simple one. We aar
all accept the finding of the Tariff Board that with prices at their
present level and with works costs as high as they are now, steel can-
not be made at Jamshedpur except at a loss. The future trend of costs
and prices is a much more difficult matter to assess. I have already
mentioned some of the factors that govern the problem. I have
mentioned the labour point, and the point about maximum output. Much
again will depend upon the success of the new duplex process at
Jamshedpur, and the Tata Iron and Steel Co. has still to solve the
problem of combining quality with quantity. All this may be summed
up in the remark that the Tata Iron and Steel Co. is passing through
a difficult transitional stage. The future course of prices is even more
difficult. I think we can only take a broad view on this part of the
question. The broad outstanding fact is this : if we leave the United
States of America out of consideration, we know that the productive
eapacity of steel plants in Great Britain and on the Continent has been
greatly increased by the war. We know also that markets have been
diminished as the result of the war. We know also that at the present
time muceh steel nlinmt is Iy ne idle. and we may assume that, if there
is any marked rise in prices, that idle plant will come into operation.
On all these grounds then we may assume that for the next year or two
the world prices of steel are likely to remain at a low level. This, then,
is the position. On the one hand you have these powerful, fhature,
efficient steel firms in England, Scotland and on the Continent fight-
ing for very existence in a contracted market, and cutting their prices
in the struggle. On the other hand you have the Tata Iron and Stee!
Co. passing through, as I have said, the most difficult stage of its
existence. It has not yet attained its full stature or its full strength,
If we look at the matter in this way, it must be evident to all of us
that the steel industry in India, if it is to survive, must have temporary
assistance during the present transitional period, and that if it does
not, it will be squeezed out. Nor can it be said that the need for
protection arises out of inefficient technical management. Mistakes
have been made, and the Tariff Board have pointed out directions in
which economy ean be secured, notably in fuel consumption. But they
expressly dissociate themselves from the view that ecosts have been
raised to an unjustifiable level by failure on the part of the technical
management at Jamshedpur, and their definite conclusion is that during
this transitional period it is not likely that the Steel Company, unless
something is done, will be able to manufacture steel except at a loss.
That is the Board’s conclusion and the Government of India are pre-
pared to accept it. But it is not enough to arrive at the conclusion
that the steel industry requires protection, and that it fulfils other con-
ditions laid down by the Fiseal Commission. The two most difficult®
questions still remain. The first is, what is the amount of protection
required ; and the second is whether on the whole the balance of ad-
vantage lies in according to the industry that protection. Now the
question of the dmount of protection raises a number of other subsidiary
questions, all important, all difficult, all controversial. There is the
question of the extenf of the protection ; the question of the form of
protection ; and the question of the period of protection. Now I take
the question of the extent first for, if we are to make a start along the
primrose path of protection, it is well that we should realise at the .
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outset how far this first journey is likely to take us. The Tariff Board
eliminate from the scope of their proposals such kinds of steel which
are not made en India now and which are not likely to be made in the
near future, but even so they spread their net very wide. They deal first
with raw steel, that is, the classes of steel made at Jamshedpur. The
principal classes are such common kinds of steel as rails, structural shapes,
angles, tees,  channels, common bar, common rod, etc. On all these
kinds of steel which are the common kinds, the Tariff Board propose
to impose heavy duties. But they could not stop here. Steel is the
raw material of many other industries, and the Tariff Board had to
consider the effect of their proposals on those other industries, in
particular upon important engineering industries. They recommend on
fabricated steel that the duty should be raised trom 10 to 25 per cent.
It should be noted that in this proposal they do not merely compensate
engineering industries for the imposition of duties on raw steel ; tney
go further and give the engineering industries a measure of substantive
protection. It stands to reasom, of course, if you are going to protect
your steel industry, you must go further and secure to it its markets.
They do not stop even here. Subsidiary industries, such as wagons, tin-
plate, agricultural implements, and the like, also had to be considered.
Sooner or later and sooner rather than later, the question of machinery
will have to be taken up, and it will be evident that, when the stone
of protection is thrown into the pond, more ripples will be set up than
it is pos8ible now to foresee. But it was inevitable that, when the Tariff
Board were dealing with the steel industry, the scope of their proposals
should be wide. I pass on to the next question, namely, the amount of
protection required. Here we come at once to difficulty. The Tariff
Board had to make definite recommendations as to the amount of pro-
tection. The general principle, of course, was clear ; it was that the
protection afforded should be the minimum required to tide the industry
over this transitional period. But, as I say, the Tariff Board had to make
concrete proposals as to the amount of protection necessary. For this
purpose they required a criterion, and they took as their criterion the
gap between the fair selling price in India and the average import price.
This was their criterion. Now I do not criticise the method adopted
by the Tariff Board. It is quite obvious that they had to have somne
criterion, and it seems to me that the criterian they settled on was
eminently a reasonable one. But their method is open to obvious
difficulties. In the first place it involved the Tariff Board in intricate
calculations as to costs of production and in forecasts necessarily
speculative about the trend of future prices. It leads also to other
difficulties, to which I shall have occasion to refer later. I shall just
make a passing reference to one. The Tariff Board selected as their
fair selling price Rs. 150 a ton, and it has been suggested it was their
iMtention to guarantee to the industry an average of Rs. 180 per ton
for steel during the period, but this is putting it too high. For instance,
if you add the bounty proposed by the Tariff Board to the contract
prices for Tata’s rails, you find the sum total does not make Rs. 180 per
ton, nor did the Tariff Board intend that it should. But I do not wish
fo enlarge on difficulties of this kind. They were inherent in the task
before the Tariff Board. Nor do I wish to quarrel with the Tariff Board’s
results. What I do wish to impress upon the House is the fact that
the Tariff Board’s proposals are drastic. I will not 'go into all the
fletails beeause they are set out in the Bill itself, but let me give onme
or two examples.. Take common steel bar for instanece, a'thing-which-is. :
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“in common use in India. 155,000 tons is the estimated annyal consnmp-
tion of common bar steel .in India, and of this amount the Tata Steeci
Company expect to supply 30.000 tons this year. On this a duty of
Rs. 40 per ton is proposed. That, if you convert it to ad valorem on the
basis of the present tariff valuations, represents an ad valorem duty of
nearly 30 per cent.. that is, treble the existing duty. On structurai steel
again the duty proposed is Rs. 30 per ton. That represents an ad valorem
duty of 20 per cent., or double the existing duty. On fabricated steel
again the duty goes from 10 to 25 per ton, an increase of 150 per cent.
If you convert all these specific duties to ad valorem on the basis of the
present tariff valuations, you will find that, with one unimportant ex-
ception, they represent ad valorem duties of from 15 to 28 per cent. and
I well remember with what misgivings and with what doubts and hesita-
tion we went up to 10 per cent. in 1922. In no case is the increase of duty
less than 50 per cent. In some cases it is 100 per cent. In other cases
it is 150 per cent. In one case it is nearly 200 per cent. Now I am well
aware that countries which have gone in for protection have had to impose
high protective duties. I do not wish to weary the House by giving
detailed comparisons, but I will give two instances drawn from Austraiia.
I have just mentioned that the duty proposed in India on common stcel
bars is Rs. 40 a ton. The corresponding duty in Australia rises from
Rs. 33 to Rs. 60 a ton, according as the bar steel comes under the British
Preferential tariff or the Intermediate tariff or th® General tariff. The
rate is the same in Australia for structural steel. In India the rate pro-
posed is Rs. 30 a ton. Now it will be said that, judged by the Australian
standard, the duties proposed are nothing out of the way. That is quite
true. But I would ask the House to remember the difference between
Australia and India. In Australia there are four million inhabitants.
In India there are 315 million inhabitants. In Australia the standard
of living, the standard of wealth, the standard of taxation is high. I
believe the national debt works out at no less than £160 per head of popula-
tion in Australia. I will not venture any estimates as to incomes in
India, but I will say this, that having regard to the relative poverty of
India, we must admit that the duties proposed by the Tariff Board are
in themselves very heavy duties. I doubt indeed whether the Tariff Boarii
could properly have gone higher.

1 come now to the question of the form of the proposals. There are
two points which require notice here. The first is that, on raw steel at
any rate, the Tariff Board have elected for specific in preference to ad
valorem duties. I notice that this has aroused the ire of Mr. Belwi, but I
think the Tariff Board have given good reasons for this preference. Pro-
tective duties on an ad valorem basis have one serious disadvantage. When
prices are high and the need for protection is least the duties are high.
Conversely, when prices are low and the need for protection is most, the
duties are low. But the other point is more important in view of the
expression of opinion by the Fiscal Commission, that in respect of basic
industries, the most suitable form of protection may often be found to be
bounties instead of high duties. That expression of opinion roreover
has received support irom the Associated Chambers of Commerce, and
also, as I learn from representations which I received only lust night,
from the Bengal Chamber of Commerce. The Tariff Board examined this
question of bounties and came to the conclusion, which conclusion I may
say was at that time shared by the Bengal Chamber of Commeree, that
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for pradtical reasons the idea of bounties must be ruled out. Well., I think
there can be no doubt about that. Let me put it in this way. Let us
assume fo:_' pyrpose of argument that the gap that we have got to cover
by protection or by bounties is Rs. 35 a ton. Now the Tata productiog is
estimated at 250,000 tons of steel this year, 325,000 tons of steel next year,
and 400,000 tons of steel hereafter. If we gave a bounty of Rs. 35 a ton
on steel, it would mean that the bounties would amount to Rs. 87 lakhs the
first year, Rs. 117 lakhs the second year, and Rs. 140 lakhs the third year.
It is claimed for this plan, in the first place, that we should know exactly
what we were doing. In the second place, that we should be limiting the
burdens on the consumer to the very minimum, and i the third place, that
at the end of three years, when the bounties had done their work, they
eould be taken off. I think that some of these arguments might possibly
be challenged. For instance, the argument that we should be limiting the
burdens to exactly these figures might be valid if Sir Basil Blarkeit could
put his hand into his capacious pocket and pull out Rs. 87 lakhs this year,
Rs. 117 lakhs next year, and Rs. 140 lakhs the following year without any
additional taxation. But that would be impossible. The ideal tax is the
tax which brings to the coffers of the Treasury precisely the same amount
of burden as it places on the consumer. We do not always get this ideal
tax, and I rather doubt whether the amount of taxation that would be
necessary to find the amount of these bounties would place precisely that
amount of burden on the consumer. However I pass that point. ‘I'he plan
may hdVe attractions, but I do not know where my Honourable Colleague
on my right would find the money. It would mean taxation all round
and another Finance Bill. Moreover, the statement that at the end of
three years the boauties ecould be taken off seems to me to betray a funda-
mental miscomception of the whole object of this scheme of protectirn. As
I have said, we wish of course to preserve the existing industry, but our
real object is the establishment of a steel industry. If we are going to have
protection, we want internal competition behind our tariff wall. We want
other firms to come in. Now it takes five years for a firm embarking on the
manufacture of steel to produce steel, and it is perfectly obvious that, if
we contented ourselves with a system of bounties limited to three years,
that xystem would offer no attractions to mew capital to come into the
industry. I must confess that I myself was very much attracted to the
idea that we might be able to combine the system of slightly higher duties,
plus hounties. The Tariff Board also considered this proposal and also
dismissed it as impracticable, but I have had the matter caleulated out
in my own office. I will not weary the House with the details of my cal-
eulations, but I will just give the House a summary of them. I assume
roughly that we should raise the duties only to 15 per cent., and that we
should make up the balance of protection required by means of bounties,
the additional customs duty derived from our enhancement to 15 per cent.
being allocated to the bounties. Well, the result of our calculations in my
office have only been to confirm the opinion arrived at by the Tarifl Board.
We foand that the burden on the consumer would be very considerable
indeed. We found in addition that, instead of gaining customs revenue,
we should lose it, and that we should require for these *bounties to find
additional taxation amounting to about Rs. 40 lakhs in the first year and
rising to about Rs. 60 lakhs in the third year. So we had to give up that
plan also, and we have been driven to the conclusiod that, if we are going
to protect the steel industry at all, we must do it mainly by high protective

o duties. B
L63LA : . H
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What I have said about t"~ desirability or rather the necessity of
attgacting new capital into the industry bears upon my next®point, namely,
the period of the protection. Here the Tariff Board was in a dilemma as
indeed we are. On the one hand, as I have said, they had to propos: actual
eoncreie duties and those duties were intended to bridge the gap between
the selling price and the import price. But as the works practice im-
proves at Jamshedpur, the fair selling price in India should be capable
of reduction. On the other hand, in the present instability of world
conditions it is dangerous to prophesy about the future course of import
price. Consequently, the Tariff Board have recommended that the actual
amount of protection they propose, that is to say, the actual duties should
be guaranteed only for a period of three years and that at the end of that
period the whole question should be reinvestigated. The Govermment of
India think that there is very good reason for taking that view. It is
obviously undesirable and indeed wrong either to perpetuate or to prolong
the vrotective duties at 1 pitech which experience may show very shortly to
be unnecessarily high a..d we are quite satisfied that in three years’ time
the whole question, that is, of the amount of protecticn, will have to be in-
vestigated again by the Tariff Board. On the other hand, I have just
pointed out that it takes five years for a man embarking for the first time
on the manufacture of steel to produce steel, and, therefore, it the duties
are guaranteed only for three years, they do not offer much a.gaction
for mew firms to come in. It is very necessary in the interests of the con-
sumer that these new firms should come in and this was the dilemma in
which the Tariff Board were in. We have got out of it. I hope we have—
by cxplaining quite clearly in the Preamble of the Bill that the policy of the
Government of 1ndia is 1o proteet this steel industry. It may be that for
special reasons, tlie particular duties which we propose in the application
of that policy can be guaranteed only for three years, but nevartheless the
policy remains. That is our idea and that is why we have drafted the
Preanble of the Bill in that way.

Before 1 leave this part of the subject, I must refer also to what
is one of the most controversial features of the Tariff 1loard’s scheme,
I refer to clause 2 (/) of the Bill which confers upon the Executive
Government certain and rather wide and special powers. For the sake
of convenience I shall refer to this power as the power to impose off-
setting duties. It has its origin in. that general instability of world
conditions to which I have had occasion so often to refer. 1’rices have
fluctuated very greatly since the war and they may fluctuate again.
Again, as I have said, the Tariff Board have elected mainly for specifie
duties and the rupee may appreciate or continental exchanges may
depreciate. Whatever the reason, there may be at any time a sudden
drop in import price and that drop, if prolonged for any lengthy period,-_
will upset vne of the bases on which the Tariff Board worked and ma);
render the scheme of protection proposed ineffective. It is perfeetly
true that this clause confers very wide and extraordinary powers upoh
the Executive Government, but that was the intention of the Tariff
Board themselves. They expressly say that, if these powers are to be
eonferred on the Exedutive Government at all, they should be complete
and not hedged about with restrictions. There are precedents for this
proposal. The lateSt Tariff Act of the United States of America confers
almost the same powers upon the President of the United States, and

. .
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in Australia almost the same powers are vested in the Tariff Board. I
think we cannot help recognising the force of the arguments used by
the Tariff Bgard, and we must realise that this power which they pro-
pose is an integral part of their whole scheme. That scheme has peen
elaborated after several months of inquiry and preparation. We have
decided to place that scheme as a whole before the House and as a
part of the whole we have also decided to place before the House for
its consideration this power to impose offsetting duties. At the same
time, I am free to say that there is no part of the Tariff Board’s Report
or their proposals which has caused us more anxiety or more perplexity.
We have tried—I regret to say—in vain to find a satisfactory alterna-
tive to this proposal. We failed. We see very clearly all the objec-
tions which may legitimately be taken to the proposal. The administra-
tive objections, the administrative difficulties, in working it, will in
themselves be serious. But there are other objections of a very
fundamental nature. In the first place, the mere existence of such a
power in the Central Government will be a bad thing for trade and
keep it in u state of uncertainty and in a state of alarm. One thing
that trade wants is security and as much freedom as possible from
interference by Government. The other objection we see is that we
fear that we shall be subjected to a constant process of squeeze.
Every time import prices fall application will be made to us for the
use of this power to put on offsetting duties, and I think it is important
to méntion in this connection that the Tariff Board themselves con-
templated that this power should only be exercised when the depres-
sion of prices seemed likely to persist for any considerable period of
time. If the House is prepared to agree to vest this power in the
Executive Government they may take it from me that we shall exercise

it with discretion : we shall exercise it only when we are satisfied that -

the need is real and urgent, and ordinarily we shall exercise it only
after reference to the Tariflf Board.

I do not think that I need delay the House very long over the
question of what I may call the subsidiary proposals of the Tariff Board
—proposals about bounties and proposals for the protection of the
subsidiary industries. I should like to make one or two remarks about
the proposed bounties on wagons. The House will see that we have
drafted the clause dealing with bounties on wagons in somewhat elastic
terms. The Railway Board is now engaged in working out the scheme
on the lines of the Tariff Board’s Report. In passing I should like
to point out that the use of the word ‘‘ bounty >’ here is not altogether
the right word. What the Tariff Board in effect propose is that
simultaneous tenders should be called for and that there should be
a margin of price in favour of the Indian tenderer. That is to say,
supposing in the past year the lowest tender is Rs. 3,500 and the Indian
lowest tender is anywhere up to Rs. 4,350, then the contract should go
to the Indian tenderer. It will not necessarily mean that as bounty
we shall pay the exact amount recommended by the Fariff Board. We
shall pay the price offered if it is within the margin. I think that this
will work probably to the advantage of the Indian firms. I think I
am correct in saying that wagon-making firls would much prefer
large orders with a small measure of assisiance rather than small
orders with a large measure of assistance. They can get this provided
they cut their prices low enough when they submit their tenders. For

.
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the 7  lakhs provided for bounties will be distributed over a larger
amount of wagons. The burden of protection is put by the Yariff Board at
13 crores of rupees per annum. Rather more than
one-third of this it is estimated will fall on the gen-
eral consumer, rather less than one-third on the principal industries and
about one-third upon railways, public bodies and the Government. Of
course it is convenient to put it in this way but ultimately I suppose the
whole burden will fall in some way on the general consumer. We have been
able to submit this estimate to independent check in one very important
respect. The House will remember that the Tariff Board estimate that
the burden on railways will come to about 29 lakhs of rupees. Of
.this rather more than 15 lakhs will come on the capital side and
rather more than 13 lakhs on the revenue side. Mr. Parsons has checked
this estimate. He worked independently of the Tariff Board and on an
entirely different method, and the results, I am glad to say, come out
very much the same as those of the Tariff Board. He calculates that
the burden on railways on the revenue side will amount to 13 lakhs
of rupees per annum and he estimates that on the capital side the effect
of the proposals will be to add one crore to the expenditure in the five-
vear programme. That is to say, his results are very much the same
as those of the Tariff Board and I think, therefore, that we may assume
with some confidence that the Tariff Board’s estimate of 1} creres per
sfinum is somewhere near the mark. The burden is lightened by eliminat-
ing those classes of steel which are not made in India and the burden
wili be widely diffused. 1 do not think that the agriculturist will be
directly affected to any great extent. 1 think that he has more to fear
from those remote and more obscure consequences which are apt to follow
upon the adoption of the policy of protection, but though the burden
will be widely diffused it will be a great mistake either to underestimate
it or to pretend that it was not there. The cost of every building and
every factory in India will go up. The principal industries, jute,
cotton, tea and coal, will all be more or less affected. The cost of water
supply schemes, drainage schemes, electric lighting schemes, irrigation
schemes and in fact the cost of all development and public utility schemes
will be increaséd. That of course is the price that we have got to pay
for protection. But it would of course be futile for us to go in for
this policy of protection unless we were satisfied that the measure of
protection we are according was adequate, and I think that this probably
touches the point about which there will probably be most controversy.
I can imagine the line which eriticism will take. Some people will point
to the fact that the Tariff Board admittedly converted import prices to
rupees at 1s. 4d. and they will say that exchange is now 1s. 4d. §. Others
again will fasten on the statement in paragraph 96 of the Tariff
Board’s Report that the industry must be secured a fair selling price
of Rs. 180 and ‘they will accuse the Tariff Board of having failed to give
effect to its own principles. Others again will make statements to the
effect that the price of common kinds of steel particularly, has sagged very
considerably“since the Tariff Board’s Report was received. I should like
to point out one or two facts in regard to these statements, Let me take
the question of exchange first. The Tariff Board’s Report reached the
Government of India on the 11th February 1924. The average rate of
exchange in January 1924, was 1s. 5d. g3 The average rate of exchange

lrw
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in Fébruary was 1s. 4d.5§. The average in the first three weeks of May
as far as my recollection goes was 1s. 4d. §% and, as I say, it stands to-day
at 13, 4d. §, That will show that exchange dropped quite a lot since Janu®
ary and is slightly lower than what it was in February. Then again 4 have
some figures here about prices, particularly prices of Belgium steel, about
which most anxiety is felt. These prices are taken from the Iron and
Coal Trades Review and I believe that was one of the reviews of which the
Tariff Board made considerable use. Evervbody knows that in April the
franc suddenly appreciated and as a result of that appreciation prices of
Belgium steel went up very considerably. Let me give the figures. In
February the average quotation for Belgium common steel bar was £6-7-2,
in April £8-9-4, for joists £6-5-3 in February and in April.£8-4-0. Plates
were quoted again in February at £6-19-7 and in April at £10-3-9. I do not
wish to make too much of these figures. 1 believe that in May they began
to fall again, but they are figures quoted in a technical trade journal of
high repute and they do show how difficult it is to arrive at any certain
conclusions about the course of prices at the present moment. At any rate
it is a fact that Belgium prices in April had gone up in some cases nearly
50 per cent. higher than they were in February when the Tariff .Board
submitted their Report. As I say, I do not want to make too much of
that point because in the beginning of May prices of Belgium steel have
begun to drop again. I have already dealt with the claim that we must
secure to the tax-payver the price of Rs. 180 a ton. We could not do it
unlefs we rectified at the expense of the tax-payer any mistaken contracts
whieh the Tata Iron and Steel Company made. That is not our intention,
nor did the Tariff Board recommend that we should do it. On the Govern-
ment side we take our stand on certain broad facts. Only in February
last the Tariff Board submitted certain concrete suggestions for the protee-
tion of the steel industry. They themselves laid down the prineciple that,
if protection was given at all, it must be adequate for the purpose in view.
Their scheme is a balanced, ecomprehensive scheme, framed after elaborate
inquiry extending over a period of 8 months and when they submitted
that scheme to the Government of India in February they must have been
satisfied that that scheme would suffice for the purpose in view, that it
would suffice to tide the existing industry over the tramsition period of
threg years. We have treated the scheme on the Government side as one
organic whole and we ask the House to accept it as a whole. I have shown
that since February, if conditions have changed at all, they have changed
rather in favour of the industry than against it and we are satisfied that
the provisions of the Bill T am putting before the House will suffice, so far
as protective duties can suffice, for the purpose which the Tariff Board
had in view. I'do not claim nor do the Tariff Board claim that these pro-
posals will enable the Tata Iron and Steel Company at once to pay large
dividends. On the contrary, as I have said, the proposals, though we
believe them to be sufficient, will impose upon the Company the duty
of co-operating with us by efficiency and economy in every possible way.
That is an advantage claimed for the proposals by the Tariff Board
themeelves, namely, that they apply the spur and give*a stimulus to the
Company to efficient and economical management. We shall keep the
offsetting powers in reserve. We shall keep a careful watch upon import
prices and I have no doubt that the industry wfll do the same. If the
need for them does arise, we shall make use of the powers. But as
I have said, we shall ordinarily consult the Tariff Board on that partioular
¢ point before we do. But Government are not willing tg go beyond the
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~substantive proposals for protection made by the Tariff Boargd after long
and eareful inquiry, and I hope that the llouse will take the same view.
After all we are not merely considering the question of the steel industry
here ; we have also to take into account the interests of the consumers.
They are numbered by millions, and I think that in this House we should
ineur very heavy responsihility if we went beyond the proposals which the
Tariff Board have reported to be sufficient for the purpose.

The final question remains, whether the thing is worth doing. That
is for the decision of this House. It was I who was the spokesman of
Government on the fiscal policy debate in February 1923, and for my
speech on that occasion I have been called in India a degenerate Indian
Civilizcn and a callous opportunist. I have also been held up in the T{ouse
of Commons to scorn. But, Sir, I remain entirely unrepentant and un-
ashamed. I am quite prepared to bear my share of the responsibility
for that Resolution. The whole Government share it and so does the
Indian Legislature, and I still hold that in all the circumstances of the case
that Resolution was right. As the result of that Resolution we have
appointed this Tariff Board. It has made a very careful and elaborate
inquiry into the steel industry in India. It has found that that steel
industry satisfies the conditions laid down by the Fiscal- Commission.
It has found that it is in need of protection and I think we will all®agree
in this House that it will be a national calamity if that industry collapses.
In all their inquiries the Tariff Roard have held the balance in the most care-
ful manner between the interests of the industry on the one hand and the
interests of the consumer on the other. It is too much to expect that
everybody will accept or agree with their conclusions. Some people
stand to lose money and lose profits if those conclusions are accepted,
and many Indians who all tkeir lives have clamoured for protection,
now that they seem likely to get it, find that that protection does mot
suit their own immediate interests. But our position is quite simple.
‘We have this eareful, balanced, eomprehensive scheme from the Tariff
Board. As we see it, the scheme is conceived in an impartial manner.
It gives the minimum of protection which is required by the industry.
‘We have embodied these proposals of the Tariff Board in this Bill, and
I ask the House favourably to consider that Bill.

I move, Sir, that the Bill be taken into consideration. (Applause.)

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

The Assembly re-assembled after Lunch at a Quarter Past Two of
the Clock, Mr. President in the Chair.

-
[ ]
Mr. President :‘The question is :
¢ That the Bill to provide for the fostering and development of the i :
in British India by taken into consideration.’’ P stoel industry
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Before the debate on this motion begins, I think it would condnee to
orderly debate if I state to the House what my view is with regard to,
the variou amendments of which notices have been given. I would
state my view subject to anything that I may hear from the Members
who have given notices of amendments.

RuLINGs re AMENDMENTS,

In dealing with these amendments, the principles to be burne in mind
are that no motion to impose a tax can be made except on the recommenda-
tion of the Crown, nor can the amount of a tax proposed on behalf of the
Crown be augmented without a similar recommendation. Similarly, every
motion for grant of money from the public revenues and every motion for
appropriation of public revenues or for ereating a charge on such revenues
can again be made only on the sanction or recommendation of the Crown.
These are constitutionally recognised fundamental principles on which Bills
of this character have to be dealt with, and the same principle has been
embodied in section 67A 9f the Government of India Aet and in
section 67 (2) (@) and section 67A, clauses (2) and (6). Further, i
has to be borne in mind that any amendment must be within the scope
of the Bill and must not introduce a new or foreign subjeet into the
Bili introduced for a particular purpose. Bearing these prineiples in
1aind, as I said, I have considered the various amendments and I will
now Eroceed to state to the Ilouse my views, as I have said, subject to
what®] may hear from the various Members who have given notice
of amendments.

The first amendment that I will deal with is that of which notice
has been given by Diwan Chaman Lal. It is numbered as 11 on the typed
list that I have got. That amendment states ‘‘ For the Preamble, the
following be substituted : Whereas, &e., &e.”” That amendment. to
my mind, is entirely outside the scope of the Bill, because it introduces
a new subject, namely, natiotilisation of industries. It also introduces
various matters about the weifare of labour, also a new subjeet, and it
further involves the appropriation of revenues in purchasing steel works,
wiich, again, cannot be done. Therefore, that amendment, in my view,
is out of order.

Mr. Chaman Lal (West Funjab : Non-Muhammadan) : May I know,
Sir, whether the whole of the amendment is out of order or whether it
is out of order in part only ?

Mr. President : The whole of it. The whole hangs together, It
is part of one scheme and you cannot separate it. Have Members got
that amendment ¥ (Voices : ** We have not got copies.’’)

Mr. Chaman Lal : May T suggest that the amendment be read ?

* Mr. President : I think it is in the paper supplied to you. What
I bave got here is possibly not exactly a copy of what you have got.
I have got a partly printed and partly typed statement of the amend-
ments. Do I understand that Members have got copies of all the
amendments ? (Voices : *“ No.””) _

Mr. Chaman Lal : May I suggest that the amendment may be read

out. *

list Mr. President : 1t is in the typed list. Have Members got the typed
ist t

Honourable Members : We have not got the typed lists
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Mr. N. M. Joshi (Nominated : Labour Interests) : The typdl lList
bas not been circulated. We have not got a copy.

NIr, President : I understand that this amendment was rtceived late
last night and possibly has not been circulated yet to all Members but
the rest of them have been circulated. I have stated my view about 4t
and I will hear the Member who has given notice of it, if he has anything
to say about it, at the proper time.

Then comes the amendment of which Mr. Patel has given notiee.
That is No. 3 here. It says ‘“ And by providing for purchase of steel
by Government,’’ and so on.

Mr. V. J. Patel (Bombay City : Non-Muhammadan Urban) : What
number is it, Sir ¢

Mr, President : May be 4 in your list. It says ‘‘ In the Preamble
ef the Bill : (a) and (»).”” I am not dealing with (a¢). I am dealing
with (b). That goes with another amendment of which Mr. Patel has
given notice. It is really part of the same scheme. It is numbered 23
in my printed list and it may be 24 in yours, I am not sure. It says
“ After elause 4 the following new clauses be added to the Bill: 5 and 6.7’
That amendment too is outside the scope of the Bill. (An Honourable
Member : ‘*“ It is No, 30.”’) I am so sorry that numbers in my copy and
yuurs disagree. We will get on somehow. Mr. Patel understandsewhat
amendment I am dealing with. This amendment is outside the scope of
the Bill.

Mr, V. J. Patel : Sir, with regard to my amendment, which is
numbered 4 (b) here, I am afraid that there is some mistake in print.
There are two amendments lumped together. I have given notice of two
separate amendments, which have been put together. The first amendment
is to insert the words......

Mr. President : I am taking what are printed as (a) and (b)
separately, I am not saying anything about (e¢). That is separate.
Whatever the mistake in printing may be, I am dealing with (a) and (b)
separately and 1 am now dealing with (») which seeks to insert the words
‘“ and by providing for purchase, etc.”’.

Mr. V. J. Patel : If the amendments are separated, as I gave notiee,
then you will see that they are not out of order according to your view

Mr. President : That is arother matter. I will hear you about it.
I am only stating my view of the matter. The second part, which says
that after the word ‘‘ certain articles ’ the following words be inserted,
namely, ‘ and by providing for purchase, ete.,”’ goes really with No. 30 or
whatever it is, which proposes to add after clause 4 new clauses 5 and 6.
These amendments are outside the scope of the Bill, because they introduee
an additioral subsidy, namely, freight subsidy.

Mr. V. J. Patel : That applies to the second part which provides for
freight-subsidy under certain contingencies.

Mr. President : May I ask the Honourable Member to hear me
through instead of jnterrupting me. I had not finished my observation.
The second part (clause 6), as I have said, introduces an additional sub-
sidy and it also creates an additional charge on the revenue, pro tanmto.
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Then, again, the first part (clause 5) which enjoins the purchase'of steel
by Government Departments, Railways and public bodies, introduces a new
subject. The Bill is for the protection of the industry by means of pro-
tective duties and bounmties. Further, this amendment in certain parts
proposes to regulate provineial subjects. Stores and stationery are provin-
cial subjects and also transferred subjects. Therefore, under section 67 (2)
(i} we cannot legislate for provinecial subjects except with the per-
mission of the Governor General.

Then, we come to the amendment of Baboo Ranglal Jajodia, that
clause (2) of the Bill be deleted, the effect of which is that the measure
heeomes permanent and not limited to 3 years as proposed in the Bill.
That amounts to augmentation of taxation, being taxation for a longer
period. That eannot be done without the recommendation of the Crown.

The next amendment, that of Mr. Amar Nath Dutt, extends the period
of the Bill to 1934, That again stands on the same footing, being angmen-
tation of taxation proposed in the Bill.

Then, we come to Mr. Palel’s amendment to add various sub-clanses
about the State taking the surplus profits bevond 5 per cent. and about
purehasing the works. That again is outside the scope of the Bill, because
it introduces the subject of nationalisation of industries, which is entirely
outside the scope of the Bill. It also in effect amounts to imposition of
taxation on the Tata Company. If they are to hand over to Government
anythin® beyond 5 per cent.. it is in effeet taxing them pro tanto. Then,
the next portion (b) of the amendment is for the purchase of the works,
which, again, is a proposal for the appropriation of revenues for that
purpose. Then, the proposal io extend the Act to 1929 offends against
the principle which I have already indicated.

Then, we come to Mr. Lohokare’s amendment. That is, again, outside
the scope of the Bill. It tries to introduce a new principle of diserimina-
tion between different companies. It is further absolutely unworkable as
regards duties. -

Then we come to Mr. Duraiswami Aiyangar’s amendment for sub-
stituting for sub-clause 2 (1) a new clause, the purport of which is that
a Standing Tariff Board shall be constituted and that on the recommenda-
tion of such a Tariff Board the Government shall levy certain duties.
That, again, to my mind, is inadmissible because it empowers a Committee
of the House not only with the initiative of taxation but also the imposition
o! taxation. This Committee is an authority other than Government and
a proposal empowering such a Committee to initiate and impose taxation
cannot be entertained except on the recommendation of the Government.

- Mr. M, A Jinnah (Bombay City : Muhammadan Urban) : May, I,
Sir, interrupt you for a moment. It seems to me that there is a motion
that the Bill be referred to a Select Committee ; and if that motion is
carried and the Bill is referred to the Select Committee, probably, when
1t emerges from the Seleet Cvmmittee, some of these amendments may
he dropped by their authors. Further, if you give any Yulings now—I
only point out to you, Sir, with the utmost respect—they might embarrass
whoever happens to be the chairman of the Select ('ommittee.  There-
fore, may I point out most respectfully that if thdt motion is carried,
then, let the Select Committee do its work and let the report emerge from
the Select Committee. Then, it any one of the movers of the amendments

LESLA . I



{
2296 LEGISLATIVE ASSEMBLY. . [27TH May 1924
¢ - «

{Mr. M. A. Jinnah.] °

Jngists upon his amendment, yon may give vour ruling ; otherwise it
might, embarrass the chairman and it is quite possible sonfe of the:
amendments may be dropped.

Mr. President : I had considered the point of view that Mr. Jinnah
has put forward. But I ecame to the conclusion that, in order to avoid
the very embarrassment to the chairman of the Seleet Committee that
Mr. Jinnah refers to, and in order that the debate in the House may be
confined to relevant matters, it is necessary for the Chair now to indicate
what in its view are the proper amendments, so that the debate in this

House as well as in the Seleect Committee may be confined to relevant
matters.

Mr. M. A Jinnah : Do I take it, Sir, that the chairman of the Select
(lemmittee will be bound by what vou may decide now °

Mr. President : T consider he will be bound, because if the Chair now
rules, subject, as | said, to what T am poing to hear from the varions
Members, that certain amendments are not admissible, then certainly it
will not be open to the Select Committee to consider them mor ‘will it be
open to the Select Committee to recommend them.

Mr. M. A. Jinnah : Shall we not spend a good deal of time if we

have a discussion before you give your ruling. Probably the mpvers
of the amendments will like ‘o explain their position.

Mr. President : As I said, T am going to hear the Members who are
responsible for the various amendments.

Mr. M. A Jinnah : Shall we not save greater time if my proposal
is aecepted ? '

Mr. President : But the Chair has to rule on this'matter at some
stage. I fail to see how the debate can be earried on both here and in*
the Select Committee on relevant lines if the position is not made clear
a3 10 what part of the amendments are admissible and what are not.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non- '
Muhammadan Rural) : May T take it, Sir, that on the questionof the
ruling with regard to these amendments yon will hear those who have '
anything to say on the matter ? - '

Mr. President : Yes. I will hear the movers of these amendmeiits_

Mr. V. J. Patel : But what if Government agree in the Select Com-
riittee to allow these amendments ? N

Mr. President : If Government want to agrec to any particular
amendment there is nothing to prevent them in my riling from doing
80. T only say that as matters stand at present certain of the amendments *
are not proper amendments, The ground on which some of them are
ont of order is that they cannot be introduced except on the recommen-
dation of the Crown. If on the Select Committee Government agree to
supply that recommendation, then certainly they would be in order.

The Honourable Bir Charles Innes : The point that you have just
made meets Mr. Jinndh’s objection. When we get to the Seleet Com-
mittee I think Mr. Jinnah may take it that there will be no objection
to discussing these ‘amendments.  Of course the amendments cennot be
carried withouii ‘the consent of Government,

. [
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Mr. M. A. Jinnah : My point is that in principle it is wrong that the
chairman of the Seleet Committee should be tied down by a ruling
of the Presigent of the Ilouse in advance. The President should be the
appeal court and should not decide in- advance of the chairman of the
Seleet Committee. There is a great principle involved, and I think at
present it will save a lot of trouble, if the Chair does not rule at present.
:Of course, Sir, you are the prineipal authority. If the chairman gives
a wrong ruling you are the fiaal court to overrule it and say this parti-
cular amendment is not a proper amendment. It will save a lot of time
also if you rule about the amendments after the report of the Select
Committee.

Mr. President : I still think in spite of what Mr. Jinnah has said
that it is due to the Iouse and to the Select Committee that the President
‘should take the responmsibility of telling the House ‘what amendments are
proper and whdt amendments are not, so that the debate both here in
the House and in the Select Committee might be conducted on proper
lines. There is nothing to prevent any of those amendments which
I have said are not admissible because of want of recommendation from
the Crown being regarded as being in order if any Member or Members
succeed in obtaining such recommendation.

- Mr. Chaman Lal : What would be the position if the Seleet Com-
mittee comes in with certain rccommendations, let us say, about nationali-
zatio® and embodies those recommendations in the Bill itself and
presents that Bill to the House. What would be the position then with
regard to the opinion of the Chair ?

‘Mr., Pregident : The position wauld be that that part of the Select
Committee’s Report which introduces matter which in the opinion of the
..Chair is not relevant or admissible will be ruled out. ;
..., Mz, A Rangaswami Iyengar : May I seek one more explanatien from
the Chair 3 1 desire to know whether there is any warrant for the
application of the principle on which the Chair has ruled, that proposals
Limvolving, enhanced taxation wve inadmissible, except on the recommenda- .
- tion of the Crown, '
Mr. President : You are now discussing the merits of my ruling.
" As .I.say, my ruling is not final. I am going to hear what Members
suy and then I will finally deecide.
© T 'have dealt with Mr. Duraiswami Aiyangar’s amendment. Then
commes 'Mr. Dutt’s amendment, which offends in the same manner as
Mr. Duraiswami Aiyangar’s amendment. Then comes Mr. Patel’s amend-
- ment ' fo substitute “‘ shall ”’ for “ may ’’ in clause 2 (1) which again
,'fn_it'gﬁds_ on the sameé ground. Then we come to Mr. Willson’s amendment
Jvhich is'a proper amendment. Then Mr. Dutt’s amendment to clause 3
is _cox_islequenj;_ia'.l on his amendment to clause 2 (1) and falls with it.
‘Then comes the amendment of Mr. Duraiswami Aiyangar to clause 3
which ‘effects a greater appropriation of revenue than proposed in the
Rill ‘and is therefore inadmissible. Then'we come to° Mr. Acharya's
amen_dment which increases the amount of duty from Rs. 32 to Rs. 40,
from ‘Rs. 26 to Rs. 35 and from Rs. 20 to Rs. 30. This will not be in
,“Urder. Then Mr. Patel’s amerdment to clause 3, which as I have already
" said in regard to a similar amendment, is not permissible. Then we
¢dme to Mr. Dutt’s amendment in regard to clause 4 which is consequen-
® tial on his amendment to clause 2 (1) and falls with it.< Then comes
1 : O . £ . PidactalleiT L. -

trad s e e
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Mr. Acharya's amendment substituting 10 lakhs for ,7 lakhs, The
‘néxt is Mr. Dutt’s amendments which introduce a new sutaject about the
treatment of labourers. This is very vague. What is meant by the
treatment of labourers being unsatisfactory ¢ 1 have dealt with Mr.
Patel’s amendment already. Then we come to Mr. Piyare Lal’s amend-
ments about concessions to buyers and terms and conditions for sale
of their products by iron and steel manufacturers. This is outside the
scope of the Bill. Mr. Duraiswami Aiyangar’s amendment, which pro-
poses a varying duty of 33 per cent. ud valorem may be in order if it
does not increase taxation. Tnen we come to Mr. Belvi’s amendments.
1 do not know exactly the effect of those amendments, but if the result
is to augment the duty proposed, then pro tanto they are not in order.
It will have to be worked out how it operates. In some cases it may
reduce the burden and in some cases it may be augmented.

Then we come to Mr. Neogy’s amendment. It proposes to reduce
the duty and so far it will be in order. Then we come to Dr. Gour’s
amendment about locomotives and that again means additional taxaticn
and as regards the bounties is new appropriation of revenue and so will
not be in order without the recommendation of the Crown. No. 12,
Mr. Willson’s amendment, purports to reduce the duty and will be in
order. -

I think I have now dealt »with all the amendments and put my views
before the House. I am ready now to hear what Honourable Members
who have given notice of amendments have to say in support of them.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : Sir, before you hear arguments in favour of
the amendments of which notice has been given, would it mot be better
to allow discussion of the general principles of the Bill 1 Perhaps there
are Members here present who would like to have a little clearer idea
of ihe principles upon which the Bill is based before we come to discuss
the amendments of which notice has been given. I submit that you may
be pleased to give such an opportunity before you hear arguments on
the admissibility of thiey amendments.

Mr. President : I am entirely in the hands of the House, but [ may
point out to Pandit Malaviya that his conception is wrong when he speaks
of diseussing points of order with regard to amendments. There can
be no discussion on those points. It is entirely for the Chair to deter-
mine what amendments are or are not in order. But as I say those
Members who have given notice of ariendments are entitled to be heard
before I rule against them, and so far I am going to hear them. I am not
going to have any general discussion in the House whether these amend-
ments are admissible or not. That is entirely for the Chair. I am boujd
to hear those gentlemen against whom: I am going to decide, therefore
I will hear them. But if the House thinks that that should be done later
and the general discussion shculd now proceed, I will accept the general
desire of the House.

Pandit Madan Mohan Malaviya : I intended to confine myself to
the general discusston of the principles of the Bill. I did not say any-
thing against the ruling. I did not mean to controvert the ruling. I
merely say this 1s the stage at which there should be a general discus-
sion on the principle of the Bill, the policy.

. Mr. President : If that is the general desire, we shall do that.
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Diwan Bahadur M. Ramachandra Bao (Godavari cum Kistna : Non-
Muhammadan Rural) : I beg to support Pandit Madan Mohan Malaviya.
1t would Rertainly be more convenient to defer the consideration, of the
amendments to the time when they are actually proposed and that
would be the time when this question may be considered, and I ithink
if this general discussion proceeds and if the Bill is referred to a Seleet
Commiltee, the question whether these amendments are admissible will
be considered by the Seleet Committee. We are grateful to you for
your views and I have no doubt that the Select Committee which may
be appointed would pay great attention to the views which have been
expressed by you. The decision of the points will ultimately rest with
you.

Mr, Pregident : Will not that lead to this, that you may have a lot
of discussion in the Select Committee on amendments which may ulti-
mately be ruled out of order. Therefore I think it is better for the
Select Committee and for the llouse that these points should be decided,
and it would also be useful in this manner. in the general discussion
it is very difficult to separate in a Bill of this sort the principle from the
details, and there may be discussionr on various amendments which may
ultimately be found to be out of order. Would it not be better there-
fore to restrict the discussion to relevant matters ?

Mr. M. A Jirnah : Then, Sir, may 1 suggest this, that now that
yo have indicated your view, whieh 1 take 1t is not tinal but is your
view at present subject to what you may hear from anybody, is not
that a suflicient warning both to the members of the Select Committee,
if a Select Cownmittee is appointed, as well as to others who are movers
of the amendinent, and would it not be better to leave it there 7 Let
us proceed with the discussion of the principle of the Bill, and if the
motion to refer to Select Committee is carried, you have given sufficient
warning, though not a final decision and I am sure whoever happens
to be the chairman of that Seleet ("ommittee will certainly bear in-mind
the grave warning that you have given. Otherwise we shall now dis-
cuss this very question for a long time, Strictly speaking the proper
time really to rule an amendment out of order would be when the amend-
ment is actually moved and seconded, and after that is done, then alone
you can say this is out of order. It may be that some amendments may
not be moved.

Mr. President : If that course commends itself to the House, 1 will
adopt that.

Mr. C. Duraiswami Aiyangar (Madras ceded districts and Chittor :
Non-Muhammadan Rural) : I would like to point out one difficulty. It
would be much better, as the Chair has suggesied, that this question
of amendments being in order or not is decided after discussion because
supposing no ruling is given at present and the matter is brought up
m Select Committee and the Select Committee, in spite of the views ex-
pressed by the Chair, are going to include these amendments in their
Report, and finally the Chair is going to rule them out of order and the
Bill has to be recommitéédi to the Select Committee..........

Mr. President : It would lead to some confusion, I quite agree.

Mr. C. Duraiswami Aiyangar : Therefore I think it is better that
once for all we should know on the floor of thi® Ilouse whether these
amendments will be finally ruled in order or out of order by the Chair.
Therefore 1 respectfully submit to the Members of this House that,
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before taking the Bill into Committee, the fate of these Emeqdr_hr‘bpts, be
~ settled once for all by the ruling of the Chair. e T

L3 ' ' -
Pandit Madan Mohan Malaviya : I submit, Sir, the Chair has given
~a ruling and it is not necessary to spend any more.time on this.point,
If after the general discussion, any Member who wants to move any
particular amendment asks your permission to put his views before ybu,
as you have already said, you are willing to hear him, the matter will
then eome up for consideration, but at present the matter is finished,
subject to what you may hear later on. | submit we may proceed mow
with the general discussion of the principle and we shall find we are

coming to nearer the ground.

Mr. President : 1 am afraid Pandit Malaviya does not quite appre-
ciate the difficulty. I am very clear on this, that before the Bill goes
to the Select Committee, the question about what amendments are or-are
not in order should be definitely settled, because otherwise the Belect
Committee will be at sea in that matter, and they may proceed with
various matters which may ultimately be found to be out of order.

Therefore before the Bill goes to the Select Committee, this question
must be ruled one way or another. I quite agree, however, that that
may be done now or it could be done at the end of the general discussion
before it goes to Select Committee. But in any event, before it goes to
the Select Committee, the matter should be put beyond doubt one way
or another, so that the Select Committee may know what the procedure
is going to be, and then you will have a report confined to relevant
matters.

Mr. Harchandrai Vishindas (Sind : Non-Muhammadan) : Might
1 suggest, in view of the remarks that have fallen from Mr. Duraiswami
Aiyangar, that it is for you to rule now whether you will allow general
diseussion on the subject, or first of all clarify the situation as regards
the relevancy of the amendments. So far as my opinion is concerned,
I agree with Mr. Duraiswami Aiyangar that the question of the amend-
ments should be cleared up altogether. So that the warning that Mr.
Jdinnah has referred to would be final after you have decided that these
amendments are in order or not in order. As it is, that warning is. of
a floating nature, and 1 suggest, and the matter is entirely in your juris-
diction, that the question whether the amendments are relevant or not
should be cleared up by your calling on those who have given ‘notice
of amendments to ‘explain and reply to your remarks. =~ =

Mr, K. Rama Aiyangar (Madura and Rammnad cum Tinneévelly :
Non-Muhammadan Rural) : Sir, the first sentence of the Bill says :

Lok g 3 3 sdien i T . H * s s T

of ndustrias a Brtien utin, to. Brovide. <. ho poliey of discriminating profection

The principle that underlies this Bill will have to be discussed be-
fore a ruling is given. That would be the general discussion; and

'

I submit it would be more proper to think of rulings when the dis-
cussion has taken plage and the President has heard it. -

Pandit Madan Mohan Malaviya : I think we have already unneces-
sarily spent too much time over this. The proposal put forward by the
‘Honourable Sir Charles Innes before the Housq is that the Bill be taken

€
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into consideration and to that proposal there are two things which ecan
happen. Ome is that the House ean go straight off into the considera-
tion of the Bal clause by clause or.go into the motion that the Bill be
referred to a Select Committee. If the latter motion is aceepted by fhe
House, then the time for moving amendments is postponed. If the latter
motion is defeated and it is decided that we should go on to consider the
Bill clause by clause, surely the amendment which appertains to any
particular clause of the Bill will eome for consideration in its proper
time:and place and I submit that the remarks which have been made
to-day will not be wasted. They will be known to Members. You have
expressed your views as to which amendments are relevant and which
are not. When the time comes for amendments being considered, if
any Honourable Member asks you to revise your view, then it will
be for you to consider, but that time will not come until it has been
decided wheather the Bill is to be referred to a Select Comimttee or
whether it is to be taken into eonsideration now. I therefore appeal
to you and that, in order that the House may be in a position to decide
whether the Bill should be referred to a Select Committee or whether
it should be proceeded with straicht off here, -vou may be pleased to
allow a general diseussion of the principles and poliey of the Bill.

Mr. President : Take it now or before it goes to the Select Com-
mittee, but in any event the question of the amendments must be decided
Lefore the matter goes to the Seleet Committee. I am quite agreeable
to deing onc thing or the other—disposing of the question of amend-
ments now or disposing of them at the end of the general discussion
and before it goes to the Seleet Committee.

Mr. V. J. Patel : There are at present 50 or 60 amendments in the
namé of several Honourahle Members. If just now or after the general
discussion is over you hear every one of these Members and give a
ruling on each amendment it will take any amount of time. But if
the Bill ¢oes to a Seleet Committee and eomes baeck vou will find that
hardly 8 or 10 amendments are left and then it will be easy for vou
to decide whether those amendments are in order or not. I think that
it will simplify matters and save time. If these things are discussed in
the Select Committee and Members come back here after the report of
the Select: Committee then there will be very few amendments left
for consideration.

‘Pandit Madan Mohan Malaviya : I think the Secretary of the
Legislative Nepartment will inform you that the practice hitherto has
been that, when the Bill is referred to a Select Committee, the amend-
ments are first dealt with in the Select Committee, and such of them
as are left over will be considered when the Bill returns from the Select

ommittec. The ITonourable Sir Moncrieff Smith will be able to inform
vou that that is the practice in this ITouse and the Counecil of State.
Tf that has been the practice, T submit that you may be pleased to allow
the regular course to be followed unless some ground ise put before you
to justify a departure from it, which has not yet been brought to vour
notice. If that is the practice—and T ask the Secretary of the Legisla-
tive Department to say whether it is not so—T sitbmit we should now
discuss the motion that the Bill be taken into considegation.

Mr. President : The experience of the Secretary of the Legislativ:
. : raislative
® Department will be of great assistance, but after all is is the Chair
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which has to decide on the circumstances of each case as it arises, and
“in this ease 1 do think that instead of leaving the thing in a nebulous
state ¢o the Select Committee it must be decided what amendments are
in order and what are not. As I say, I am quite willing to do that now
or to do it at the end of the general discussion but certainly it must
be done before the Bill goes to a Seleet Committee. If the House ean
indicate its choice, I am quite willing to follow one way or the other.

Pandit Madan Mohan Malaviya : T submit that we proceed to the
general discussion.

Maulvi Abul Kasem (Bengal : Nominated Non-Official) : The motion
before the House is that the Bill be taken into econsideration, and, every in-
dividual Member has, according to practice, a right to express his opinion on
the general principles of the Bill before the motion to take it into con-
sideration is put to the vote.

Sir P. 8. Sivaswamy Aiyer (Madras : Nominated Non-Official) : T
am sure the whole House will be grateful to you for the views you have
expressed on the admissibility of the various amendments......
(Honourable Members : *‘ Louder please.’”’) I am sure the House
feels grateful to the President for the expression of his views upon the
admissibility of these various amendments and T am sure that the views he
has expressed will have very considerable influence on the deliberatioys of
the Select Committee even though they may be presided over by an eminent
lawyer. - But while I fully appreciate the necessity for guiding the dis-
cussion along relevant lines, it seems to me that there is some room for
doubt as to the correctness of the proeedure, if I may venture to say so,
proposed to be followed by the Chair. There is only one oceasion when an
amendment may be considered. When an amendment actually arises for
consideration, it is open to the Chair to decide upon the regularity of the
amendment and to the House upon the merits of the amendment. I am
not aware of any procedure aceording to which it is possible to separate
a decision on the legality of an amendment from the decision on its
merits. What the Chair now proposes to do is to decide in advance upon
the legality of the amendments and leave the decision on their merits to a
later stage. The legality of an amendment can be considered so far as I
am aware only at the time at which the amendment itself actually comes
before the House for consideration., The question now is, is it open to
the Chair to bring up an amendment for consideration so far as its legality
or admissibility alone is econcerned and give a ruling in anticipation of* the
time when the amendment actually comes up for consideration. I men-
tion this purely as a technica! question of procedure. I fully admit the
force of the considerations of convenience which appeal to the Chair and
I think a great deal of time would be saved in the Select Committee if all
the irrelevant amendments were weeded out. At the same time it eannot
be said that there are no considerations of convenience on the other side.
As Mr. Patel has pointed out, there may be a number of speakers on these
various amendments each trying to defend the competency of his amend-
ment and a lot of time may be taken up over the discussion of these ques-
tions. I appeal to you:and ask you to consider whether after this indi-
cation of vour views as to the ecompetency or otherwise of the various
amendments for whith the House is, as 1 have said, thankful to you, the
. matter should not be left in this porition and the Bill be allowed to go to

[8
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the Select Committee. When it comes back the legality of the amendments

may be decided if occasion arises. I have nothing to say against the views

you have taken as to the competency of the amendments and merely desire

to point out®the technical difficulties in the way of giving final rulings on

these points.

Mr. M. A. Jinnah : I rise on a point of order. If you will kindly
look at the Standing Order, No. 39, it says this :

¢ On the day on which any such motion is made or any subsequent day to which
the discussion thereof is postponed, the principle of the Bill and its general provisions
may be discussed, but the details of the Bill must not be discussed further than is
necessary to explain its prineciple.’’

We are now at the stage when the principle of the Bill may be discussed.
Then it says :

¢4 At this stage no amendment to the Bill may be moved.’’
No amendment has actually been moved and it cannot be moved. Then it

Bays :

‘¢ If the member in charge moves that the Bill be taken into comsideration,
(which has now been done by the member in charge) any member may move as an
amendment that the Bill be referred to a Select Committee.’’

So the only amendment is that the Bill be referred to a Select Committee
and when that or the motion that the Bill be circulated for opinion, is
disposed of then it is that the next stage is provided. If the Bill is refer-
red t®a Select Committee then this House for the time being delegates the
authority to the Select Committee to proceed. Then after the Report
of the Select Committee is sent, this is what Standing Order 45 says :

‘¢ When a motion that the Bill be taken into eonsideration has been earried, any
member may propose an amendment of the Bill.’’
So that, although the amendment is on the list of business provisionally,
it cannot be proposed until that stage is passed.

Now, Sir, 1 fully appreciate your anxiety and I endorse every word
of what you have said, but I submit that this is not the stage at which you
should decide what amendments are admissible and what amendments are
not admissible.

Mr. President : There is no point of order. The Standing Orders
lay down the procedure that is to be followed when there is a motion for
reference to the Seleet Committee. That does not take away or in any
manner abrogate from the right or rather theduty of the Chair to regulate
the proceedings, and I think it is necessary, in order to regulate the pro-
cedure, to let the House and the Select Committee know what matters are
relevant to be considered.

The Honourable 8ir Charles Innes : I should like to make a sugges-
etion more or less on the lines of the suggestion by Sir Sivaswamy Aiyer.
As T understand the matter, it is this. A Seleet Committee of the House
is after all, I presume, merely a part of the House and that Seleet Com-
mittee is governed by the procedure of the House and Ry the rulings of
the President. Now, Sir, we have already had rulings on this particular
oint. There was a ruling given by Sir Frederick Whyte on the 19th
arch 1923 which is very much analogous to the $ruling which you just
gave. It is that the Legislative Assembly is not empowered to increase
a demand for grant and that amendments which propof increases of taxa-
tion are not in order. I have no doubt, Sir, that the chairman of the
L]
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Select Committee, whoever he may be, will consider himgself bound by
that ruling of Sir Frederick Whyte. He will also have for his guidance
the rulings which you yourself just gave. Following what Sir Sivaswamy
Aiyer has just said, I suggest for your consideration that it will be suffi-
cient to leave the matter at this stage and to leave it to the chairman of
the Select Committee in the light of his ruling and your own provisional
rulings to deal with the amendments on the paper.

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : On a point of order, Sir. The gquestion before the
House is that the Bill be taken into consideration. I do not understand
how a discussion on the amendments could arise at this stage.

Mr. President : The discussion is perfectly in order.

The Honourable 8ir Alexander Muddiman (Home Member) : I
merely wish to say that the discussion is proceeding on rather curious
lines. It is proceeding on the assumption that the motion for considera-
tion will be earried. The motion for consideration may not be carried at
all and the motion for reference to the Select Committee may not be ear-
ried. The Bill may be thrown out. It will, therefore, clear the air if the
House first affirms the prineiple of the Bill. Whether that affirmation
takes place on a motion for consideration or whether it takes place on the
motion for reference to the Select Committee is immaterial. The principle
is the same., Whichever motion the House passes, the House affirms the
principle of the Bill. I therefore suggest that the discussion might pro-
-ceed on the question of the general principles of the Bill.

Mr, President : I see that the general desire is that the matter
should be left here after the views I have expressed and that we should
now proceed with the general discussion of the Bill. I would adopt that
course.

Mr. W. 8. J. Willson (Associated Chambers of Commeree : Nominat-
ed Non-Official) : In opening my remarks I would just like to remind
the House of a statement which I made at the last March session, that
I have a considerable interest in Tata’s. I desire my position to be per-
fectly plain on that point but I ask the House to believe that in the
remarks that follow I am guided by no personal considerations. I have
my duty to my constituents who are 15 Chambers of Commerce in India,
north, south, east and west, including Burma. This Bill of course, as
Sir Charles Inmnes told us, refers practically, in its present stage, entirely
to Tata’s. They are not of course the first firm to start the manufacture of
steel in India, but they are the first firm to start it on a really large scale.
The Bengal Iron Co. started making steel and iron and were obliged
to close steel down because they found they could not make the manu-
facture of steel pay. I feel sure that there is no one in this House who
would like to gee the great concern of Tata’s Iron and Steel Works follow-
ing in that wake. I know it might be said that the company might be
reconstructed and earry on, but if it be said so, I should not be convinced
of the advisability? of it, because on the present outlook, the money
~ould probably not be found in India. It is highly improbable that any
[ndian concern &uld take it over and it is not, in my view, to be thought
of that we should allow this great national concern to be taken over bv

_some foreign company. I think we may leave Germany out of the
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question at the time, bt ‘T @#m not so sure about America. Well, Sir,
because *I am willing, I am anxious, I am desirous, of offering assistance
to this national concern, that does not mean that I can or do accept the
Bill as propoged by the Honourable Sir Charles-Innes. He has after
very great consideration decided in favour of a protective tariff. New,
Sir, here I would like to pay my very high tribute to the industry,
the care and the wonderful work in that Tariff Report which is put before
us, but, Sir, it is its very perspicuity, its plainness, its simplicity, that
contains in my opinion its greatest danger, namely, the danger that it
should be picked up and aceepted as it is en bloc. I give Government eve
credit also for the desire to produce a Bill which they believe to be very
largely in accordance with the wishes of this House. But I am bound
here to repeat the complaint we had to make in Delhi about this Bill being
rushed upon this House with undue haste. The Tariff Board’s Report
was only published in the last few days of April, and here we are, having
only received a copy of the Report a month ago, since when there has been
insufficient time to properly cireulate it round the country and to obtain
in full responsible opinion as to the merits of the Report and of the Bill.
Sir Charles Innes himself said that he had only last night received the
letter from the Bengal Chamber of Commerce on that subjeet. Before
I proceed further, Sir, I would like to say that I am representing the 15
Chambers of Commerce, but T am not speaking on behalf of Bombay who °
have two Members of their own here. .
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It®may be said that part of the objeect of this haste was that Tata’s
required immediate assistance, and I have no doubt they do. In my view
the immediate assistance would be given a great deal more promptly by
the settlement of the matter on a bounty basis than is likely to be given
on any tariff system. The means by which assistance can be given to
Tata’s appear to me to be three. Firstly. by tariffs, secondly, by bounties,
and thirdly, by loan at a nominal rate of interest. T will take and dis-
pose of the third one first, because a loan would have to be paid back and
would be therefore purely ‘‘ tiding over.”” and in anv case I am convinced
that whether this House passes this Bill in its present form or not, & sub-
sequent substantial loan will have to be found and lent to Tata’s. I
know that one of the sweetest thoughts for the protective tariff system is,
that the tariff collects the money itself and that in giving bounties only
on rails and fish-plates, as the Bill proposes to do, there will be no diffi-
culty in finding the money if you put the tariff up to a sufficient
extent. But Sir Charles Innes himself said that, when you throw the
protection stone into the pond, there is no saying where the ripples will
cense. He also said that this Tariff Report on steel is probably the most
difficult subject with which the Tariff Board will ever have to deal. In
my view this present decision which we are now called upon to take is
Jone of the most important, one of the most far-reaching in its effects on
India as a whole, that the reformed constitution has ever yet been called
upon to deal with. The proposal to impose these duties begins of course
by causing rank injustice to places like Burma. about which you will hear
later on : and not only to Burma but to all extremities. Exactly the same
argument will apply to Karachi. Now, if you take the statement of the
Tariff Board that steel is arriving in India to-day at Rs. 140 per ton,
and you propose by the tariff to put on Rs. 40 duty you arrive at the
price of Rs. 180, which the Tariff Board tells us is the approximate
cost price, including profit, of Tata’s steel. That is %o say, they wish to
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« sell at Rs. 180. So this Bill pronocses to put on a duty of Rs. 40 at we
will cay all the ports. Let us take Bombay first. Therefore the price o’f
steel at Bombay is raised to Rs. 180, but what would be the price of Tata’s
steel at Bombay ¢ If Tata’s want Rs. 180 at Jamshedpur, the freight
from Jamshedpur to Bombay I understand being Rs. 35 a ton, therefpre
the price of Tata’s steel in Bombay, if they are to get their proper price,
would be Rs. 215. So that I fail to see what use a tariff of Rs. 40 would
be” to them in Bombay. Now, let me take Karachi. The freight to
Karachi is I believe Rs. 71. Therefore if Tata’s are to get Rs. 180 net,
they must sell at Rs. 251 at Karachi, whereas the tariff is going to raise
the price there for the moment to only Rs. 180. Now, that same argument
to a greater or lesser degree will apply whether you take Karachi, Bombay
or Tuticorin or any other extremity, and all that this proposal to put
on a Rs. 40 duty will effect for Tata’s is that within their own geogra-
phical sphere, with the centre at Jamshedpur, the protection will be of
great value to them, but it will be of no value at all at the extremities,
places like Karachi, Tuticorin and Burma. On the other hand the inhabit-
ants, the dealers, the traders of Karachi, Tuticorin and Burma will all be
subjected to the higher prices which they will have to pay. They will
have to pay an added tariff and will still be unable to secure Tata’s steel.
Another point that is frequently overlooked is, that if you put on sbtariﬁ
duty of Rs. 40, that beccmes more like Rs. 60 by the time it reaches the
consumer. Because the trader who buys at Rs. 140 charges a profit on
Rs. 140 ; but if he buys at Rs. 180 he will assess his profits on Rs. 180 ;
and so the snowball goes on until the original imposition of Rs. 40 a tom
becomes about Rs. 60 by the time you buy your rice bowl or whatever it is
out of the shops. I have said you cannot protect the Karachi trade for
Tata’s ; you eannot protect the Tuticorin trade ; you cannot protect the
Burma trade. If you insist on having protective duties you must graduate
them. If the duty which you require to achieve your object is Rs. 40 in
Bombay, on the figures 1 have given you it would have to be Rs. 71 in
Karachi. There is no proposal to have graduated duties. The House
will therefore see, and that ig my point, that these protective duties cannot
achieve the object which it is sought to achieve by them. The only object

- they will achieve will be to penalize the whole steel trade. The steel trade
is a basic one. By putting up the price of your steel, you will be putting
up the cost of living everywhere ; you will be putting up the cost of trans-
port ; you will be putting up the cost of roads and bridges ; and, as Sir
Charles Innes pointed out, you will be putting up the cost of domestic
improvements in municipal and utilitarian concerns. The country would
for this purpose have to be taxed Rs. 1,50,00,000. Yet there are those who
will argue that because it is indireet taxation it is less severe than if a .
similar amount—though I am going to show you it would be much less—
were paid out of the coffers of the State direct to a lame concern in the
form of bounties. I have said that Tata’s should be supported from the
national point ofecview, and the way I would propose and which I ask you
to consider, is to support them simply and solely on the basis of bounties.
Take Tata’s estimated production for the first year as 2,00,000 tons—and
you have the import ptice stated by the Tariff Report at Rs. 140 per ton.
The existing duty op that is 10 per cent., which raises the dealer’s cost to
Rs. 154 per ton. Please mark that figure. The Tariff Board’s proposals
on the tariff system are based upon the idea of raising the price of steel

.
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fo Rs. 180. The difference therefore is Rs. 26 a ton—154 from 180 leaving
26. Now the Bill proposes to tax the whole country on the whole of the
imports of stéel which I have shown must still inevitably come to certain
ports and anyhow those quantities which Tata’s cannot produce must cbme
in, and the whole cost of that must fall upon the consumer. Under: my
system, if you agree to pay Tata’s, putting them in the same position
exactly, Rs. 26 per ton bonus on their estimated output in the first year
of 200,000 tons, you will cost the country 52 lakhs as against the Govern-
ment figure of about 150 lakhs. Sir Charles Innes gave us this morning
seme fignres based on Rs. 35 per ton. I do not know where he got his Rs. 35
per ton from, but I have shown you how I got my Rs. 26. In the second
year if you take the estimated output at 300,000 tons, at Rs. 26 you
get 78 lakhs and in the third year, if you take 400,000 tons at Rs. 26.
you get 104 lakhs. The total of these three figures is 234 lakhs. That
is what in my opinion you ought to be able to get off for and at the same
time give Tata’s as much help as this Bill proposes to give them with less
taxation upon the public. Now, I know that the best argument, the ome
that is most likely to be raised, against the bounty system is the difficulty
of finding the money. Now, just please remember for one moment that
the Tariff Board wrote this Report at a time of great financial stringency.
We were all at that time under the impression that we would have an
unbalanced Budget. But at the conclusion of the vear we found that
there gas a surplus last year of over 3 crores. We cut it down. It
is quite probable, I venture to say, that the present year may also show
some surplus ; at all events it would be up to Sir Basil Blackett to find
the money. There may be a surplus. I hope there will be. But, in the
second place, if there is not, then there is someone else to whom I would
appeal to help find this money. I would appeal to the Commander-in-
Chief.  (Hear, hear.) I would say to him : *“ You are an importer of
steel. You use a lot of steel for your army and you would have to pay
the inereased duties yourself of Rs. 40 on some of that steel.”” (Mr. M. A.
Jinnah : ‘‘ That is exempt.”’) They manufacture much of their own
steel. But, in any case, they are enormous users of steel, tremendously
dependent upon it, and I would like to ask the Commander-in-Chief :
‘‘ Where would the army have been in Mesopotamia in the great war had
it not been for the Tata rails * ’’ In this view, therefore, the Tata concern
is of the utmost importance to the nation. It has played a big
- part in the past in war and it may do so again. Tt is for national reasons
that we propose to support it, and it is right and proper, in my opinion,
that the cost of it, therefore, should fall upon the mational pocket. T
have endeavoured to show that if it goes through the national pocket, it
will cost a lot less. I have called your attention to the fact that the
consequences of protection are absolutely like a snowball. Once you
Jput a duty on steel, you raise the cost of everything You will begin to
get applications for protection from everybody else who has an injustice
done to him, who uses steel. I will point out one defect arising under
the Bill. The duty is put at Rs. 40 per ton. Supposing you require
steel which you cannot or do not wish to get from Tata’ or want at one
of the ports ; supposing you have to Place a contract at Rs. 140 for 12
months, the amount coming forward (like Mr. Datel’s Bombay pipes)
by degrees ; now, supposing you have placed youtr 12 months’ contraet
at Ra. 140, and the price of steel falls to 120, and supposing Government,
under the powers in clause 2 (which we must give them, I think) then
o Put on an extra Ra. 20 duty, it means that the pipes which Mr. Patel
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ordered thinking they were going to cost him Rs. 180 would cost him
-Rs. 200 ; and every industrial concern will be in the same boat. The
consequence will be exactly what commercial opinion deteSts, namely,
uncertainty, unreliability. If you tax steel, always remember you are
taxing raw material. Every factory that you put up will cost you more.
Supposing I have a factory and it was put with steel at Rs. 140, and you
wish to come and compete with me, you have got to build with Rs. 180
steel and you are down from the start. You are 25 per cent. worse off
than I am from the beginning (Mr. K. Ahmed : ‘* But the money remains
in the country !’’) That is no use to you if you [fail to make your -
industrial concern pay.

That is a point which should not be overlooked. The bounty system .
will tell you exactly what the bounty costs you every year. You would be
able to watch it. It can be readily adjusted. If under the tariff system
it is necessary to make an adjustment of the tariff, there is an immediate .
upset of trade. Under the bounty system there is no upset. You fix the
prise of steel, not at a high level but a low one. You fix it practically
at Rs. 154 and you pav Rs. 26. Should it go up to Rs. 36, the position
is exaetly the same as “vith tariffs. On the other hand, the bounty system
has a much stronger stimulus on the productive departments of the Tata
works than the tariff system would possibly have. Imagine yourself for
a moment as a worker in the Tata works. Knowing that your department
is earning a bonus, is it not a joy to see production going up ? And if
it goes up and produces more, you may safely, in my opinion, leave Tata’s
to market it in the best places as it suits their pocket, convenience and
development of their trade.

Finally, I leave every consumer free to buy his steel in the cheapest
market. I interfere in no way with enterprise. I upset no capital costs.
I cause no commotion. The simple thing resolves itself merely into a
question of whether we can pay the money or not. And I submit most
strongly that it is the most undesirable thing that this House could do
to impose any tariff on steel, when you can get at the same results by
bounty, and that is the prineciple which I ask this House to adopt.

8ir Purchotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Before I begin my remarks I would like to -offer my econ-
gratulations to the Honourable Member in charge on the lucid statement
that he made in introducing the motion that is before the House. As
representing the Indian Merchants’ Chamber of Bombay, it has been
my lot to differ from the Honourable Member several times. But I ean
with confidence say that the manner in which he has placed the case
before the House to-day is absolutely impartial and colourless. (Laughter.)
I will at a later stage have again in the course of my remarks to-day
to differ from the Honourable Member regarding some of the remarks'
of the Indian commercial community in connection with the pace at
which the Tariff Board has been working. But I think it is only right"
that I should, Sfr, at the very start say what I have said before in the
press that the Tariff Board Report is a most valuable report and it is
a report which shows that great care and immense pains have been taken
over a probiem which Dy itself was most difficult and which, as a beginning
of protection to India, is bound to call forth a good deal of criticism and
all sorts of remarks. '
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My principal reason, Sir, in rising to address this House at this stage
is that I wanted to follow my Honourable friend Mr. Willson who said
that he spdke on behalf of 15 different Chambers of Commerze all over”
India. (A Voiee : “ 13 Chambers®’) 1 do not overlook the fact that
my Honourable friend represents the Associated Chambers of Commerce
in India. I, as representing Indian trade and commerce, cannot claim
that I represent 15 or even more than one Chamber of Commerce. But
I can eclaim this that the one Chamber of Commerce which I have the
honour to represent in this House has till now been recognised for most
parts of India as representing the views and opinions of the Indian
commercial community practically all over India. I therefore thought
that it was only right that T should rise at this stage to put before the
House the views held by the Indian commercial community in India as
distinet from the views held by the European commercial community in
India. (Mr. W. 8. J. Willson : ‘*‘ I did not say Europeans.’’) I say
European. I would like Mr. Willson to tell us the total number of Indians
on the 13 Chambers of Commerce which he has the honour to represent
in this House. I do not think that Mr. Willdon ean challenge the state-
ment that the number of Europeans on all the 13 Chambers of Commerce
is more than 75 per cent. of their membership. So much, Sir, for the
beginning with which I wanted to preface my remarks.

J think, Sir, that the introduction of this measure in this House marks
a new departure in the policy of the British Governmeni in India ever
since the time of British rule in India. One can go into the history
of fiscal policy of British Government in India ever since the start. But
this is hardly the time because it was only the last Assembly which accepted
the policy and it is only a few years ago that the Government of India,
at the instance of the last Assembly, accepted the policy of protection.
Under that policy India wanted full protection but it is only diseriminat-
ing protection that has been granted. It is therefore, Sir, only in the
fitness of things to observe that the introduction of this Bill marks a
new era and, even though the measure of protection offered may not
be as full as some may like it to be, I think it is only right that it
should be marked and that full appreciation for the introduction of this
measure may be given to the quarters where it comes from. I fear even
the very small beginning that we are offered on this gnestion of the fiseal
freedom of India would not have been possible if the Government of
India had not accepted the Tariff Board Report. And I offer to the
_Honoprable Sir Charles Innes, as representing the Government of India
-in this matter, the best thanks of the Indian commercial community for
having made a start in this direction. I am aware that there will be
many in this House who may think that the start is a belated one, that
the start is a very weak one and is not sufficient to do India that good
© which we are all anxious to see. But the very faet that a start has
been made is & thing which is to be noted with considerable satisfaction.

. My Ilonourable friend Mr. Willson complained that the ti

disposal of the public for the consideration pof the Tgrgﬂ’thﬁo;lrx?le I?':pz}ﬁ
has been much too short. e says that we had this Report only for one
month and, although he recognises that there h@is been great depression
of trade and consequently great depression in the steel industry in India
+in eommon: with all other industries in India, I am®rather surprised- that
the representative of 13 responsible Chambers of Commerce should get
up in this House and complain that the measure is sheing i.ntrodug:d
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too early instead of being introduced too late. In fact, many of us believe,
and the Indian commercial community feel it almost unequivocally, that,
if fhe measure were introduced later than it has been, it is quite possible
that the very worst effects of free trade policy that has been followed
till now might have prevailed. I really noted with great regret Mr. Will-
son still complaining at this late hour that the Chambers of Commeree
which he has the homour to represent here have not had enough time
to go into the Tariff Board Report and to eriticise it. My Honourable
friend said and quoted in support of that the fact that the Bengal Cham-
ber of Commerce only submitted their views to the Government of India
last night. Sir, this is nothing very extraordinary. It is only in keeping
with what the Bengal Chamber of Commerce did to the Tariff Board.
The Tariff Board remained in Calcutta for several weeks and the Bengal
Chamber of Commerce never found enough time to put their views
before the Tariff Board. Eventually they had to issue a statement
explaining the reason why they did not find sufficient leisure at their
disposal to submit their views to the Tariff Board. Later on, when the
Tariff Board visited Caleutta for the second time, the Bengal Chamber
of Commerce found that it was able to submit its views to the Tariff
Board. Similarly, it is why the Bengal Chamber of Commerce could
not submit their views on the Tariff Board’s Report earlier than last
evening to the Government of India. I do mot think the blame ,jan be
laid at the door of the Government of India. I think the Bengal Chamber
can safely be said to be following the same procedure which they did in
connection with the evidence that they had to submit before the Tariff
Board. The previous history and a good deal of research work that
has been done before now in connection with the fiscal policy of the
British Government in India from the very start would reveal some facts
which, though very pertinent to the subject matter of to-day, are not
necessary in view of the stage at which we are. But in connection with
the opposition of the British Chambers of Commerce in India on this
occasion I cannot resist the temptation of quoting the manner in which
history repcats itself. In 1859, when the Government of India introduced
what is now known as Act VII of 1859, the introduction of that Bill called
forth the wusual protest from the local vested interests such as the
European Chambers of Commerce. Memorials were addressed to the
Secretary of State by these Chambers of Commerce of which the oné
from the Bombay Chamber of Commerce was a typical one. I am very
glad that it is not the Bombay Chamber this time. It is the Associated
Chambers of Commerce minus the Bombay Chamber. This memorial
showed the same solicitude for the importer and the Indian consumer
as we see to-day and further mentioned their points as follows. In 1859,

Sir, the Bombay Chamber brought out these points in their representa-
tion to the Secretary of State :

‘¢ (1) That the nmew scale of duties would practically fall upon the

and the consumers., (Mr. Willson expresses the s 10t
For the importory ( P ame solicitude for the consumer

(2) That it was impplitic to place further burd trade with India
(We have not heard that *plea made yet.) s%2 upén British it

(3) That it would check the British trade so val England shipping
interesta. (I have not heard anything about this so ;‘:-I.J%e o 424 her
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(4) That it would t:imula.te the competition already eommenced in the eotten
Indususy.

{5) Amd that the lower duty on the import of cotton yarm would promote the
Kndian cotten® industry with a corresponding detriment to the British industry.'’
(I have still got te hear someone urge this with regard to the steel industry) ®

Thus alleging the impolicy, the injustice, and the evils involved in
the measure, the memorial concluded :

““ In conclusioa your memorialists would venture respectfully to express a hope
that the commercial policy of Her Majesty’'s Government in India will not be
imaugurated by a departure from those principles of Free Trade which are now
recognised in England as the basis of coiniuercial prosperity.’’

My friend, Mr. Willson, says he is in favour of protection to the
steel industry because between 1859 and 1924 the best part of hali a
century has gone by, but he urges this Hotise to modify the Tariff Board's
Report. Mr. Willson says he fully sympathises with the anxiety of India
for proteetion. 1 also understcod Mr. Willson to say that he had a con-
siderable stake in the Tata Iron and Steel Company, but he seriously
urges that, when the Government of India after very full inquiry and
deliberation have put forward this Bill, and at a time when the Labour
Government is in office, he would like this House, Sir, to modify the
Tariff Board’s Repert to the extent that protection should be given by
bounties amd not by protective duties. OFf course the Tariff Board has
nothing to say on the point, except that there is no money for bounties.
My Honourable friend says -

‘¢ But you had = surplus last year wnd the Tariff Board when they drafted thas
part of the report did not know that there was a surplus.’’

He goes further and says :

¢ If the Honourable Finance Member cannot find the money, he wouM ge to the
Commander in-Chief.’’
That is 4t least one point on which the Indian commerecial community
and the Eurapean commercial community are agreed, namely, that military
expenditure in India should be reduced. Irrespective of protection,
irrespective of duties, whether import or hounty, the military expenditure
will have to go down before long. I hope Mr. Willson will keep companr,
with us when we plead for that in this Honse. I wish my Honourab .
friend had told us regarding other countries which have profitted by pru
tectim;, not by protective import daties, but proteetion by bounties. 1
was listening very carefully to see whether anyone would tell us how
Germany, Japan, and other countries had built up their protective walls
mot by high tariffs but by bounties. Whenever there is a surplus it has
ell along hbecn said that we wanted reduction in existing taxation. The
only safe and eorrect thing that has been carried ou: in other countries
is the buil*ing of high protective walls so that you can keep imports
oui and huild your own industries within them,

My Honourable friend said that the cost of factories would increase.
It ghould‘increase in any case unless you can go on taxing the people
for bounties. Do I understand my Homourable friendsto mean that the
question of effective protection in India should be put off until you ean
_provide ff»r that protection only by bounties ¢ Is that the opi'nion of
the Associated Chambers of Commerce, and, if that is the opinion. may
I ask my Ifonourable friend to make a rough guegs of the number of
’mfsla'f_’l we will be able to atford protection to, say, two industries.
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Sir, T would like to say a few words regarding the remarks of my
Honourable friend, Sir Charles Innes. He tried to defend where he had,
“ I think, nothing to defend and mo occasion to defend, the Turiff Board,
regafling certain remarks of my Chamber in a letter to the Government
of India, in connpection with what my Chamber called the comparatively
slow pace at which the examination of various industries for purposes of
protection was being carried on. I am sure the Honourable Member
cannot he forgetting that as soon as they found that the Government
of India had either misunderstood or misconstrued, quite innocently of
course, the Chamber’s letter to them, the Indian Merchants’ Chamber
wrote and inade it quite clear that they were second to mone in their
admiration «f the Tariff Bodrd’s work, but that, that did not prevent
them from submitting to the Government of India, that unless some other
method was introduced it would be many years before other industries
which reauire and are looking out for protection will get their turn for
examination by the Tariff Board. One of the things the Chamber sug-
gested was that instead of the Tariff Board going all over India, they
may sit at orne of the two places which are the headquarters of the Govern-
ment of India and ask people who are interested in industries to go up
to those headquarters of the Tariff Board and submit their views to the
Tariff Board. Of course if the Tariff Board thought it would be necessary
for them to go round to certain plaeces, say, when they are examining coal
industries, which I understand is referred to them, if they thought that
a visit to the coalfields was necessary, there is pothing to prevent the
Tariff Board from doing so, and I am afraid my Honourable friend has
not correctly understood the Chamber’s attitude when he said that the
Governmert of India did not wish to interfere with the Tarif Board’s
liverty to werk independently. That is the one thing which my Chamber
has always stood for ; and 1 want to make this clear if the letter of the
Chamber is not quite clear. There is nothing in the Chamber’s sugges-
tion derogatory to the Turiff Board. All that the Chamber want is that
the various industries which require examination by the Tariff Board
should have their turn for such examination by the Tariff Board as early
as possible and without any avoidable delay.

I wish now, Sir, to put before the House the two main features of
the Biil that is before the House. There is nothing in the Preamble which
eonveys the clear declaration of the Government of India that it is their
decision to give protection to the steel industry of India until the time
when that industry is on its own legs and will need no protection. The
period of three years mentioned in one of the clauses of the Bill has been
liable to great misunderstanding and misapprehension on this score. 1
understand, and I am sure that the Tariff Board so recommended, the
period to be for three years because they had resson to believe that at
the end of three years, when the Jamshedpur works begin to turn out
their full capacity, their costs ought to go dewn and the other various
uncertain factors which we see to-day in the commercial and industrial
‘world may more or”less refurn to the normal. With this view I
understand the Tariff Board recommended that at the end of three
years it would be necessary for the Government of India to have another
inquiry into the question of the steel industry, and that inquiry may
necessitate a sub:qtantial change in the basic prices which have been
fixed by the Tariff Board. This is my reading of the recommendation

3
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of the three-year period. But that does not mean that at the end of
three years, after this Bill is passed by the Assembly, the policys of pro-
tection comes to an end and no more protection will either be required or-be
available. And I would ask the Honourable Member in charge whether
it is not absulutely necessary to make this perfectly clear in the Preamble
of the Bill, so that the period of three years may be looked upon as a
period at tlie end of which there would only be an examination or details,
what are comparatively details, though they may be important details,
still they would be details of the main question, namely, of protecticn
to the steel industry. For, Sir, I very strongly believe, and I wish to
put it verv unmistakably to the House to-day, that if the Government of
India have not made up their mind definitely to give protection to the
steel industry until that industry in India is built up, I think we had
best not wuste our time, nor waste the money of the country in giving
any proteciion at this stage, for it would be a waste of time and it would
be something worse than a waste as far as the consumer is conecerned.
Supposing you put on at present a crore and & half of burden en the
consumer {or three years, it would come to Rs. 4} crores at the end of
three years. If the Government of India are likely in the least then to
say, ‘‘ No more protection,”’ what happens to the sacrifice made by the
consuming public of India ¥ All their 4} crores is wasted. If, on the
other hand, tke idea of the Government of India is that if on inquiry
by th® Tarift Board then it is definitely ascertained that after a certain
period, six months or a year, through some extraordinary developments
in the steel industry, no protection is necessary, that would be a temporary
feature. But the question of protection is ome which should be taken
up only after the Government of India and the Legistature definitely
make up their mind that they will continue the policy of protection right
through until the country begins to manufacture practically cent. per
eent. of all her requirements. It need not be quite 100 per cent. If it
is 80 per cent., perhaps the balance of 20 per cent. could take care of
itself. DBut if there is the slightest Lesitation in the minds of this Assembly
or in the mind of the Government of India that, at the end of three years,
they may back out of this policy, I think ii would be only fair to the
country and to the consumer that this policy be not started at all. I
therefort? venture to ask the Honourable Member whether he wonld not
make this definitely clear in the body of the Bill instead of leavine it to
a few remarks which may be made from the Government benches opapos'.ite
H it is nevessary and if it is the aim of the Governmert that with this
policy, and behind the wall of protection that my Honourable friend
opposite is laying the foundation of to-day, further steel factories
should grow up in India within the next five or ten years, it is all the
more necessary that the publie, and especially the public which are
®inclined evmmercially and industrially, should learn definitely and in
a manner that can be said to be unequivocal as far as the Government and
th_e view of the Assembly are concerned, that the steel industry in India
will continue to receive protection up to a certain point,swhich’ point also
the Government of India may definitely state to-day if they so choose to.

Regarding the adequacy of protection, the TAriff . .
have 'said enough, and I do not think I need dwell onBigaz:tdatnh\f !11::'1‘.\:‘;:13
but T would like to say this, that whilst it is very ’necéssary‘thﬁt ‘the
protection that may be offered should not be extravagant-—indeced Sue
India at present and for the next few years looks like beirte least éai')ul'.h-.:
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of affording anything in the direction of extravagant pyotection te
any fndustry—it is very necessary that the Tariff Board and the Govern-
ment of India should take every care that the protection offered is at
least such as will enable that industry to withstand the onslaught of
industries from outside against what is known as dumping or efforis
to kill nascent industries in India. Therefore, the protection should give
as much support at least to a nascent industry as will enable that indus-
try, to keep going until the industry comes to a period where it is abie
to hold its own owing to production on a large scale, or other facilities
being available to it. These are the two main features with which I
think it is necessary to deal at this stage of the discussion in the House.
1 have very great pleasure, in supporting the motion.

Mr. E. C. Neogy (Dacca Division : Non-Muhammadan Rural) : 1
beg to move :

¢¢ That the Bill be referred to a Select Committee.’’

If I had any doubt as to the advisability of moving this amendment
of mine, that doubt has been dispelled, if 1 may say so, after hearing
the rulings that you have been pleased to give this morning with regard
to the various amendments that are down on the agenda paper. We find
that, though we can reduce the duties proposed, our authority is con-
fined only to that, and we cannot in any manner improve the Billfromn
our point of view, and the Bill has got to be passed very much in the
same state as we find it. Now, Sir, I am very thankful to the Honourab'e
Sir Charles Innes for having given us the assurance that, if this Bill goes
to a Select Committee, he will not stand on formalities, but will allow
discussion on these various amendments that have been ruled out of
order by you, across the table. I hope that he may relent a little in
regard to one or two of the amendments that we may then be able to
discuss, and get necessary sanction from the Governor General so as 1o
enable us to adopt those amendmeuts on the floor of this House and
get them imcorporated into this legislative enactment. Apart from
this class of amendments, there are other amendments whieh will be
moved in any case aceording to your ruling, Sir. 1 am responsible for
one of those and I do not know really what the financial effect of it
will be, and it is not guite possible for us to have a discussion across
the floor of this Ifouse in the same manner as we can discuss such techui-
cal matters in a Seleet Committee. I thought that my Honourable
friend Sir Purshotamdas Thakurdas was al one time opposed to a Select
Committee, but from the speech which he has just now made 1 find that,
in so far as he wants the period of the life of this Bill to be extended,
he cannot but agree {o this motion because that is a question which
cannot under your ruling be adonted on the floor of this House and
ean only e diseussed in the Select Committee and in an informal manner.
Now, Sir, he has referred to this point at some length and has poiunted
out that by confining the operation of the Bill to a period of three years,
the Government have departed from the spirit of the recommendations
of the Tariff Bogrd. Well it is no doubt true that the Tariff Board recom-
mended these particujar rates for a period of three years, but they in
Chapter 3 of their Report made it quite clear that there should be &
clear declaration tkat the Government should stand firm by their policy
of protection so far as the steel industry is concerned, which alone would
be suffieient to attraet more capital into this industry. And, so far ag

.
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I ean see, the Preamble of the Bill has departed from this recommenda-
tion of the Tariff Board. There is another point which I want to raise
in this connection. Honourable Members are all aware that the report
of the Mercantile Marine Committee has been in the hands of Govern-
ment for about three months. Well, I do not want to pry into the secrets
of the Department over which my Ilonourable friend, Sir Charles Innes,
presides. In fact, I stand in holy horror of the Official Seerets Act which
was passed in spite of my opposition. It may be that the Mercantile
Marine Committee has said something about the protection and develop-
ment of the shipbuilding industry. 1 do not know. I find Sir Dasil
Blackett thinks that there is no such recommendation. Well, I wan: to
be assured on that head, because [ find that whereas the Indian publie
opinion is definitely in favour of some protection being granted to the
nascent shipbuilding industry in India, this Bill proposes to place
foreign importers at a'distinet advantage over the Indian manufacturers,
as it is proposed to exclude imported steamers, launches, barges, flats.
boats and other vessels from the enhanced duty on fabricated steel. The
price of every item of steel that the Indian manufacturer will have to
use for the purpose of his manufacture of these things will ecertainly go
up and to that extent the Indian manufacturer will be placed at a dis-
advantage. It is no doubt true that the Tariff Board has more or less
casually gone into that question. But if I am correct in thinking that
the Imdian Mercantile Marine Committee had someihing to say about
it, then in all fairness to this Assembly the Government ought to te'l
us what those recommendations are. 1f, however, Government find any
difficulty in publishing the report at this stage, 1 would suggest that
that portion of the report which may relate to this question may be ecir-
culated to Members of the Select Committee confidentially. When I
make this suggestion I do not speak without precedent, for in the autumn
of 1920, when the Auxiliary Force Bill and the Territorial Force Bill
were under consideration .in the old Imperial Legislative Council, tha
Esher Committee Report had actually been recéived by the Governmen:
of India but had not yet seen the licht of day, and, when the non-official
Members wanted to know what the Esher Committee had to say about
this matter, the Government circulated that particular portion of the
Esher Committee’s Report that related to thus question confidentially
to the Members of the Select (‘ommittee who made ample use of thax
in their report. This is one of the main reasons that has prompted me
to send notice of this amendment.

Now, Sir, I think considerable attention has centered round clause

2 of the Bill which deals with oifsetting duties, and 1 do not suppouse
anything has yet been said from the non-official side with regard to the
o desirability of leaving the whole question to the discretion of the exe-
cutive Government. Well, Sir, we have been told that since the Report
of the Tariff Board has been received prices have gone down consider-
ably, of continental steel particularly (Voice : ‘‘ Gone up ’’) and it is
thought probable that prompt action may have to be taken under clause
2. I had a glance through the latest numbers of some of the technical
journals, which I am sure Sir Charles Innes also must have perused,
and I find that everywhere in Europe and America tremendous efforts
are being made to secure orders at any price. It is stated that there is
a good deal of nervousness in Belgium and prices are ®xpected to decline
steadily all round. I am quoting from the latest issue of the *‘ Tron-
monger ”’ to hand in India. The United States of Anterica report &
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eertain types of ships they will receive s0 much as a bounty. This is
done to push that shipbuilding industry or any other industy like that but
invo country, so far as I am aware, has an indigenous industry been pro-
tected from the competition of foreigners merely by means of bounties.
1 therefore think that, as the Honourable Mr. Willson is genuinely anxious
that this great indigenous industry should be protected, he will revise his
view and be able to think with us that protection by means of a tariff ia
the only rizht course which can be pursued in this situation. But a friend
asked : ¢ Why protection at all ’>. As the Honourable Sir Purshotamdas
Thakurdas was speaking, there were voices from behind ‘‘ why protection
at all 7’ and 1 think there are several Members who would like to hear a
little more about the need for protection. Personally, I do not share any
misgivings about that. 1 feel, and 1 think my friends when they have
studied the question will feel, that no modern country has built up its
trade without the help of protection. England is no exception to the
rule. England has resorted to protection when she needed it and has
discarded it when she was strong enough to diseard it and when it was to
her advantage to discard it. But I will give the example of America. The
United States of America did not manufacture even pig-iron in 1860.
About that time they began to manufacture steel and you know the pro-
gress they have made from King Log te King Steel, and so on. That was
done by means of protection. Germany built up her industries by means
of protection. It is not possible to build up a great industry like the steel
industry without the help of proiection. I therefore feel certain that when
my friends who are in doubt will study the question they will be convinced
that this protection has to be offered to national industries and should be.
offered only to national industries in order that those industries should
stand on their own legs against competition from older establishments
which have greater resources, greater technical skill and experience and
greater commercial ability in finding markets for their produects. But
Just for that reason I wish to draw attention to two other matters which
arise in the Bill. "What is it that you want to do ? T fear, without
meaning the smallest disrespect, that the Government of India have not
made up their mind absolutely clearly on the policy which they are going
to pursue. I fear that they are still fichting shy of firmly and clearly
saying that they think it their duty to afford protection to such Indian
industries as are genuinely Indian. Tf I am wrong I should be very thank-
ful to be corrected ; I shall be happy if I am mistaken. I shall be thankful
to know that the Government of India have made up their mind that
they will promote Indian indigenous industries by means of such protection
as may be necessary and of which we have the present Bill as an instance
before us. I want to make it quite clear what the object of us, Indians, wag
when we asked for protection. That was very clearly stated by Sir Willlain
Clark who was the Member for Commerce in this Government at ope time,
Members of this House will remember that on the 21st March 1916 my
-¥riend the Honourable Sir Ibrahim Rahimtoola moved a Reselutien in the
Tmperial Legislative Council urging the appointment of a Cemmittee to
‘consider and report what measures should be adopted for the prowth and
development off indpstries in India. Speaking on that Reselution, Sir
William Clark said :

~
¢ The building up of industries where the capital, eontrol and management
should be in the hands of Indians is the special object we all have in view,’

?
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He emphasised that it was of immense importance alike to India herself
and to the Empire as a whole that Indians should take a larger share in
the industrdal development of their country. He deprecated the tahng
of any steps if it might (I am quoting his own words) :

‘¢ merely mean that the manufacturer who now competes mth you from a distanee

would transfer his activities to India ard compete with you within your own
boundaries. '’

He clearly guarded against that possibility, namely, that no system shonld
be adopted by means of which the manufacturer who was competing with
us from a distance would transfer his activities to India and compete with
us within our own boundaries. Now, Sir, I want that the Government
should make it absolutely clear that this is the object which they have in
view. It is only such an object for which protective duties can be justi-
fied. Protective duties can be justified only in the view that the benefit
which will arise from- that protection will not be limited to the members of
a particular firm, will not be limited to the shareholders in that particular
firm, but will be shared by the country generally. It is only on that basis
that you can reasonably ask me to pay five rupees more for an article than
I would otherwise pay. It is only on that prineciple that you can ask the
country as a whole, whether it be in the shape of bounties or whether it
be in the shape of paying higher prices, to join with the Government in
affording protection to a nascent industry against foreign eompetition.

The woment you depart from that principle you lose all justification for
imposing a protective duty. Let us take, for instance, what would happen,

if, suppose to-morrow a big European company were formed and established
itself near the Tata Iron and Steel works with a huge capital, with all the
advantages of expert advice and assistance and the assistance of the ex-
perience not merely of decades but of centuries. It utilizes all the raw
materials which are available in the country ; it exploits the labour avail-
able in the country and it earns huge profits, larger than it would earn
by having its works in- Birmingham or Sheffield, or in Sweden or Belgium
for that matter. What justification can there be for asking the people
of India to bear the burden which larger priees would involve ¥ I do not
know of any canon of economics under which a policy like that could be
justified for a moment. It is therefore only in order to support an indigen-
ous industry, an industry, in the words of Sir William Clark where the capi-
tal, control and management should be in the hands of Indians that you can
justify proteetive duties. Let me quote another authority, Sir Frederick
Nicholson, who has done a great deal to promote industrial development in
the Madras Presidency. In his note which he submitted to the Industrial
Commission he said as follows :

‘“1 beg to record my strong opinion that in the matter of Indian industries

we are bound to comsider Indian interests firstly, secondly and thirdly. I mean by
firstly, that the local raw products should be utilized ; by Becondly, that industries
shouid be introduced ; and by thirdly, that the proﬁts of such industries should
remain in the country.’’
Now, that is the ground, the genuine ground, for affording protection and
support to an Indian industry. I hope and I have no ddubt that the Gov-
ernment have no other object than this. I hope the Government do not
desire that foreign companies, wherever their habitat may be, should come
and establish themselves in India and take advantdge of the Bill which we
are now passing in order to earn larger profits than they are likely to earn
without such protection. My friend Mr. Willson says they will. I en

,agree with him and that is what I wish to guard against. It would be a
L63LA L-
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calamity, it would be a crime against the public interest, Jo pass a Bill
without sufficient qualifications or safeguards if the Bill is’ likely to lead
to the result which I apprehend and which I am thankful to have a busi-
ness man of the calibre of Mr. Willson say, will happen.

Now, in order to guard against it, I wish to draw attention to the
necessity of making certain matters clear in the Bill. The Bill starts with
saying that it is a Bill to provide for the fostering and development of the
steel industry in British India. Now, Sir, that is a wrong heading. Later
on you find the Preamble proper explains :

‘¢ Whereas it is expedient, in pursuance of the policy of diseriminating protection
of industries in British India, to provide for the fostering and development of the
steel industry by increasing the import duties leviable on certain iron and steel articles

and by enabling bounties to be granted to manufacturers in British India of certain
such articles ; It is hereby enacted as follows :

That this Act shall be called the Steel Industry (Protection) Act, 1924."’

It seems that the mind of my friend the Honourable Member in charge
of the Bill was somewhat uncertain—I do not mean any disrespeet ;
perhaps he was labouring in a difficult situation, but he appears not to
have felt quite certain whether he should call it clearly a protection Bill
or put the words he has put. I would request him, not in any spirit of
opposition, nor by way of carping criticism—to cut out the words ‘‘ for
the fostering and development of the steel industry in British India.’”” That
is the first change which I would suggest, because that would make it clear
that the object is to afford protection.

Now, Sir, there are two aspects under which the people of any country
ean be asked to bear a burden. One is that you can ask the public to
bear the burden of taxation or to bear the burden of higher prices for
eertain commodities in order that they should protect an existing
national industry. That is one thing. If the public feel as the public
are represented to feel in the Legislative Assembly and in the press—if
they feel that a particular indusiry is of sufficient national importance
to deserve the sympathy and protection of the publie, they will bear
"that burden willingly in order that industry should be protected. It is
an existing industry. It has cost labour ; it has cost money ; it has
eost a great deal of pains. Take, for instance, the Tata Iron and Steel
‘Works. They have cost, I understand, about 24 crores of rupees, many
years of labour, many years of prospecting during the time of the late
Jamshedjee Tata : many years of consultation with the experts and
Members of the Government of India, and the help of foreign experts
have all gone to the building up of those Works. That is an existing
industry. Its importance has been demonstrated, as was mentioned by
the Honourable Mr. Willson, in the late war. Without the rails whick
the Tata Steel Works supplied, the success of the British arms in Meso-
potamia would not have been so certain as it was. Gratitude demands
that we should remember that. We should also remember that the people
of the country, the humble as well as the high, have invested a great deal
of their hard-earned money in the Tata Steel Works, that the shares
are held mostly by, Indians. I am told that of 10 crores and odd of
subscribed capital about 9 crores is held by Indians. I am not SOTTY
that a erore is held by Europeans. I shall be glad if a certain portion of
money subscribed is held by our European firms who have established
themselves for good in this country and wish to remain with us as
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friends and fellow countrymen. But the main point is that the bulk
of the capital in Tata’s has been subscribed by Indians. It has demom-
strated its utiity, and now that so much money and labour has been
spent upon a company like the Tata Works, the people can well®be
asked to bear the burden of fresh taxation or to bear the
burden of higher prices in order that those Works should be
protected against the attacks of foreign manufacturers, who, recognizing
the position, are willing to dump their goods at less than cost price in
order to hit the Indian manufacturer. There is a clear case for protection.
There is a clear case for shouldering the burden in order to help the
industry. )

The second aspect is the passing of a protective tariff Bill to encourage

men who have no industries established here yet to come in and establish
industries.

The Bill, as it is drafted, will accomplish both these objects. It
will afford protection to the Tata Company. It goes beyond that. It
invites foreigners, as I understand the Bill—and I shall be very thankful
to be told that I am wrong—it invites foreigners, whoever they may be,
to come to this country and build up steel factories and to start works on a
larger-scale than the Tatas and to enjoy all the profits that they ecan. I
ask my Honourable friend the Member in charge of the Bill and anyone
else who is in support of the Bill as it stands to tell me if there is any
precedent in any country or any canon known to economists under which
a propdsal to tax the public generally in order that foreigners should
come and establish certain factories in the country in which the people
are taxed has ever been put forward. I submit it cannot be. I submit
it is opposed to reason. Common sense revolts against it. It would be
the very reverse of the correct process. This Bill offers an invitation to
foreigners to come and settle down here. I am not surprised to hear that
one big company with a capital of 20 crores has already been, I am told,
formed. I am not told that it has started work, but I am told that the
United Steel Corporation of Asiz with a capital of 20 crores has already
come into existence, and I am told that the shareholders of that company
are not Indians, that they are mostly non-Indians. Now, Sir, just see the

. danger to which we are exposed by the provisions of the Bill as it stands.
My friend Mr. Willson helps me by saying ‘‘ Bounties.”” He seems to think
that bounties is the method by which we should proceed. I fear that
bounties alone have never protected any large national industries. They
have stimulated the industries where the number of industries has been the
object. Now, this is one of the instances, and there are other instances.
I hope this Bill is the forerunner of other Bills which will give protection
to national industries ; or at any rate protection will be extended by
this Assembly by means of other legislation to other industries. I

told that at present a Swedish combine has been formed with the
:ﬁ;ect of establishing huge works for matches in this country. I am told
that they are coming in to take charge of the entire field of India, so far
as the mateh supply is concerned, and I do not know, Sir—I hear, I should
like to know. I have given notice of a question to knowr—whether the
Government of this country is aware that a Swedish combine has been
formed in order to promote the manufacture of matghes on a large scale
in India and whether they have obtained through inttrmediaries in India
any concessions from the Provincial Governments. There are several
match factories in existence. There is one at Ahmedabad. There is another
eat the Sunderbans. There is a third factory at Shahdara near Lahore

-
-
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I am told there is one at Luckno~ also. These factories are in existence.
One can easily understand that, if the terms of the Bill uhder which
protebtion is to be extended to any particular industry in India are not
very carefully framed, the foreign merchant might come and kill any
industry of India. There are similar cases. The foreign rqerchant
naturally wants business. I do not blame him. The war has hit many
of them hard, and those who have not been hit hard want
more business and they cannot keep on unemployment. I am
told that many manufacturing firms are running their works at &
loss. I am told that they are willing to undersell the Indian producers.
I think, therefore, that very great care has to be taken in any legislation
which is to be passed by this Assembly that, instead of doing good to
our people, we do not expose them to unnecessary hardship. I under-
stand that the need for this caution is very great. I am reminded of
another instanmee which shows it. The Government of India In 1921,.1
think, issued a notification saying that they wanted 400 locomotives 1n
this country, that they wanted 160 locomotives in one year, 200 in a
particular year and 400 locomotives in the year after that, and I am told
that when this company was formed there was the assurance held out by
the Government of India that they would so purchase locomotives
(Dr. H. 8. Gour : ““ Fer a period of 12 years ”’) for a period of, 12 years.
I am told that when this chmpany was formed manufacturers from outside,
who had been supplying locomotives of a certain type at £13,500 apiece,
reduced their price to £5,000 apiece, that is to say, by £8,500 each. ~And
I am told then that the Government of India did not give the assurance
to the company that they would buy from them but qualified the
assurance or withheld it or did something which has left those who
formed the company in the lurch. I shall be very thankful to know
from the Honourable Member in charge of Commerce that my information
is not accurate. I shall be very thankful to know that the facts are the
reverse of what I have said. I shall be very thankful to know that this
company which was encouraged to enme into existence will reeeivg all
the support that the honcur of the Government of India entitles it to
receive, because the Government of India pledged their word to them
that they should form themselves into a company. Now, Sir, ali this
leads me to think that we must be on our guard against a larger measure
of protection being extended by the Bill than ean be justified in the
interests of the public. I fear that the clause as it stands goes beyond
it. It says it is not to protect the existing industry. The Honourable
the Member in charge of Commerce has said that the Tata’s Steel Industry
is the only industry which will be practically affected by this measure.
Why not, then, confine it to them and say that this Bill is intended to
protect the Tata’s Iron and Steel Works and nothing more f It is a
big enough industry to require special legislation, There has been
legislation for much smaller things and bodies. Is it impossible or
unreasonable, then, to ask that the protection which is offered here
-should be confined by name specifically to the Tata Iron and Steel Works
If it is not, what 1 want is that there should be no word in the Preamble
which would lead people to think that the object is to provide for the
fostering and developmgnt of the steel industry by raising the import
duties leviable on certain iron and steel articles and by enabling bounties
to be granted to marufacturers in British India of certain such articles.
They may be Swedish, they may be Welsh, they may be Americans, they
may be Australians, they may be Irish, they may be Scotch. The. Bill

-
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merely states manufacturers in British India. There is no law under
which you could refuse to register a company such as there is, I understand,
in Japan. InJapan, at least some time ago, when a company was to be
registered, the Government took care to see that the shares were, in the fiyst
instance at least, confined only to the Japanese. I do not think that there
is any law in India which can limit the investment of money in that manner.
You merely say that any manufacturers in India will be entitled to such
a benefit. Therefore you are holding out a clear invitation to manufae-
turers outside to come and establish their firms in India. I hope, Sir,
that this matter will receive the attention of the Member in charge and
that he will find out some phraseology which will make the meaning of the
Government, and in which I hope the Assembly and the Government are of
one mind, clear that what the Government seek to do is to offer protection
and a reasonable means of development to an existing great national
industry and not to individual foreign firms to establish themselves in
this country who should he saved from the trouble of shipping machinery
and products from long distances and offering their produects here to the
people who want them. This ix the first thing.

The second thing which T want to mention in this connection is the
limitation of the duration of the Bill to a period of three years. I regret
I differ from my Hcnouralle friend Sir Purshotamdas Thakurdas and
Mr. Neogy, if I understood him rightly, in desiring that this limitation
should be removed. I think the Government are perfectly right in
fixing this limitation to 2 period of three years because that is a time
during which we can sce how the Bill has operated. The Bill inflicts
a heavy sacrifice upon tlie people. In three years’ time we shall have
seen how the Bill has operated and what changes have taken place. If
the necessity should still exist of protecting the Tata Iron and Steel
Works, I expeet, Sir, that this House will be fully willing to extend that
protection to them. But if we omit this limitation and leave it open to
people to think that this is to be a permanent Bill for all companies which
may be formed in India during this period, then I fear we shall be
invaded by companies and we shall be more helpless in their hands
than we are at present. For that reason I hope that, if the Bill goes
to the Select Committee, this matter will be very earefully considered.

The third point to which I would make a reference is this. There
are several Honourable Memblers who, though generally desirous of
giving necessary protection to the Tata Ircn and Steel Works, are not
quite satisfied about the managcement of labour within those works.
As T found from the paper on the table that several Honourable Members
have misgivings on that score, I have thought it right to refer to it.
I hope that something will be done by the Government to obtain an
assurance from the Tata Iron and Steel Works that all reasoaable
complaints of labour will be reasonably considered and that necessary
fedress will be offered. That is essential. When aany company comes
before the national Assembly to ask for protection, it is certainly right
that the Assembly, representing the people and not merely the capitalists,
should insist upon being assured that every reasonable complaint of
labour will be listened to and, where necessary, remedied. I hope
this is not too much to ask. I do not say that I endorse the complaints
that have been made. I do not say that the complpints are groundless.
I only draw attention to the necessity of the Government obtaining the
assurance from the Directors, which I think they shoul@have no difficulty

Jin getting, that every reasonable complaint will be listened to and that
they recognise that labour contributes in no small measure 4o the sncoess



2324 \ LEGISLATIVE ASSEMBLY. [27Te May 1924,
‘e

[Pandit Madan Mohan Malaviya.]

of the works in which they are interested and in which we are interested.

¢ T have nothing more to say. I hope that these points will¢ be borne
in mimmd. I have no doubt that the matter will be fully discussed by
the Select Committee.

Mr. M. A, Jinvah : Sir, at this stage I do not propose to take up the
time of the House for any length of time. I rise really to support the
motion that the Rill be referred to a Select Committee. With regard
to the principle of the Bill T would like to say just a few words, and I
think this House is aware that this question, the question of fiscal autonomy,
has agitated India for a long time. It was on the first ocecasion when the

. Government of India Aect, 1919, was on the anvil of the Parliamentary
Legislature that this question was strenuously pressed before the Joint
Parliamentary Committee. Although we did not succeed in getting the
statutory recognition, we yet succeeded in getting an expression of opinion
from the Joint Parliamentary Committee to the effect that a convention
would be established. and that convention was to come into force on one
condition. When the Government of India and the Legislature agree, then
we attain our fiseal antonomy and no one else can interfere with 21s. Now,
therefore, the first question that I want the Honourable Members to bear
in mind is this that the fiseal autonomy that we have achieved, such as it is,
is dependent upon this condition that the Government of India and the
Legislature should agree. Otherwise, the power which we have here may
go into other hands. That is the one thing that I want the Honourable
Members to recognise.

The second thing, Sir, I want to say, is this, that I really fully appre-
. eiate the fact and I want to emphasise it, that the Government of India
have endeavoured to the best of their ability to deal with this question
of protection to serve the industries which otherwise must die or perish.
And, like other Governments, the wheels of Government move slowly.
We had two Commissions. Out of that & debate arose and we adopted a
formula of discriminating protection. I do not know exactly what it means
myself. I am not a merchant but I ara a lawyer. I always thought that
protection means whether protection should be granted or not, which again
depends upon the merits of a partienlar case. However, the wiser heads
know better and this Assembly adopted a formula—diseriminating protec-
tion. Then, Sir, our labours have borne this mueh fruit that out of that
formula came the Tariff Board. This BBoard has made its reccmmendations
and the Government have adopted those recommendations in foto. I say
that I fully appreciate the spirit with which the Government are meeting
this question.

It may be that some Honourable friends hold the opinion that this
protection is not adequate. Well, now, Sir, that being the case, Govern-
ment have recognised that a ease has been made out for protection : in
fact I have not heard a single speech in this House yet (Mr. Chaman Lal :
*“You will.””) Mr. Chaman Lal is, I see, against protection (Mr. Chaman
Lal : ““ Of course I am.”’) Then he is out of date. Well, T Lear only one
voice, and I bope that that is the only solitary voice. (A4 Voice : ** Wait
till we vote.””) (Voices : ‘“ Two, three, four, four and a half.”’) T know
Sir, that there are some in this House who are far more advanced than
the majority of this Hduse. They are full of principles of socialism and
of Soviet doctrines ; but most of us here are not so advanced, and I have’
no hesitation (4 Voice : ““And also of Bolshevism. ') ’
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Mr. Chaman Lal : May I ask the Honourable Member whether he
eonsiders the Government of India to be a Bolshevist Government because ,
it has natidnlised the railways.

-

Mr. M. A, Jinnah : I was not speaking of the Government, but of
some of the Honourable Members who are opposed to the principle of this
Bill, and I have no hesitation in standing here and saying that in this
matter Government have acted perfectly. fairly and reasonably, and it is
up to us to give thein some support. I hope that the Honourable Members
will realise that this industry either deserves protection or it does not.
That is the question before us. If you are convinced that this is a national
industry, if you are convinced that this is a security industry and that
but for protection this industry is going to die, are you going to protect
it or not ¢ That is the first question I ask you. If you agree that it must
be protected, then the next question is, what is the adequate
protection ¥ Sir, it is quite obvious from the figures which are
given by the Tariff Board—and I accept those figures as cor-
rect—that if this proteetion is given, this industry at the end of
the third year will just be able to make a decent profit. Are you going
to give this industry a chance or not ? That is the question you have to
decide. Are you going to give it a chance or are you going to indulge in
‘“ high falutine doctrines and see this industry killed ¥ That is the ques-
tion .for this House to decide.

The next thing is this, namely, what will be the best method of protec-
tion ¢ My Honourable friend, Mr. Willson very ingeniously thought that
the industry would like protection but he says : ‘‘ This is not the right
method. The Tarift Board have mixed up two methods, specific duty plus
bounties, '’ and he says : ‘* If you adopt this system of duty, disastrous
consequences will follow. > He said that everything will go up ; in faet
it will be impossible for most of us to live. He exaggerated it to such
an extent that I did not know whether I would be able to live after this
Act was passed. Ddut this is an old story, the same old story which has
been put before the Tariff Board, and having started this lurid aecount
of the disastrous result that will follow, Mr. Willson then said ‘‘ Oh. but
there is a way ; why not reduce army expenditure. '’ He knows perfeetly
well that that is the one thing which is likely to appeal to some of the
Honourable Members and they might fall into his trap and say, ‘‘ Oh yes,
that is a very good idea indeed. We have been hammering away at the
Commander-in-Chief and the Finance Member for the last 40 years, but
instead of decreasing the army expenditure they are increasing it.””  But
Mr. Willson must remember that the lionourable Memnbers of this Assembly
cannot fall into that pit so easily. I ask Mr. Wilison—and I think
. Mr. Willson let the cat out of the bag when he said that this is not the only
industry that will be here ; others will follow—that if they do shall we
also give them bounties { Will not your exchequer be bankrupt within
a short time. How many industries are you going to provide with
bounties ¥ It is so elementary that I am surprised that it 3hould come from
a merchant of the experience and standing of my friend Mr. Willson.
How many industries are you going to give bounties to ¥ This is what
the Tariﬁ.' Board said and I still stand here open 'to conviction. If vou
will convince me that merely by giving bounties to this industry it will
be a better me_thod, I will stand convinced, but I never heard what was the
reason why this was better, beyond the saying why not give,bounties to this

L ]
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industry ¥ How is it better ¥ 'What advantages will follow from it ¢
That I never could understand. If you have got to resort fo the principle
‘of bounties your exchequer must in the first instance be overflowing with
money ; that your people’s eapacity must be great for taxation. Of course
I cannot convince Mr. Willson (A Voice : *“ Are not import duties taxa-
tont ’’)

Sir, I will read to you this passage :

¢« The picture of disastrous consequences of protection for steel, so foreibly
presented to us by Mr. Pilcher and the Bengal Chamber, owes its most vivid colouring,
we think, to an underlying feeling that the real danger is created not by the
policy of diseriminating protection aceepted by the Government of India and the
Legislative Assembly, but by a policy of indiscriminate protection for all kinds of
steel. Strong apprehensions wcere evidently felt that, however the scheme might be
limited at the start, the first stcp would have been taken on a slippery path, and
that soomer or later all kinds of steel would be involved in & common fate. But this
view involves a doubt as to the possibility of adhering to the policy adopted, and
we cannot within the terms of our reference discuss it.’’
I think the people who take the other view have repented their view
and now come forward at this stage and put forward at this stage a
different policy, and I submit that this is really too late.

I will now refer to one more authority which says this about bounties :

‘¢ A bounty, on the other band, is a drain on the exchequer and is necessarily
limited in its use. To give bounties to a number of important industries would need-
lessly bring about national bankruptey or a revolt against the excessive taxdtion that

would have to be levied.’’

That is what will happen in India ; therefore I remain entirely uncon-
vinced that the recommendation of the Tariff Board, which adopts the
mixed process, partly bounty and partly duty, is not the soundest possible
process to adopt at the present moment.

Therefore, Sir, I do not wish to take up the time of the House any
longer, and I hope that the House will really allow this Bill to go to Select
Committee, where it can be threshed out in detail.

The Honourable Sir Basil Blackett (Finance Member) : Sir, it is
remarkable experience to one who went through last session to find
even 10 Members of the House agreeing with him. On the present
occasion there seem to be only about four and a half who are opposed.
I was particularly surprised, when the Honourable Pandit Madan
Mohan Malaviya got up and made me for a moment believe thai he
was going to agree with the Government. I rather believe that he is going
to vote with them ; but he succeeded in being consistent with himself by
finding more that was not in the Bill with which he could disagree than
by making any attempt to agree with the Bill itself. I shall be surprised
even now if he votes for it, because I have a memory of an occasion a little
more than two months ago when he said that, so long as this Governmert
was not absolutely responsible to the people of India, it was the duty of
this House to vote against all measures of taxation. This is a measure of
taxation. Mr. Jinnah asked a question just now as to what was the meaning
of discriminating protection. I thirnk the answer is that it is the same
thing as diseriminating free trade. What we have got at the present moment
I would deseribe ag either indiscriminate free trade or indiscriminate
protection, and we wish to introduce a little bit of discrimination into our
methods of customs taxation.

Mr. M. A Jinnah : Was it ever wanting 1 .



THE STHEI? INDUSTRY (PROTECTION) BILL. | 92337

The Honourable 8ir Basil Blackett: 1 will come first to the question
of a bounty. Mr. Willson made a very attractive case for a bounty. He
seemed to forg’et that we do already protect steel to the extent of at least
10 per cent. (Mr. W. 8. J. Willson : ** No, 1 do not forget that.”’) If he
was to be consistent in his view, I think he would have, at any rate, to
abolish all customs duties on imported steel, and we should probably have
to go further and abolish other customs duties on the ground that they take
more out of the consumer than comes into the exchequer. His case really
rests on the possibility of introducing a system of taxation which is entirely
direet. If you had a complete systmin of taxation that was nothing but
direct taxation, then you would perhaps succeed in never taking out of the
tax-payer an anna or a rupee more than comes into the exchequer but
human nature is weak and 1 know of no country that has succeeded in rais-
ing all its revenue by direct taxation. The alternative therefore to the
present proposal, which is to inerease 10 a certain extent the existing duties
on steel and 1o u<e & certain amount out of the exchequer for the payment of
bounties, would be to increase some other form of taxation—indirect taxa-
tion presumably—and I do not know whether you would be very much
further forward ; but in face of the attitude of this House towards increased
taxation, no Finance Member is likely to view with great favour a proposal
which begins by suggesting bounties to a very considerable extent on steel,
and behind which there looms a demand for bounties on a great many other
goods. df we are to aceept the doectrine that discriminating protection in
any form is desirable in India, I do not think it will be easy to improve
on the method chosen by the Tariff Board. 1 was glad to find the
llonourable Pandit Madan Mohan Malaviya asking some of the questions
which underlie the principles of this Bill. Why are we introdueing this
Bill ¥ We are not introducing it in the interests of the Finance Member
or the tax-payer in the first instance. I am sorry to say that, although the
Tariff Board fizures themselves involve a certain annual charge on the
exchequer, I fear that partly owing to the fact that the Bill is introduced
now instead of two months ago, and partly perhaps because I am more
pessimistic by nature than the Tariff Board, the aetual cost to the exche-
quer for the next three years will be rather larger than the figures given
by the Tariff Board. That is not so much because their estimate of the
cost to the Government needs alteration, but I am inclined to think that
their estimate of the additional customs duties that will be collected is
slightly higher than is likely to prove the case. We are not introducing
the Bill therefore in the interests of the Finance Member. Nor are we
introducing it merely for the benefit of the Tata Iron and Steel Company.
I do not know whether many Honourable Members in this House would
support the Honourable Pandit when he suggests that this Bill should be
made what the Romans called a privilegium, a law in favour of a particu-
la¥ company., However much sympathy we may have with the
national achievements of the people who have built up the Tata Iron and
Steel Company, I do not think that it could be expected that any Govern-
ment could introduce and pass legislation purely to enable zhat Company
to pay dividends to its shareholders. I hasten to say that I have not for
a moment any idea of suggesting that the company is jn need of any such
special legislation. The Company would not be where it is if it had not pos-
sessed great men. It has achieved a very big work in Indig ; it has built up
out of a desert a town of 90,000 and the biggest industrial concern in India,
and it surely cannot be pretended that a company of that sort s in absolute
need of spoon-f'eeding from the Government. That i{ has had its difficulties .
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the Tariff Board Report brings out clearly, but I would like to ask those who
talk about it, that in. their desire to couvince the Governmént, who are
alreaddy convineed, of the need of protection for the steel industry, they
should not exaggerate the difficulties of the Tata Company. Why then
are we introducing this legislation ? Tt is not even because it is in the
interests of the labour employed at Jamshedpur, though 1 think they stand
to gain by an improvement in the condition of their employers, 1 was
interested to note by the bye that the Tata Iron and Steel Company employs
labourers at Jamshedpur, but the new company of Pandit Madan Mohan
Malaviya s imagination, which was to.come frem abroad to found an indus-
try in India, was going to esploif labour. I should like to know what the
difference is. The workmen at Jamshedpur undoubtedly stand to gain,
but it is not for their benefit that we are introducing this Bill. We are not
introducing it, I should like to say on behalf of the Government, simply
because we have given way to a nationalist demand in which we do not
believe. That has been suggested from some guarters. If the Government
of India were honestly convineed that the nationalist demand was contrary
to the true intorests of India, I for one do not think that it would he the
duty of the Gevernment of India to introduee such a Bill. The Govern-
ment of Iudia ave introdueing it becasise they are convineed that, on the
whole, it is desirable in the general interests of India to build up not
merely a steel industry, which is alveady founded. but from that o go
ou to build up an industrial svstem in India with other industries inereas-
ingly numerous and inereasingly stronw, to get away from what might be
called the somewhat lopsided developmeni of the ITndia of to-day. Tu the
India of to-day 1 do not say there is too much agriculture ; that would be
impossible ; but there is too little industry in proportion to the agricul-
ture. There are other direetions in which India is lopsided. There are
too many B. Al's and failed B. ACs who cannot find an opportunity  of
suitable work except in politics sometimes. Somebody said to me the other
day that the great difference between the United States of America and
India at the present moment was tkhat in America the educated people
are too busy and kave {ou many other attractions to worry with polities,
whereas in India the educated people have so few other attractions that
they worry ton much with polities. (.1 Toice ——* It is not their fault.’’)
The guestion of somebody’s responsibility does not arise. 1 am stating
a fact. 1 was interested to see that Pandit Madan Mohan Malaviva only
started from 1890. We should have liked to have heard from him
Chandragupta’s views about protection. The lopsidedness of Indian deve-
lopment—the diffieulty of that lopsideduess, we hope, will be improved
by this new departure, or rather by this putting into effect of the decision
taken sume time ago that there should be a new departure in the direetion
of discriminating protection in India. We want to encourage the develop-
meut of industries. We want to encourage the development of other stgel
industries to compete with Tata’s within India. I am sure that there are

many in this House who would agree that to introduce a Biil of thiy sort

solely for the bentfit of one company and to pass legislation with a view to

prevent other cowmpanie: within the protected boundary from cowpeting

with that eompany would be entirely wrong. [ do not mean to say that

there are no evil: conmeeted with the importation of foreign capital, but

1t is a subjeet on wikich one has to speak with some caution. You cannot

condemn root and brauch the importation of foreign capital. 1 would
i
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draw the attention of the Honourable Pandit first of all to his own remark
that the steel industry in the United States grew up as the result of the
importation’ of Dritish workmen. and secondly, 1 should like to dray his
attention to the faect that for a long time more than half the capital which
ereated the railways of the United States was British and that up till the
War a very large portion of it remained British. The dangers connected
with the importation of foreign eapital are undoubted if they are not
carefully watehed, but nothing could be worse for India in my opinion
than to condemn in all its forms the use of foreign capital.

That brings me to another conneeted question. We are introducing
this Bill for the diseriminating proteetion of steel as part of a general
poliey,—I would hasten to add in answer to those who have asked the
question—as part of the general policy of developing such industries as
are genuinely Indian and need protection. T do not nnderstand what the
objections are to the Preamble of the Bill. The Preamble of the Bill takes
up the words ‘‘diseriminating protection '’ from the Resolution that was
passed a year ago, and its intention is that it should put into the forefront
of the Biil the desire of the Government to carry through 1o its logical con-
elusion the decision to introduee diseriminating protection. 1t is true that
the Bill itself is limited to three yvears for obvions reasons— reasons eon-
nected with the present disturbed and uncertain state of the world as a
whole and with the uneertainty as to what will be the minimum cost of
prodfiction of steel in wellmanaged Indian workshops. Three years
henee it will undoubtedly he neeessary te have another inquiry and there
is no fear, as the Bill is drafted, of the Governmeui mervely letting the
Rill drop and doing nothing, because T would point but that the Finanee
Member would thereby lose a very large amount of revenne unless the
Bill was replaced by another Bill. But when we are intraducing protection
we must not lose sight of its dangers. They are well known and they are
real. Tt is perhaps undesirable to dwell on them. One does not want to sug-
gest that things are happening which are not happening. hut anybody who
has had any experience of what the hotels in Washington were like at the
time when a Tariff Bill was under disenssion will know the sort of dangers
that are involved. India is and must remain a predominantly agricultural
country. It is desirable that there should be an industrial - development
to balance it on the other side, but it must always remain predominantly
agricultural. If so, any proteciion to any indusiry muost be the minimnm
that is absolutely necessary and unot more. Otherwise it means that you
are taking money out of the pockets of a vast number of agricultural
labourers for the benefit of a few. ’rotection must justify itself in the
long run by increasing the national dividend, by giving a better opportu-
nity for a good life to a larger number of people. 1If it does unt justify
itself in that way. it stands eondemned. Undoubtedly it hegins by putting
a charge on a large number of people which they would be happier without,
Unless it leads on to an inerease in the national dividend, that charge is
not justified : and the only way that you can be sure that it will lead on to
such an inerease in the national dividend is if yon confitle your protection
to such industries as really are capable of heing firmly established in India
and eventually standing on their own foundations without extraneous
assistance, able to compete in all cireumstances without special assistance
from Government, s

. There is another point which I wonld like to touch upom before T
fit down. The industrial development of India depenls on a pm-al_lel_
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development in other fields, and in particular on the financial side. The
Honourable Pandit Madan Mohan Malaviya waxed eloquent about the
daneers of the importation of foreign capital, but how are you going
to develop industry in India without capital ¥ If you want to avoid
the dangers of foreign capital, I suggest that the way is to do everything
in your power to inerease the creation of new capital in India. New
capital can only be the result of present savings : it is the accumulated
result of past savings. So that side by side with the introduction of
protection it is the duty of all those who are interested in India’s in-
dustrial progress to wateh over the creation of new capital in India by
development of all the means in their power which have that purpose
in view, such as agricultural co-operation, co-operative banks, and bank-
ing generally. The banking facilities of India to-day are not adequate
for industrial development on the scale involved in a concern like the
Tata Iron and Steel Co. They must be increased. I would also like to
touch on one other weakness as it seems to me of the Indian financial
system at present. I have been very much struck, last year in parti
eular when the Alliance Bank question came up, with the emormous
dangers which Indian methods of finance involve when anything like
a panic is anticipated. A run on the banks is a natural result of a
period of banking trouble. That is a difficulty that has to be faced but
can be dealt with. But in India almost every industrial concern is con-
ducting a sort of banking business. It has got sometimes the thole,
sometimes a considerable part, of its working eapital simply in the
form of deposits from private individuals. In many cases industrial
concerns have gone further and have a considerable proportion of the
capital which they have locked up in bricks, mortar and plant simply
lent to them on deposit. They are liable to have it withdrawn any
moment there is trouble. That is bad both for Indian industries and
for Indian banking. An industrial concern is carrying on a banking
business which the bank ought to be doing and is carrying it on with-
out special experience or indeed the possibility of those safeguards
which are necessary to be imposed when you are laying out money that
is borrowed on short term. Obviously capital required for bricks and
mortar ought to be raised in some permanent form, and working capital
ought not to be liable to be withdrawn at any moment. An increase is
required in the amount of industrial preference and debenture issues,
in this country and a market is required for those industrial issues. It
is said there is no market, but 1 am not suie that that is not partly because
good indvstrial debentures and good industrial preference shares are
not ecreated as largely as they ought to be owing to the prevalence of
this system of lending money on deposit. I do not think these matters
are sntirely irrelevant to a general consideration of the point which
we have under consideration. We are taking a very serious step. We :
are taking a step to put into force a decision that Indian industries should
be given that protection which is necessary to enable them to stand on
their own feet. That involves an effort to create in India an industrial
system whick does not at present exist or which is only in embryo. We °
cannot usefully regard protection as an end in itself, Protection is one
of the many means for creating that many-sided India which we have
in view, and therefore in commending this Bill to the Assembly I would
like to add to it this request that all those who are interested in the
furtherance of Imdian industry should turn their minds at the same
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time to the other directions in which progress is required, progress in
banking, progress in edueation, specially technical eduecation, and the
other directipns which are necessary to create the men who are to jake
part in creating the industry which this Bill is destined to establish
firmly on its feet. As regards the motion to refer this Bill to a Select
Committee the Government were and are still of opinion that it might
more usefully be disecussed in the House, but if the wish of the House is
that they should delegate the main part of the discussion to a Select
Committee, the Government do not wish to oppose the motion.

Mr, Chaman Lal : The Honourable Mr. Jinnah, speaking on the
motion and referring probably to mny amendment to the Bill before the
House, namely, nationalisation, considered that that scheme would be in
consonance with the prineciples of Karl Marx or those enunciated by the
Bolsheviks in Russia ; but unfortunately he did not give me.a reply to
my interruption. If nationalisation is to be considered equivalent to
Bolshevism, then the Government of India must indeed be a Bolshevik
Government. Sir, I am really surprised at the nausealing atmosphere
of self-congratulation in which we have been living throughout the whole
day to-day. It seems to me that the gentlemen who represent the
capitalists of India are thumping each other on the back at having
produced a baby and they are congratulating themselves on the fact
that this baby would probably have many sueccessors and they are
pleased with the idea that now the Government of India are hugging
the Irlependent Party and some of the Swarajists are hugging each
other and congratulating each other for having come upon a common
platform, the platform of expioiting the common people of India. I
will first take up the Report of the Indian Tariff Board and I will
merely say by way of introduction that the whoie country owes a great
debt of gratitude to the firm of Tata’s for havingz established the sice!
industry in India. They have done picneer work in this country ana
they deserve the congratulations f every man interested in the wel-
fare of his country ; but that is not what I should say of the Report
itself. The Report itself can best be deseribed as a ‘‘ Hush hush *’
report or better still a report which is directly in the interests of the
capitalists as against the people of India. You have merely to refer
to page 35 to realise-the real meaning of the gentlemen who framed
this report. You will find there that they recommend that after. the
introduction of protective duties, in the case of a drop in the price of
steel the benefit to the tax-payer of a reduction in the duties is 1o await
the decision of the Legislature. But the Executive, because the Exeecutive
moves swiftly and the Legislature does not, is empowered to inerease
the duties whenever prices are at a level which demands more protection
for the industry. That is to say when profits are to be paid to the
capitalists or the steel owners then it must be done by Exeecutive order
Mnmediately and no delay show'd he indulged in. bui if, on the other
hand, any reduction is to be given to the tax-payer or to the consumer,
then we must wait until such time as the Legislature is enabled to maove
in the matter. That is the spirit in which the Tarifi Report has given
its findings. You find further that the gentlemen who gave this report
are not sure even as to the working cost of the materials they have been
discussing. They say on page 20 that they find that costs eould not
be lower ; at the same time they say that the present type of machinery
which the Tata Co. have got at Jamshedpur is certainly expensive and
.they do not seem to me to be very certain whether costs could be reduced
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or not under the circumstances. They go further ¢and make a
very serious charge against Tata’s. I do not know if that charge is
justified or not. But 1if it is justified then an explanation is certainly
necessary. The charge is that they could not believe Tati’s when they
were discussing the total amount of eapital involved in tnis industry
and that they had to fall back upon independent. sources of information
with regard to that partienlar matter. That is the spirit in which the
Committee has reported. They have dismissed the question of the
prneiple of protection as having nothing whatever to do with their
inquiry. They ‘mention that merely in passing. But that is a subject
which vitally concerns the people of India—whether you should or
should not have protection. The Honourable Mr. Jinnah said that for
yvears we have been fightine 1o hring in a system of protection. Does
he mean that the people of India have been fighting or have the repre.
sentatives of the eapitalists and the manufacturers of India been fight-
ing ? And when they ask for protection and you give it to them, you
do not proteet the workers., vou do not protect the tax-payver, you do
not protect the consumer : you are merely protecting those people who
draw fat dividends year in and year out. What is the principle of pro-
teetion 7 Is it sonething whieh is goimg {0 raise the cost of the neces-
saries of life 7 That is what Mr. Willson has pointed out, and I am
glad to find myself in agreement with him for once, though T knéw per-
fectly well that he did add many a fatuons remark to that statement.
Under proteetion you will surely find that each industry in India will
have to pay more, you will find that when you go to set up a house you
will have to pay more for it. when yon build a road you will have to pay
more for it, when you build 2 bridge you will have to pay more for it.
And who are the people who are going to pay ! Nof the capitalists,
not the manufacturers. but the common people of Tndia. 1t is noi they
who have been demanding protection—not the common people of India
but the eapitalists and the manufacturers. Sir, yon find in the report
that Tata’s possess great advantages, And what are the advantages
which they possess ? The Tariff Report has enumerated them. You
find aceording to the report itsell that iron ore ean be obtained at the
cheapest rates in the world in India ; you find that coal is being ohtained
by Tata’s and by all the steel manufacturers at the cheapest rates in the
world ; vou find that as regards transport whereas an American com-
pany in Pensylvania has to bring its iron ore a thousand miles, Tata’s
can get their iron ore within a distanee of a hundred miles. You find
further, Sir, that the pig-iron they are producing can compete most
favourahly with the pig-iron produeed by any other couniry in the world.
In faet. they are exporting pig-iron aceording to the latest report even
to Great Britain. Yon further find that all the 6ther raw materials cau
be obtained at a cheaper rate. and, what is worse still, that wages are
cheaper in India than in any other part 6f the world. Yet with all these
tremendous advantages, with all the cheap raw material and labour
they can and ‘do get, they are demanding protection because they find
they cannot compete with foreign mduqtr) Why is it that they eannot
compete with it ? (At voice : ** Because Indian labour is inefficient’”). What
is the reason the Tariff Rppnrt gives ¥ They say it is not beecause labour
is inefficient. The ITonourahle gentlemen who interrupts me has nol
read the Report. He will find, if he reads the Report, that they say
that the workéng charges are heavier, that the cost in the higher processes
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is muech more than it ought 1o be. That is the sole reason. But
it is not the fault of the tax-payer : it is not the fault of the consumer
that the changes of the higher processes are heavier than elsewhere.
It is the fault of the management ; it is the fault of the techni®al
advisers and not of the poor people of India. And it is because of the faults
committed by the technical advisers of these companies that the tax-payer is
called upon now to pay and to make good the losses that they bave suffered.
And what losses 7 Arve they really losses 7 Does any ITonourable Member
here know exactly what the position is according to the latest number
of ** Cupital >’ that I possess 7 The paid-up eapital is 21 crores :
reserve nearly 434 crores ; [ believe debentures are nearly 4} crores also ;
the block account is 19 crores. The total profits from 1916 to 1922 on
a particular class of shares were 964 per cent. The total profits on
another class of shares between 1916 and 1921 were 1,200 per cent.
That is to say, the sharcholders who put their money into Tata’s have
had their money back one hundred per cent. in one case and twelve
hundred per cent. in another case. Such are the *‘ losses '’.  Sir, our
proposition is a very simple one. What we are demanding is that, if
you are taxing the tax-payer and asking him to come out with his moncy,
if you are going to burden the eonsumer, yvou must rive them somethiny
that is equivalent to their sacrifice. You are demanding a sacrifice from
those people, what are you giving them in returu ! You are merely
talking glibly and patting each other on the back that you will now have
an oppertunity for earmng or rather continuing to earn fat dividends
vear in and year oul. But, Sir, the tax-payer and the consumer would
like to know what compensation you are going to give to them. We
stand here not for the classes but for the masses. What is it you are
going to give to the masses, the consumers and the {ax-payers 7 Our
suggestion is a simple one. 1f you natiomalise an industry the profits
from it must ecome back to the econsumer. That is not a Bolshevik
doetrine. It is the first time in my life that 1 have heard that such a
proposition is a Bolshevik doetrine. Whatever Bolshevism may mean
it certainly does not mean that. Sir, 1 am convinced that the spcech
that Sir Basil Blackett has delivered is a very fine speech, an exeelieni
speech, a speech that anybody should be proud of, a frank speech. But
Sir, he failed to come to the right conclusion. The right conclusion is
not protection. But if you must have protection, let it he protection
with nationalization. He talked about labour. I know something about
labour, 1t was 1 who was responsible for the settlement of the last
strike at Jamshedpur. 1 say it with great regret, there may have been
mistakes on both sides, but that strike settlement was not carried out.
Are we to protect those workers or not, or are we merely th: gramophones
of the capitalists, the hirelings of the capitalists, voicing their wiskes,
voicing their needs, voicing their desires ¥ I do not know whether the
eslimates of the Tariff Board are correet of the actual burden upon the
consumer and the tax-payer, but the burden, both direct and indirect.
is enormous. By imposing a protective duty on steel you are giving
practically a present to every capitalist in India who owns a factory.
Every capitalist who comes after him will have to pay S0 much moro
for setting up his factory. On the other hand, you are imposing an in-
direct burden on every human being in India. Yoy can only judge of
the burden by the estimates which economists have made of the average
income of the poor in India of one anna per head per day. All that you
cun de is to imagine what would be the effect supposing you burden these
*eople by no more than one anna by imposing a direct tax. You are
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robbing them of one solid day's food and sustenance. I say nothing of
the Reavier burden indireetly impoesed upon the masses. That burden is
so widely diffused that it is impossible to caleulate its actual incidence
in figures, but that its effects will be terrible no one can doubt. Is that
a desirable thing to do, you who call yourselves the representatives of
the people ? I say it is not. I say it is a dishonest thing, if you are
not prepared to stand by the average common man who elected you.
Sir, it is a very strange thing indced that under a free-trade Vieeroy,
that under a Government probally composed of many a free-trader, we
should be presented with a poliey of protection. I know that when we
claim protection for the average worker. we do not get 1t. But when
the average capitalist calls for protection, reports are expedited, speeial
sessions are held, Bills are introduced and passed, because the Govern-
ment are mere instruments in the hands of the capitalists. When we did
demand protection for the worker, for the labourer, and asked for a
Workmen’s Compensation Act, we got a watered down Act whose opeYa-
tion when it was passed was postponed for a year. No special session
= as held in order to pass the Workmen’s Compensation Act. There
was no undue haste in coming to the reseue of the starved and driven
workers of this country. But your haste is indecent when you are out
to protect the capitalist. Indeed you are protecting capital and the
dividends of shareholders but not the lives of the people, and youewill
go down to history as the protectors of the rich, and the oppressors of
the poor.

Dr. H. 8. Gour (Central Provinees Ilindi Divisions : Non-Muham-
madan) : Sir, I wish to join with those who have offered their congrat-
ulations to the Honourable Member who introduced this Bill, but I
should like to point out to him one or two facts which I think the
Honourable Member may well take into consideration. The Honourable
Sir Charles Innes, as 1 have said, deserves the warmest congratulations
of the Members of this House, not only, Sir, of the capitalist group, but
also of the workers, because if these nascent industries are protected,
it is not only the capitalists but the workers who will benefit by it. But
there is one faet upon which I wish to draw the attention not only of
the ¥onourable Member for Commerce and Railways but also of the
Finance Member who has spoken on this subject. Honourable Members
must be aware that the Tariff Board advocated continuity of policy.
In parezgraph 32 of the report, they say :

“¢ Under these circumstances *’ (which they point out) *¢ continuity of poliey is
essential and it scems to us desirable that a policy should be clearly deelared in ths
Preamble to any legislation which is undertaken.’’

Now, Sir, the first question that I wish to ask the Honourable
Member in charge of this Bill is, is there any declaration of a continuity
of p-licy in the Preamble to this Bill, the life of which is stated in clause
1 to be three years. The Honourable Sir Basil Blackett stated, and stated
rightly, that what this Bill is intended to do is not to proteect any in-
dividual industry singled ont for protection. It is intended to protect
the steel industry, and the Honourable the Finance Member was right in
saying that it would be a wrong thing if Messrs. Tata and Co. were
spoon-fed and if doops were closed to foreign or indigenous competition.
Now, Sir, that is perfeetly true. But I beg to ask the Honourable the
Finance Member how is he going to invite other competitors in the field
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if he limits the life of this Bill to three years. If a company is started or
is about to start, the first question they will ask themselves is ‘‘ We do
not know wBat the poliey of the Government of India or of the British
Government will be three vears hence and we cannot be sure that the
future Government of India and the British Government would rein-
troduce a protective Bill for the purpose of safegnarding and protecting
our industry. Therefore, I say, Sir, that if you really wish to protect
the steel industry in this country, you must give this Bill a longer life.
But that is not the only objection to limiting this Bill to three years.
We have been told that there is a great depression in the steel trade of
Europe and America. Now, it has also been stated that we do not
know for how long this depression is likely to last. If this is the case,
Sir, 7 beg to ask, suppose the European, Belgian and the American
manufacturers were to wait for three years tor this Bill to run its
course and afterwards start dumping goods in this country, would it
not be that the bounty and the tariff amounting to 4} or 5 crores of
rupees would be lost to the tax-payer and the position in which the steel
industry finds itself to-day would be the position revived three years
hence ? T therefore, Sir, ask that, in order to safeguard the future of
the steel industry in this country and in order to ensure fair competi-
tion by inviting other companies to esiablish themselves in this country,
a firmer attitude must be taken by the Government of India and a
longer lease of life given to this Bill. T am quite aware, Sir, that the
Tariff eBoard have recommended the re-examination of the question
three years hence. But, as I have said, Sir, this is not a sufficient
guarantee to persons who will start a company involving the investment
of several millions of money. What they want is to find on the Statute-
book an Act of the Indian Legislature securing to them the benefit of
protection against unfair foreign competition, It is, Sir, for that
purpose that T have givien notice of an amendment to clause 1. I have
no doubt the Select Committee will examine my amendment and give
it such consideration as, in their opinion, it might deserve.

'There is another point, Sir, upon which I have given notice of an
smendment and to which I should like to draw the attention of this
House and of the Honourable Member in charge of the Bill. It is a
well-known fact mentioned in the Tariff Board’s Report that they re-
commend the establishment of locomotive industry in this country as
an essential industry. Honourable Members will find, if they turn to
page 170 onwards, reference to the subject. Now, what is the history,
Sir, of the locomotive industry in this country ! The Railway Board
invited the public to establish an ‘industry for the manufacture of the
locoruotives in this country and gave them hope that they were pre-
pared to purchase 200 locomotives from such indigenous concerns for a
period of twelve years. Believing in this promise held out to them, an
indigenous company was set on foot as an ancillary company to the Tata’s
Steel Works at Jamshedpur, the capital of which is, I believe, somewhere
over half a crore of rupees. They employed all the experts they found
available for the purpose of starting the manufacture of locomotives
in this country. The Tariff Board in their report point out that they
tiave completed the construction of their factory for the manufacture
of locomotives in this country. Now, Sir, what is the result ¥ As soon
25 they spent their money, they were told that the Government were not
in & position to purchase 200 locomotives and that their demand for the

enext few years would be only 60 locomotives. Now, Sir, whether your

L6sLA N .



2336 \ LEGISLATIVE ASSEMBLY. [27TE MAY 1924.
' e

[Dr. H. S. Gour.]

demand is 60 or 60C is not a matter that concerns the company. When
you gave out that you were prepared to purchase for a pdriod of twelve
years 200 locomotives in this country and upon the faith of that assurance
a company invested its capital in an industry in Jamshedpur, I ask
Members of this House whether you are not morally and legally bound
to make good your promise ? That company, Sir, is in straitened cir-
cumstances. It is prepared to carry out its contract of building loco-
motives in this country if the Railway Board on their part are prepared
to make good the assurance which they gave and upon the face of which
this company was started. That, I submit, Sir, is the underlying prin-
ciple of my second amendment on this subject, and I would invite the
atteution of the Select Committee to it.

There are just two points which I should like to reply to before I
sit down. Mr. Willson, who had spread a wide net but found his birds
too wily, said that he was in entire sympathy with the Tata Steel Com-
panv, but would prefer protection in the nature of a bounty to an in-
creased import duty. My friend Mr. Willson did not care to reply to
the very clear eriticism of this very argument in the Tariff Board’s
report given in paragraph 6. page 111, where they point out that bounties
are difficult to fix as thegelails are difficult to work-out, and secoudly.
that there was no money to payv for the bounties. These T submit,
are two clear and conclusive answers to the suggestion made by Mr.
Willson. I do mot think, Sir., myv friend Mr. Chaman Tial was® zerious
in his eloquent appeal on behalf of the workers of Jamshedpur and
elsewhere. He is for the mnatiomalisation of the industry such as
Tata’s. But he did not vouchsafe to this House any information as to
how we were to find the 21 crores of rupees which is the present capital
value of the block of Messrs. Tata Steel Co. and T am sorry to say that
the moment he descended from the generals to the particulars, his
ficures were all hopelessly wrong. 1 have nbtained at first hand the
necessary information which I hope will serve as a corrective to his
figures. The total block of Messrs. Tata Stesl Company at the present
moment is 21 crores, of whic¢h 3% erores is subseribed to in England and
3 crores worth ordinary shares are held in this country. Seven crores
are keld in preference shares and 6 crores, including the 31 crores | have
mentioned before, are held by debenturs holders. All these facts
Honourable Members will find stated at page 45 of the Tariff Board’s
Report. Tt is wholly incorrect for my friend to say that the Tata Steel
Company have been paying dividends which have entirely recouped the
shareholders. Their dividends have been meagre and insufficient
(Mr. N. M. Dumasia : ‘‘ They have paid no dividends for seven years ’".)
They have not paid, as Mr. Dumasia has pointed out, for the last four
years and they did not pay their dividends for seven years from the date of
the inception of the company. Altogether they have not paid for
eleven years any dividends at all. Hcwever, as I have said, these are
gquestions that need not worry us. What I am anxious about is that this
House should endorse the view that the Government must commit
themselves to° a continuity of policy in favour of protection. And,
secondly, that not only the steel industries mentioned in this Bill sh»ald
be protected but other steel industries deserving of equal prote-tion
should not be ignored.

o Mr. Harchaxdrai Vichandas : T move, Sir, that the question be now
P .
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Mr. N. M, Joshi : We are opposed to the question being put because
{here are many pcople who hold views quite different from the Members

who have just spoken. ,

Mr. Bipin Chandra Pal (Calcutta : Non-Muhammadan Urban) : I
move, Sir, that the debate be adjourned.

Mr. President : I do not think it is desirable to adjourn the debate
because, if the matter is to go to the Select Committee, I think it will
be better to give the Select Committee more time. I am quite prepared
to sit late.

Mr. N. M. Joshi : Sir it is somewhat difficult for a non-official Indian
to speak on this suhject without being misunderstood. When I spoke
on this subject in the last Assembly, when the question of protection was
disciussed, I was called by the mover of the Resolution an agent of foreign
manufacturers. To-day, Sir, there is the danger of my being called
an agent of the Bolsheviks and being sent to Cawnpore for my trial. I
am, therefore, anxious to take particular care to make my position clear
on certain points at the very beginning. At the outset let me tell this
House that I am not agains. he first prineiple of this Bill, namely, the
fostering of Indizn industries. T want Indian industries to be developed
in the interests of the country. 2: well as in the interests of the workers
of this land.

Juf, Sir, although I wani the industries to be developed, I do not
vont them i0 b ae.erped precisely in the manner in  which certain
members of this House want them to be developed. But before I go on
to the question of protection, let me also make it clear to the House that
1 am not a Free Trader. The system known as Free Trade is a system
by which the strongest and the most powerful, either financially or poli-
tically, will always erush the weaker, and if we want certain industries
to be fostered, it is necessary that we shall have to protect them aga nst
those who are financially and politically more powerful (Hear, hear). But
Sir, a high tariff wall is not the best method of protecting and fostering
our industries. In the first place, if you want to avoid many of the
dangers to which some sprahers here have referred as being incidental
to high protective duties imposed without any precautions, the best
means to achieve that object is to nationalize the industries (Hear, hear).
Sir, let us at least nationalize the steel. industry, which everybody here
will admit is a key industry, Those who have studied the history of in-
dustries during the war know that some of the key industries had to be
controlled by Government., Railways were controlled by Government ;
steel works also were controlled by Government. If you have to con-
trol these works during the war, why not control them now and for all
tigre §  Sir, Pandit Madan Mohan Malaviya pointed ou! the name of a
great econcinist who had hlamed Government for not starting steel works
even as early as 1890. If they did not do it at that time, let them do
it now. I hope the Honourable Pandit will support Government if they
make such a proposal. Then the Honourable Pandit waits protection
to be given only to Indian industries. If you want to prevent foreigners
starting industries in India let Government themselve§ manage the indus-
tries (A Voice : ‘* Who will face the losses 1’’) Who is facing the
losses to-day ¥ Who will pay the increased import dyties which are
being imposed by this Bill ¥ Mr. Jinnah said if you put taxation to
fnd money for bounties there will be a revolt. But will there bg ne
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revolt if you increase the import duties ¥ Perhaps not ; because the
import duties fall upon poor people who cannot revolt. Therefore it is
proposed to increase the import duties to any extent. If éthe industry
is td be nationalized, and if there are losses, the losses must be made
good by those classes of people who want to develop those industries. If
the people want to develop the industries then let them pay according to
their means. Let us be willing to pay higher income-tax, which {alls
upon people according to their ability to bear the burden, and make
good the losses, but to throw the burden on the poor people by increasing
import duties because they will not revolt is not right. Therefore the
best method of developing industries is by nationalizing them.

As regards the question of bounties, I do admit that they are less
objecticnable than the import duties ; but, Sir, I know that in this House,
which is elected by tbhe people who are mnot the common people of
India, as my Honourable friend Mr. Chaman Lal has said, there is no
chance of getting any proposal for nationalization, or even for bounties,
passed ; therefore I would like to make a few suggestions for minimizing
the evil effects of protection by high import duties. .If you want to put
high import duties to protect your industries, the first thing I would
like this House to do is to see that, if the tax-payer pays a certain amoutt
of money or a certain econtribution to the industry, when it is in difficulty,
that industry pays back the money out of its profits when it is prosperous.
Let the country help the capitalists when they are in distress and want
our help, but when they make profits let them pay back the money. This
means that, instead of giving a free gift to an industry the help should
be given in the form ot loans which industries should repay when they
can. This will be a great protection to the tax-payer ; if the help is in
the shape of a loan, the demand for further and further protection will
not come, as the industrials will know that the loans will have to be paid
back some day. But if help is in the nature of a free contribution or
gift, the demands for further help will never cease. We have been told
several times that this protection is a temporary burden upon the tax-
payer ; but I ask the members to watch the speeches of those who are
advocating protection. Sir Purshotamdas Thakurdas has told Govern-
ment that, although the Tariff Board has recommended only protection
for three years, that will not suffice. Even to-day there are people say-
ing that three years are not sufficient. If we give them a longer period
of say, six years, they will come forward and say that will not suffice. The
history of protection shows clearly that once you introduce it, it is very
difficult to dislodge it. Moreover, if we are to give protection to certain
industries from tbe public purse, let us demand that to the extent to
which we give that industry protection the representatives of the public
should have a voice in the management of that industry. If we give
a crore and a half of rupees from the public purse to the steel industry, .
let us demand that to the extent of our interest in that industry as repre-
sented by the annual contribution of 1} erores the Legislative Assembly
should have a voice in the management of the steel works. That is one
way in which we can prevent some dangers inherent in high import
duties.

Then, Sir, there ig also danger from protection to the freedom of the
labourer. Those who have studied the history of protection and the
history of the freedom of the labourer know very well that in those coun-
tries where there is protection, the labourer loses some of his freedom,

T
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especially his freedom to organise himself and to go on strike. If you
want to see the truth of this, compare the freedom of the English labourer
with that of the American or the Japanese, and you will see what the effect
of protectioﬂ on the freedom of the labourer is. There is no doult at
all that the English labourers are ir. a much better position as regards
freedom than those in the two latter countries. Why, Sir, before this
Protection Bill is passed we have bevun to see its effect in India to-day.
The Jamshedpur Labourers’ Association has been asking that that Asso-
ciation should be recognised, but the Steel Company refuszes to recognise
that Association. If the Government of India had refused to reply to
letters from a political body, my Honourable friend Mr. Jinnah would
have protested against the action of Government. I want to know whether
Mr. Jinnah has heard that the Tata Company refuses to consider letters
from the Jamshedpur Association and does not even acknowledge the
receipt of its letters. Does he complain against it %

Mr. M. A. Jinnah : I was not aware of it.

Mr. N. M. Joshi : My Honourable friend was not even aware of
it 1 Well, it is difficult for me to say whether he was aware of it or nmot
(Laughter), but I know that a pamphlet has been cireulated among several
members which clearly tells us that the Company refuses to receive letters
from the Jamshedpur Labourers Association and I tell mv Honourable
friend just now that that statement is correct. Is he willing to protest
againgt that action in this House ? .

Mr. M. A. Jinnah : If I am satisfied that the Tata Company are in the
wrong, I will protest as strongly as I have protested against Government
action.

Mr. N. M. Joshi : I am glad of the fact that, if my Honourable friend
is safisfied that the Company is wrong, he will protest against its action.
But, Sir, is it not a sufficient wrong that there should be an Associaticn of
the labourers at Jamshedpur and when that Association sends letters ‘o
the employers they should not even acknowledge the receipt of those
letters from the Association ¥ Why does he want to have further proof
of the wrong ? '

Mr. M. A. Jinnah : Because I do not know whether it is a fact.

Mr. N. M. Joshi : Sir. he does not know that it is a faet. I will
hand him a pamphlet which will inform him of that faet. Then, Sir,
the second danger from the policy of protection is what was mentioned -
by my friend, Mr. Chaman Lal, that, as soon as the policy of protection
is adopted, we have to adopt the policy of ‘‘ Hush, hush.”” My Honour-
able friend, Mr. Jinnah, does not know that the Labour Association is nut
recognised. I have got several friends who have been telling me during
the last two months that, although I may know something about the
sgrievances at Jamshedpur, I should not speak about them. ‘' The enemy
may hear ; he may take advantage.’’ Sir, the worst effect of the policy
of protection is the loss of freedom of speech in the eountry. At Jamshed-
pur the work people find it difficult to hold meetings. The whole land
belongs to the Tata Company. There are open spaces on which there
are boards indicating that those open spaces are not allowed to be used
except for sport without permission. The Labour ¢Association wants to
hold a meeting ; it asks for permission ; its letters will not be received.
But the land cannot be used without permission, the ®permission cannot
be obtained because letters will not be received. This is the condition
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of the working classes in Jamshedpur. Their freedom is being suppressed
by the employers by all manner of means, sometimes in co-opeq'ation with
the Government. Sir, the Tata Company have got an officer whom the
Government have made an Honorary Magistrate. Now an employer
having magisterial authority over the employees is bound to have or to
exercise an undue influence over those employees. The evil effects of
empowering an officer of the Company with magisterial powers were seen
during the last strike, when five men were killed. But, Sir, that officer
is still in possession of magisterial authority, and the Government of India
refuse te look into that matter. This is the way in which poor people’s

freedom is being sacrificed, and we are not allowed even to speak about
their grievances.

Now, Sir, I would like to say a few words as to what the Tariff Board
has done about Jamshedpur labour. The Tariff Board has given con-
sideration at great length to most of the matters relating to the steel
industry, but-they have dismissed labour in only two or three paragraphs.
And what do they say ? They make certain statements about labour
which are not corroborated by any facts. I should have called them
wrresponsible, but, Sir, I do not want to go to that length. They make
a statement that low-paid Indian labour is not cheap labour. Sir, if
a body like the Tariff Board has to make a statement like this, they should
really make a scientific investigation of the subject and then pronounce
_their opinion. Let them produce facts tested in a seientific manner as
to the comparative cheapness of Indian labour and then say Indian labour
is not cheap. It is not right that statements unsupported by facts should
be made by a responsible body of men. The same thing used to be said
about the value of the textile labour in India, but Dr. Nair, iu his masterly
minute in the Industrial Commission’s Report (An " Honourable Member :
‘“ Factory Commission ’’), in the Factory Commission’s Report tore this
theory to pieces. The same thing will happen in regard to the value of
Indian labour in the steel industry. If the value of labour is to be tested, -
you have to consider all the circumstances, and not simply look to the
production and the wages of labour. In some countries people may be
working with better machinery, and may have more competent supervisors,
who are appointed not because they have this colour or that colour, but
because they had merits. Therefore, Sir, I have to protest against the
statement made by the Tariff Board as regards the low-paid Indian labour
not being cheap labour. Then, Sir, they also make another gratuitous
statement atwut Indian labour. They say :

‘‘ We have made all allowances for the fact and for the

effect on th
of the absenteeism which is unfortunately too common ¢ pay rolls

in the country.’’

Did_ the_y% make a scientific inquiry on that subject ¢ If they had made
an inquiry, they would have found out that what they call absenteeism
18 no: absenteeism, it is absence of holidays. Did the Tariff Board inquire
how many people out of the thirty or forty thousand working at Jamshed-
pur get a holiday once a week ? My information is that not more than
3,000 pecple, of course including the Europeans, get a weekly holiday
All the others have to work all the seven days of the week. The iabourers;
at Jamskedpur and labqurers in India -are human beings. If you work
them sever days a week, they will be absent on some ‘days, Then are
the labouiers at_Jamshedpur properly housed ? Half of them are not
housed ; the Tariff Board knows it well. If half the labourers are not

-~
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housed properly, certainly it will give rise to absenteeism ; but the Tariff
Board had no time to consider these matters, and_they simply made the
statement gbout absenteeism being too common In India without stating
that it was not really due to any fault of the workers. It was due to
the neglect of either the Government or of the employers to give proper
conditions ¢f work to the workers in the industry......

Mr. N. M. Dumasia (Bombay City : Non-Muhammadan Urban) :
The Company was prepared to give a loan at 3 per cent. and to build
houses for the workmen, and only 600 people took advantage of it.

Mr. N. M. Joshi : Sir, it is the misfortune of the people of Jamshed-
pur that they were unable to take advantage of the generous coneession.

Mr. N. M. Dumasia : If you like 1 will read it to you from the
evidence.

Mr. President : Let the Honourable Member go on.

Mr. N. M. Joshi : Such are the labour conditions in Jamshedpur.
There are several other complaints, but I do not wish to go into them all.
T shall only mention one more point. Sir, my Honourable friend, Mr.
Jinnah said this is a national industry, therefore we must support it.
In the first place it is not a national industry in the sense that it 1s owned
by the nation. But I will take the word ‘‘ national ’’ in the parrow
gense that it is an industry owned by Indians, therefore we should sup-
portsit. But 1s it an industry managed by Indians ! I ask this question
of those peojle who call this industry a national industry. Who are the
main offic>rs who are managing the industry at Jamshedpur ! Europeans
or Americans. Sir, the Tariff Board says that the Company is making
an effort to train Indians, but during the last seven or eight years they
could not train sufficient Indian workers to take the place of European
workers. As regards the managers and supervisors, oh, it is so difficult
to train them ! They require at Jamshedpur even an Inspector of Labour,
a European officer who was perhaps found not wanted for the Imperial
Forest Service, in which he had spent a number of years, and therefore
had resigned. They want a European retired Civil Servant for the sales
agent | There must be some expert knowledge and technical skill required
for a sales agent which Indians cannot acquire in a few years’ time and
which a European acquires very easily in the Civil Service ! There is
a Buropean officer as the Superintendent of the Dairy ! Certainly a
knowledge 1o supervise the work of a dairy cannot be acquired in India
in seven years’ time ! (A Voice : ‘“‘Getting Rs. 1,200 a month.”’) I do
not grudge him his salary. Sir, if this .concern at Jamshedpur, is to be
really national, it must be managed by Indians, let it be national at least
in that narrow sense of the term, but, Sir, it is not even that.

_ Before I conclude, I want to urge upon the Select Committee, when
it considers this Bill, to see that all the dangers of protection are avoided
by inserting conditions which will be necessary to avoid those dangers.
I also want the Select Committee to see that the workers at Jamshedpur
are properly protected and that the industry will be r2ally national, at
least in the sense that it is managed by Indians. With these words I
support the motion for sending this Bill to a Select,Committee.

Mr. 0 B Ranga Iyer : I shall not take up much of the time of this
House as it is already very late, but I think as a Sward#jist, especially when
differences of opinion have appeared to have arisen among the Swarajist
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‘\1embers, as a Swardjist I should like to make my position gnd the posi-
tion of several of my colleagues here quite clear. I shall confine myself
to the Preamble which deals with the policy of discriminating prntectlon
for industries in British India. Our quarrel is with the adjective ‘‘ diseri-
minating ’’ though I quite recognise the difficulty of my Honourable friend,
Sir Charles Innes, who is almost between the devil and the deep sea, if I
may say so,—the free traders in England and the protectionists in India,
The Labour Government in England as well as the Liberals who are keep-
ing Labour in office are wedded to free trade. They are sworn free traders,
and I believe the politicians in this country who, in spite of my Homnour-
able friend, Mr. Chaman Lal, I claim, represent the masses of this country,
have been wedded to protection since a very long time. It was free trade
that was responsible for the destruction of Indian industries. Those
who have any doubt about that will read the literature on the subject,
literature for which both Europeans and Indians are responsible. I{is-
torian Horace Hayman, Dadabhai Naoroji and others have established this
fact besides your Parliamentary papers on the subject. It is a notorious
fact that Indian industries were killed outright by a policy of free trade,
most unsuited to India. Time was when England was in the same in-
dustrial stage as this unhappy country of ours. Though very old in
vears India is very young in her industries, and her infant industries,
as all industries do in all parts of the world, require protection. v Any
mere student of economies will be able to tell you that without protection
there can be no industrial life. The present industrial upheaval in
England was absolutely due to protection. Protection was the basis on
which her industries were reared, it was with that fence that her industries
were protected from foreign ecompetition whiech had to be stopped, so that
England’s industries could flourish. In that way English industries
came into existence and after that they reached a stage of adolesecence, a
stage of manhood, a stage of growth, when they competed successfully
with the continental and transcontinental industries. Unfortunately, Sir,
that stage is not yet reached by my country. It has not yet been reached
for various reasons. One fundamental reason is that Indians do not control
the destiny of India. When India’s destiny passed into ihe hands of
foreigners, a merchant nation, a shopkeeper nation, they naturally sought
and tried by various ways and means to dump their manufactured articles
into this eountry. It is a sud chapter of British history in India and I
shall not go into it. I shall not tell you how Indian industries perished,
how they were destroyed, how the administrative arm of England; the
political arm of injustice, to quote the phrase of Horace lHayman, wus
used to destroy Indian industries. Cottage industries—the poor people
of India who lived and flourished under cottage industries, the glorious
Indian products which found many a welcome mart in the Europesn
world—all these vanished into thin air. Why ? Because Government
was committed to a policy of free trade. English historians—Macauluy
and others—have rccorded with great pride, or rather with great admira-
tion, how European ladies delighted to buy the beautiful Kashmir shawls
and the muslins of Dacca. Where are they gone now § Because England
was wedded to free trade, unfoﬂunately in that wedding to free trade
India had to pay a heavy price. England knew that India was not fit
for- free.trade, but because we are a dependent race, because we have
no ‘veiee or choice in the administration of our affairs, therefore the ukase
went, forth, ‘the fiat went forth from Whitehall that India shall be ruined
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and India has been ruined. Time was when even administrators, Govera-
ment men, fought against this free trade. I shall not go into the facts and
figures beardng on the subject at this late hour, but there was a time yhen
even European officials in India thought that it was not fair to India 13
throw open India’s doors. But they were fighting a losing game. Why?
Because India is ruled by the English Parliament, and it suited the
Fnglish Parliament, the English people, the English labourers, every ono
in England—it suited them to throw open India’s doors so that England
can live. A small country scattered on the western seas must explplt
India and without exploitation how can England live ¥ Sir, this policy
of free trade, which England has forced against India’s wish down her
throat, is a policy of downright dishonest expleitation. I am glad that
the Government are thinking of saying farewell, though ‘‘ diseriminat-
ingly,”’ to that dishonest, to that unfair, to that most awful, inexphcahlz
unjustifiable, selfish policy, that selfish record against which Dadabhai
Naoroji protested, against which the Congress leaders of that time
like Gokhale and the Swarajist leader of this House and others whom I
need not mame, a number of politicians, political workers, protested.
You have a big literature of protest against this dishonest, selfish policy
of the English Government. Sir, free trade may suit a small country,
but even when our industries reach a stage of adolescence, even then
1 say that free trade is not necessary for India. India resembles the
United States of America in her vast extent, in the muititude of her
thrifty people, in her vast industrial resources not tapped by a foreign
bureaueracy, and therefore, Sir, we, who can be self-sufficing, this
nation which ean manufacture goods for half the world and feed half
"the World with her agricultural products,—this nation does not stand,
never stood and will never stand for free trade. I am glad, Sir, that
‘Mahatma Gandhi has after his release plainly stated in *‘ Young India "’
that he is a convinced protectionist and that, if the policy of the Govern-
ment will be protectionist and if they impose prohibitive duties on
foreign goods and encourage indigenous goods, then even the Swarajya
movemen: may be treated as coming to an end. We are fighting for
the freedom of the Indian people. Let the people be as happy as they
were. Let them come into a full life and let their pauperism disappear.
Let India cease to be a nation of coolies as they have been deseribed by
European globe-trotters and then, Sir, India would have atrained Swaraj.
What is Swaraj ¥ Swaraj is nothing but protection for Indian industries
by an Indian Government, the nationalisation of industries by a national
Governinent. Once our industrial arm is restored, the agricultural
arm is already there ; we can supply food and clothing not only for
India but for half the whole world and India will once again oceupy her
"honoured pnsition as the most illustrious mistress of the ancient world.
India’s downfall is due not to the political rule of the Europeans, but
%o the industrial death which they inflicted on the people. The vitality
of the people went down. They have no occupation. Their occupation
-was gone because Englishmen in England and Scotchmen in Scotland
‘had to find a living. It is an absolute fact that Indian Industries and
‘other industries were killed downright by this immoral exploitation.
‘and it is lor the Government to take their courags in both hands and
introduce a policy of real protection (I do not go intd the Tata’s industry
at present and I confine myself to the protection of indwstries), I do not
care whether it is for Tata’s or for other industries. If the Government

claim to be a responsible Government, they must also be responsive. You

eanpot be responsible without being responsive. If the Government be a
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responsible and a responsive Government, then they eanyot play w_ith
thig issue. It is playing with fire. They will have to settle this question
once for all and determine to protect Indian industries by bounties, by a
tarif wall and in any other manner possible.

Mr. V. J. Patel : I rise merely to seek information on one or two
points from the Honourable the Member for Commerce. I understand
that the requirements as regards rails in India are mostly met from
Britain. The bulk of the import of rails is from Britain. If that is so
it is significant why in the list of increased tariff rates it is not proposed
to levy additional tariff cn the import of rails. That is a question on
which I seek infcrmation. My information is that the Tata Company is
under a contract with some railway companies and also the Railway Board
for the surply of rails, and therefore I understand any levy of additional
tariff on the import of rails from Britain is regarded as unnecessary.
With regard to this I should like to know from the Honourable the
Commerce Member whether the grant of bounties alone without the
imposition of an additional tariff on the import of rails will meet the
requirements of the situation. It is proposed to give in the first year
Rs. 32 per ton of rails manufactured at Jamshedpur by way of bounty.
Now the average rate at which the Tata Company is bound to supply
rails is, I understand, about Rs. 122 per ton. If that is so, then a bounty of
Rs. 32 would bring Rs. 154 per ton to Tata’s. How then is this protection
to help this dyving industry to survive when ycu say that the fair selling
price is Rs. 180 ¢ On this point I should like to have informationp from
the Commerce Member.

Another point which I should like to urge upon the attention of
this Assembly is this. Supposing we go on for a couple of years giving
bounty in respeet of rails, then the unlimited supply of rails from Britain
will continue in the absence of protective duties. The dumping will be
there and the object of protection will be frustrated. Your contention
is that it is unnecessary to put protective duties since Tata’s are under
contract to sell at a particular rate and bounties will suffice to keep them
going. In that ease I am afraid the result will be that you will allow
large quantities of rails to be dumped into this country in a couple of
-vecrs’ time. At the end of that period these people will undersell Tata’s,
At the end of three years you will see huge guantities of rails already
dumped into this country with the result that the Tata Company would
net be able to compete. That is one point.

The second point to which I should like to invite the attention of Sir
Charles Innes is this. The import price of heavy structural material of
British manufacture is, I understand, Rs. 145 according to the Tariff
report. As regards such material of Belgium and other countries the
import price is Rs. 110. If that is so, how is the tariff of Rs. 30 per ton
going to give 180 to Tata’s ¥ That is what I do not understand. As
-against Beigitim Tata’s would not stand competition at all. The position
is hopeless. Even with regard to the British structural material it may
mnot be possible for.Tata’s to compete because, taking Rs. 145 which is
the present import”price, and adding Rs. 30 as the proposed duty, the
British manufacturers will be able to sell at Rs. 175, while the fair selling
price, according to the Report, is Rs. 1f0. But the Tariff Board s5ays
that ihis wil| be compeénsated for by the fact that in rcipect of refls
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Tata’s will get Rs. 187. I do not know where but it is stated at some
place in the Report that Tata’s will be able to recover 187 in respect
of rails, a;nd‘th_is will be a sufficient recompense for the loss on structural
material. As I have pointed out to you, Sir, so far as rails are ton-
cerned, it will not be possible to get more than 154, 122 plus 32 bounty.
And I cannot understand how the Report says that Tata’s will be able
to get 167. Tt might be said that Tata’s will have more rails, that they
will manufacture more rails than they are under a contract to supply
at fixed prieces, and in that way they will be able to sell the remaining
rails at 187. But, if you look at the Report of the Tariff Board, #ott
will find that Tata’s in the year 1924-25 are estimated to manufacture
only 87,000 tons of rails, and they are under a contract in this wery
year to dcliver to some railway comnany 93,000 tons of rails. t
being so the hounties provided are inadequate. These are points which
lead me to believe that the protection which this Bill proposes to give to
the Jamshedpur Tata Company is absolutely inadequate, it is hopeless.
The Tata Company will hardly be able to survive with such halting pro-
tection. Why then put this burden on the consumer ! I fully agree
with my friend Pandit Madan Mohan Malaviya that the Government of
India arc not yet whole-hearted in the policy of protection of Indian-
industries. Having raised these two definite questions on which I seek
information 1 now turn to other questions.

‘Whaen I was listening to my friend Mr. Joshi I was wondering what
could be done to settle these disputes and differences between Tata’s and.
their workers-—whether it was not possible to introduce some clause into
this Bill by which the rights of the workmen could be protected : und if
it was not possibls to do so, whether it was not right and proper t: oppose
this Bill altogether. If the protection of course is adeguate, which I
believe it is not, I was thinking to myself what reply my friend Mir. Joshi
woull give if he were asked whether he would oppose protection aliogether
and allow the Tata industry to die, and along with that also all the vvorkers
to starve if it is not possible to introduce a clause for the protection of
the 1ehts of workers. If he were faced with that alternative, if my friend
Diwen Chaman Iiai were faced with that alternative, what would be their
answer 1

" Mr. N. M. Joshi : May I interrupt the Honourable Member to say
that it is not the only alternative. The Assembly may lay down the con-
dition that Tata’s Steel Company should remove all grievances.

Mr. V. J. Patel : Quite vight, and I am entirely at one with mv
friend Mr. Joshi and also with my friend Diwan Chaman Lal
that we should find cut some way to introduce a clause in this E.iil requir-
ing the Tata Co. to recognize the Labour Association and to agree io the
gppointment of a Conciliation Board elected by the employers and the
workers in definite proportions. I should like that very much and I
_sbould go further and say that I would introduce a further clause in the
Bill saying that this Bill or Act shall come into force on and Irom the
date on which the Tata Co. agrees by a Resolution at a shareholders’ meet-
-ing to be specially eonvened for the purpose that the Labour Association
at Jamshedpur shall be recognized forthwith, and that a Conciliation
Board shall be appointed consisting of members to*be elected Ly the
workers and by the employers for the settlement of all digputes. I should
lik> that to be done. But if for any reasons it is not done, if it is not

e possible to do so, il the Government does not agre« to that—and after all
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we know verv well that unless the Government and the Legiglature 1zree
there is absolutely no hope for us what then 1 The whole Bill i3 based on
that’ ussumption that the Government and the Legislature agree. If we
do not agree on anything then the Bill goes, no protection is afforded to
Tata’s. That being the positicn, the question arises to which I want an
answer from my friend Diwan Chaman Lal and from my friend Mr. Joshi,
what are we to do { Are we going to allow the Tata Co. to go 10 rack
and ruin and are we going to allow all these workers Lo starve ¥ 1 would
appesl to every Member of this Assembly to try his best in the first place
to see that adequatc provision and adequate safeguards are laid down in
this Bill for the protection of workers. But if that is not doue, if the
Government do not agree, what are we going to do ¢ That is the ques-
tion to which I want an answer. I think that if one-tenth of what my friend
Mr. Joshi has said about the grievances of these workers is true, it ought to
make the blood of «very self-respecting man boil. But what is to be done ¢
Where is the remedy ? It is the Government who are hard-hearted. They
will not agree to insert any clause for the protection of workers. You
mus* have noticed that some of us have tabled a number of amendments
on this question. On the question of nationalization....................

Mr. Chaman Lal : On a point of order may I remind the Honourable
Mr. I“atel that in my opinion if the Government can swallow a camel they

Mr. President : That is rol a point of order.

Mr. V. J. Patel : On the question of nationalization I could not
quite understand my friend Diwan Chaman Lal. I could not understand,
thongh I am not deaf, perhaps it is because I am rather far away, whether
Le is for protection or not. I undersiood him to say that if this industry
was nationalized then he was for protection. That was what I under-
stood. That means Diwan Chaman Lal is not a free trader.
(Mr. N. M. Joshi : ‘‘ Nationalization is itself the protection.’”’) TUnless
vou have these tariff walls afier nationalization of these industries you
will not be able to run them, becaure you are merely stepping into the
shoes of the Tata Company of to-day, and if to-day you cannot keep the
Tara Company alive without protection you will not be able to keep the
industry going after nationalization without such protection. So I
take it that no one in this Assembly is opposed to protection as such.
What we want is that, when in giving protcetion we throw an enormous
burden on the consumer, it i1s only right that we, who represent the
consumers and not the manuafacturers only in this Assembly, should
expect some return and that return can take one of two forms. One
is nationalization, and my views on the question of nationalization are
well known. My friend Dr. Gour says that Diwan Chaman Lal is nof
serious in the proposal he makes. I do not know what ground my
friend Dr. Gour has got to make that statement. He raises the diffeulty
wnd asks where the money is to come from. I do not understand this
plea at all. If Government want money, they do mot want to consult
Dr. Gour or any other Membey of the Assembly. The Secretary of State
has got the power to raise any loan without consulting any single Indian.
trovernment have got that power. DBut apart from that, I know, though,
"fata’s would not be pleased about this suggestion of nationalization, I am
#bsolutely certain that most of the shareholders would be only too glad
4o have thi; industry nationalized. You are not required to find mgney;.

.

[}



THE s-gmm..mbumr (PROTECTION) BILL, 2347

at present. You do not wani to pay shareholders off at once. Those
shareholderg will be only too 2lad if Government will give them the value,
to-day’s val%e in the form of Government paper. There is no difficulty
about that. You need not raise a loan. So many shareholders widl be
toc glad to have the industry nationalized on these terms. I know
Tata’s stand to lose lakhs and lakhs of commission.

Mr. N. M. Dumasia : What about foreign debenture holders 1

Mr, V. J. Patel : I am absolutely certain........

Mr. President : The Honourable Member had better address the
Chair and take no notice of the interruptions.

Mr. V. J. Patel : Thank vou, Sir. I would strongly recommend to
the Select Committee that this 1s a question which ought to be considered.
Any Government that claims to be in the slightest degree responsive
1o public opinion ought to consider this question. The Tariff Board and
the Fiscal Clommission have stated that this industry is of special military
valae. It is necessary for the defence of this country ; we have been
10ld by Mr. Willson how the Tata Company helped the late war. That
proves that this industry is essential for the national defence of this
country. If that is so, in my humble opinion—and I am glad I have
friends here who share my view—I think this is the most opportune
thne for any national Governinent to take over this conecern and run it
as a guational concern, and impose not these half-hearted duties but
give real and substantial protection. Have a tariff wall. We do not
want British rails to be dumped into India. What is the idea ¥ There
is no meaning in it. Competiiion must not remain. The Tata Company
is woing to produce, as you say, any amount of rails. Why allow British
rails to come all the way at the cost of the Indian tax-payer ¥ Whatever
profits you may after nationalization make will go to relieve the tax-
paver. It is at the tax-paycrs’ cost that you allow foreign dumping
here and do not allow our industries to prosper. So, ia my opinion,
this is the most opportune mmoment when Government should think
seriously of mationalizing the Tata concern. If they are not prepared
to do that, then there is the second aliernative which I have proposed
by way of amendment. And what is that alternative ? You do not
surely want that the company should go on after 5 or 10 years making
{abulous profits and giving fat dividends to its shareholders and the
agents getting lakhs and lakhs of rupees by way of commission. That is
not your idea in giving protection. I hope not. If that is not so and
if you are going to allow this at the cost of the consumer, may I venture
to suggest that the Tata Company should be asked to agree that any
profit over and above 5 per ccnt. on the capital should go to the State
1o relieve the tax-payer. What is the difficulty ¥ I cannot understand.

e]t may be that the Tata Company for some years may not make money,
but a time will come when they will. Once you raise a tariff wall,
foreign capital will pour in. I know it is impossible to check the advent
of foreign capital. Once you pass this Bill you will have companies
started with crores of foreign capital. You cannot prevent it. I know
my friend Pandit Madan Mohan Malaviya is opposed to it, and very
rightly opposed to it, but it is impossible to prevent it. I entirely agree
that this is a standing invitation, that this Bill is’a standing invitation,
to foreign capitalists to come and start companies with a big capital here.
1 know it ; I know the consequences, but there it is. The remedy is not

*- merely to talk about it. What ean we do ? I am absolutely certain that
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« £0 long as the Government is a foreign Government, it is ighpossible to
persyade this Government to aceept any amendment which would prevent
foreign eapitalists investing their capital here. If we had a national
Government, then the view “of my friend Pandit Madan Mohan Malaviya
could be at once translated into action by a clause in the Bill itself that
no foreign capitalist shall start any company here. That is the whole
point. But we know our limitations ; we know that unless_we and
you agree, it is hopeless. That is, Sir, my view about the second pro-
posal ‘that I have put forward, and I believe those who will have the
honour or dishonour to serve on the Select Committee will take these’
proposals inio consideration. If the Government really mean protec-
tion to the company, leaving aside the question of nationalization and
of profit sharing, if the Government really mean to give real protection
to the Tata Company, let them come out with better proposals ; let
them instruct all the departments under them as well as under the
Provincial Governments, let them instruct all the Railway Companies,
let them instruct all the local bodies, let them instruet the improvement
Trusts, let them instruct the Port Trusts and let them instruct the
Development Departments, to buy all the steel that is manufactured
at Jamshedpur. Can you not introduce that provision in this Bill § I
think you ean ; there is no difficulty if Government agree. Otherwise,
here is the Chairman sitting to rule you out. But if Government agree,
he can be outvoted. His ruling would then be no good, because onee
we agree, we can leave him aside and there will be no difficulty about
it. Are you serious in this business ? If you are, let us sit in Select
Committee, discuss these matters and let us agree to some reasonable
amendments to the Tariff Bill. As it is, in my opinion, this Tariff Bill
is'a hopeless thing. It would not give protection to the Tata Company ;
it would not keep that industry alive. You will waste so many crores
of rupees and you will put the consumer to loss and ultimately the
whole thing will end in a fiasco.

Mr. M. A. Jinnah : I move that the question be now put.

(Several Honourable Members moved that the question be put.)

Mr. V. J. Patel : I have nct finished, Sir.

There is one more point to which I invite the special attention of
Sir Charles Innes, and it is this. Whatever may be the form your Bill
nay ultimately take, I want you to examine the case of the Bombay
Municipality. (Laughter.) I willégive my reasons. The reasons are
these. We wanted to lay a water line for 106 miles. In 1921 we asked
for tenders.

The Honourable £ir Charles Innes : Is this the stage, Sir, at whick
the details of the amendments by Honourable Members shou]c'l be ex-
plained and discussed ¥ I thought at this stage we were discussing the
principles of the Bill

Mr. President: This amendment can be discussed in the Seleet
Committee.

Mr. V. J. Patel : ¥ think we have been discussing all these amend-
ments all this t;me However, I will instruct some one on the Select
Committee to put mly case.

Maulvi Abul Kasem : I move that the question be now put.

Ll
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The Honourable Bir Charles Innes : Sir, I will reply very briefly to
this debate, for I must confess that in all the speeches that have been
made I ha‘ie not found very many serious criticisms of my Bill. As re-
gards the Bill itself, perhaps attention has been mostly centred an the
Preamble. Several Members suggested that the Preamble did not bring
out clearly enough the element of econtinuity in the Bill and they pointed
out that the Bill, as it is drafted now, would not give attraction to new
capital to come into the industry, which is one of the whole objects of
this scheme of protection. If the Preamble is not sufficiently clearly draft-
ed, that is a very small matter which ean be attended to in the Seleet Com-
mittee. As I explained quite clearly in my speech, our intention was
in the Preamble to bring out clearly the fact that the Government of
India have adopted with the approval of their Legislature a policy of
protecting the steel industry. It is perfectly true that, for special reasons
which I also explained 1n my opening speech and which have been ex-
plained very fully in the Tariff Board Report, the actual duties that we
propose in the application of that policy can be guaranteed only for three
years. But it was our intention to make it quite clear in the Preamble
of the Bill that our policy was a continuous one. As I said, that is a
point which can easily be dealt with in the Select Committee.

I next come to Dr. Gour on locomotives. At this late hour of the
evening I do not propose to follow the Honourable Member into his very
intePesting and also, I may say, entirely inaccurate account of the loco-
motive question. I must confess I was rather astonished at the Honour-
able Member’s audacity because the true facts are stated in the report
of the Tariff Board. The Tariff Board themselves do not recommend either
bounties or assistance by protective duties in favour of locomotives for
reasons which they have fully explained, and I am afraid that I cannot
hold ovt to the Ionourable Member any hopes that in the Select Com-
mittee I shall be able to agree to any sort of protection for locomotives.

Mr. Chaman Lal, I must say, disappointed me. He made a sort of
speech that we are accustomed to get from Mr. Chaman Lal. His was
a most excellent speech and the sort of speech that we hear so frequently
in Hyde Park at Home. Mr. Chaman Lal made no bones about giving a
very misleading account of certain statements in the Tariff Board Report.
Just let me mention one. He made a statement that the reason why the
Tata Iron and Steel Company required protection at this time was en-
tirely due to inefficient works management at Jamshedpur. Well, Sir,
that may be Mr. Chaman Lal’s own opinion. But his opinion is entirely
at variance with what the Tariff Board themselves szy in more than one
part of their Report. They expressly say that they have no reason to
‘suppose that the works at Jamshedpur had been raised to an unjustifi-
able level by an inefficient technical management. On a matter of that
kind, Sir, I prefer to follow the opinion of the Tariff Board rather than
‘the opinion of Mr. Chaman Lal. When I heard Mr. Chaman Lal speak
I thought he was going to speak in favour of free trade and to argue
with the greatest force against protection. Instead of that he maintained
that the need for protection in this case had arisen from the failure of
the management at Jamshedpur and he went ¢n ‘to say that the only
-remedy was that the Government should take overthe works. Well, Sir,
-I must say that I thank Mr, Chaman Lal, as also M¥. Joshi, as also Mr,
Patel, for their unselicited testimonial to the efficiency of Government.

» -
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My Honourable friend Sir Bhupendra Nath Mitra will;have to run
these works. I saw him blushing when Mr. Chaman Lal made those
remarks, but, Sir, in all humility I must diselaim any ability on the part
of Government to run a steel works. Mr. Patel was indeed an optimist
when he said that he hoped that in Select Committee he would get me to
agree to 2 policy of nationalising industries.

Mr. Chaman Lal : T am very loath to interrupt the Honourable Mem-
ber, but may I just point out.

Mr. President : Are you raising a point of order !

Mr. Chaman Lal : Yes, Sir. The point of order is that a certain
statement has been made by the Honourable Member to the effect that
my statement was inaceurate.

Mr, President : That is no point of order.

Mr. Chaman Lal : Then I want to speak on a matter of personal
explanation.

Mr, President : It is neither a matter of personal explanation.

The Honourable Sir Charles Innes : I pass on to my friend Mr. Joshi.
Mr. Joshi made many complaints about the conditions of labour at Jam-
shedpur. Among other things he made a charge against the company
for their having refused to recognise the Labour Union at Jamshedpur
and for even refusing to acknowledge their letters. A short time ago,
Sir, I was much amused by seeing in a Calcutta paper a complaint against
no less a person than the Secretary of the Trades Union Congress in
India, our friend Mr. Chaman Lal. The complaint was that he had not
even the courtesy to answer letters. (Laughter.) Before I follow
Mr. Joshi into all the interesting suggestions which he made, I should
like to refer to his suggestion that we should make in the Bill about the
recognition of Unions and the setting up of conciliation boards. I
should like, Sir, myself to know more about this Union, to know exactly
how many members it centains and what right it has to represent labour.

Then I pass on to Mr. Ranga Iyer. Mr. Ranga Iyer made
an extremely eloguent speech. The only trouble I had when I heard
]n.;n was that I could not help wondering why he made that speech
this evening. If he had made that speech on, say, a motion for not
aceepting the policy of fiscal autonomy, I could well understand it
His speech seemed to me to be entirely irrelevant to the present ocea-
sion.

_The Honourable Member indulged in a long history of w
India has suffered at the hands of free trade policy, a:g my ﬁgrlnlg:rflllﬁ
friend on the right suggests that it is a wrong history too. I could not
help feeling, if the Honourable Member will pardon my saying so, that
‘his syueech was the sort of speech he has made at political meetin’gs at
least three times a year for several years past. Mr. Patel asked me
some conundrums. He wanted to know what the Tariff Board mearnt
by proposing & bounty of Rs. 32 per ton on rails. He poiuted out that
Rs. 32 per ton, added qa to Messrs. Tata’s contract price for rails, would
bring the price up to Rs. 180. He wanted to know what the éood of
that was. He askel me another eonundrum about structural steel, T
do mot krow what his source of information is. He said that Belg.inm
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structural steel was ndw coming in at Rs. 110 a ton, and he asked how
Messrs. Tata were going to live in the face of that competition. He
kad a suspigion in his mind that Government was not wholehearted in
bringng in Yhis Bill ; that they really did not believe in protection at
all. I do not know what we can do in a matter of this kind. «We
adopted last year a policy of discriminating protection. We appointed
a Tarviff Board. Two of the Members were the Honourable Member’s
own countrymen. That Board has submitted a unanimous report and
in that report they made certain concrete suggestions to Government.
Government have accepted those suggestions absolutely as they stand.
‘What is the unly result so far as my Honourable friend, Mr. Patel, is
eoncerned ! The cnly result is that he takes a microscope and tries
to find some reason why he should suspect the motives of Government.
He wants an answer to his question about rails. 1 gave it to him this
morning. - It is stated in black and white in the Tariff Board’s Report.
There it is stuted that the Tariff Board will not acquiesce in the vicious
principle that the tax-payer should be called upon to remedy the mis-
takes made by the Company itself. As regards his question ahout
structural steel, the answer to that is that British engineering standard
steel always commands a higher price than steel that is sold without
any guarantee of quality. Tata’s steel is usually made to a specifica-
tion. It competes with British engineering standard steel rather than
with Continental steel, and the Tariff Board recommend a composite
price.  In arriving at that pries they made full allowance for the faet
that Govrtinental steel was sold without any guarantee, and that it does
come in at a lower price than British engineering standard steel.

.. Ide not propose to follow the Honourable Member into the extremely
interesting speculations as to what is really the right course we ought
to take n this matter. He will forgive me for saying so, but his econo-
mics seem to be a bit shaky. Indeed, when I heard him develep his
theme, I could see Dr. Hyder almost wilting under the influence of the
Honourable Member’s statements. I am afraid that the Honourable
Member riust be very much of an optimist if he thinks that 1 can agree
or that the Government can agree to his particular nostrums to deal
with the problem before us. '

I should like to say before I sit down that the Government have
come before the Assembly with a clear, comprehensive scheme of pro-
tection. That scheme,'as I have said, was elaborated by an impartial
Board which consisted of two Indians and one European. After several
months’ inyniry it has prepared a scheme to deal with one particular
problem, and that is the problem of the steel industry. We are perfectly
satisfied that if that scheme is carried out, as submitted to the House,
1t will suffice to tidc the existing steel industry over the difficult period
that lies ahead of it. It will not enable that industry to pay large

ividends ; we do mot claim that at all ; but we do claim that this
fcheme will enable the industry to tide over this period. Now, judging
from the debate that we have had to-day, I do not think there is verv
much between that side of the House and this. I think that almost ail
of us in this House are agreed that we must make an effert to save the
existing industry. What I fear is that everybody in the House who
has got his own particular ideas or nostrums will try to graft them on
to this Rill ; but T do hope that Honourable Members will refrain from
that. I do hope that they will refrain from confusing or obscuring the
iggue before the House. After all, that issue is a very simple one.

o  L63LA P
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The issue is, does this House wish to preserve the existing stgel industry

“in India * I do hope that no attempts will be made to msel?t conditions "
in the Bill about nationalisation, ahout conditions of labour, about.
fereizn capital, or anything like that. Do net let us bring into our
diseussion all these side issues.

I quote here from the letter that I have just received from the
Bengal Chamber of Commerce. It says—and I particularly commend
their remarks to Sir Purshotamdas Thakurdas :

_ ¢¢ 1t will be nothing short of a national calamity if disaster should now overtake
vo great an-enterprise. Many crores of rupees have been sunk in it and it employs
a’very large number of men. It cannot be regarded as being other than a national
institution. It proved its value to India during the war. Its importance -from the

point of view of a national demand is obvious. It has u strong claim on the Btate
for assistance.’’

There has been a differenee of opinion in this House as to what form
that assistance should take. Some may think we have gone too far.-
Others like Mr. Patel think that we have not gone far enough ; but"’
I hope that the House will recognise that we have offered a reasonable
scheme which will suffice for the purpose we have in view. I know .
that there are big differences of opinion on many subjects between that
side of the House and this, but I do hope that on this question the
Government of India and their legislators will present a united front
to the world.

Mr. President : The question is :

‘¢ That the Bill to provide for the fostering and development of the steel industry
in British India be taken into consideration.’’

Sinee which an amendment has been moved :

‘¢ That the Bill be referred to a Select Committee.’’

The question I have to put is that that amendment be made.

The motion was adopted.

Mr. K. C. Neogy : Sir, I beg to move :

‘¢ That the Bill be referred to a Beleet Committee consisting of the following :

The Honourible Bir Charles Innes, the Honourable Sir Basil Blackett, Pandit
Motilai Nehru, Mr. W, 8. J. Willson, Pandit Madan Mohan Malaviya, Mr. V. 7. Patel,
Mr. Bipin Chandra Pal, Diwan Bahadur M. Ramachandra Rao, Mr. E. J. l'lemmg,
Mre. M. A, Jinnah, Mr. Pivare Lal, Maulvi Mubammad Yakub, Dr. H. 8. Gour,
Mr. A. Rangaswami Iyengar, Mr. K, G. Lohokare, Mr. Jamnadas M. Mehta, Mr. Chaman
Lal, Mr. N. M. Joshi, and myself, and that the Select Committee be instroe¢ted to
nport on or before the 20th May 'and that the number of Members whose presence
sball be necessary to constitute a meeting of the Committee shall be nine,’’

Mr. M. A. Jinnah : Sir, before this motion is put to the House, I want
to make one point clear, and I want to tell the Houre that, so far as
I.am concerned, I am one of the shareholders of the Tata Steel Company.’
I.do pot know whether any other proposed Member is a shareholder
or not, but I want the House to know that. With that knowledge, if
yuu choose to insert my name, I have no objection to serving. '

Mr. V. J. Patel : Is it a big stake !

Mr. M. A. Jinnal : A big stake for Mr. Patel, but not for me.
Dr. H. 8. Gour,: I also wish to declare that Tam a shareholder.
Mr. Jarinadas M. Mehta : I may also say 1 bave ten shares,

[
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Mr. N. M. Joshi : I propose the addition of the names of Mr. Devaki
Prasad Sinha and Dr. S. K. Datta.

Mr. l’rsmdent The Committee is already a large one.

Mr. N. M. Joshi : I propose the names of Mr. Devaki Prasad Sm.ha
and Dr. S. K. Datta. Jamshedpur is in the constituency of Mr. Devaki
Prasad Sinha.

Mr. President (to Mr. K. C. Neogy) : Do you accept this addition
Mr, K. C. Neogy : 1 have no objection.

Mr. President : The question is :

¢4 That the Belect Committee consist of the following :

The Honourable Sir Charles Innes, the Honourable Sir Basil Blackett, Pandit
Motilal Nehru, Mr. W. 8. J. Willson, Pandit Madan Mohan m“i{: a, Mr. V. J. Patel,
Mr. Bipin Chandra Pal, Diwan Bahadur M. Ramachandra Rao, E. J. Fleming,
Mr. M. A. Jinnah, Mr. Piyare Lal, Maulvi Muhammad Yakub, Dr. H. 8. Goaur,
Mr. A, Ra.ngaswann Iyengar, Mr. K. G Lohokare, Mr. Jamnadas M. Mehta Mr. Chaman
Lal, Mr. N. M. Joshi, Mr. K. C. Neogy, Mr. Devaki Prasad Sinha, Dr. 8. K. Datta,
and that the Select Committee be instructed to report on or before the 30th May and

that the number of Members whose presence shall be necessary to constitute a meeting
of the Committee shall be nine.”’

The motion was adopted.

ELECTION OF A MEMBER TO THE COMMITTEE ON PUBLIC
ACCOUNTS.

The Honourable 8ir Basil Blackett (Finance Member) : I beg to
move :

“¢ That the Assembly do procced to elect a member to the Committes on Publie
Aecounts to fill the vacancy caused by the resignation of his seat on the Assembly by
Mr. K. C. Roy."”’

In connection with this motion I should like %o add that it will prob-
ably be necessary for the Public Accounts Committee to sit for a week
after the end of this session, so that any Member whose name is put up

for this vacaney will, I hope, be prepared, if ‘elected, to sit for a week
after the end of this session.

The motion was adopted.

Mr. President : I may inform the Assembly that for the purpose of
the election of a Member of the Public Accounts Committee the Assembly
cftice will be open to receive nominations up to 3 p.M., on the 29th May.
The election will take place in this Chamber on the 2nd of June.

The Honourable 8ir Charles Innes (Commerce Member) : May I take
JShe opportunity of saying that it is hoped that the Select Committee will
meet at 11 o’clock to-morrow in one of the Committee rooms downstairs.

Mr. President : It is understood the Select Committee should meet
at 11 a.m,, to-morrow in one of the Committee rooms. Jhe House will
now adjourn to Friday the 30th May 1924 at 11 aA.M., when we shall
reaewe the Report of the Select Committee.

The Assembly then adjourned till Eleven of thé Clock on Friday, the
30th May, 1924.
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